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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 6, 1983/
Agrahayana 15, 1905 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Enactment of Law to Protect Labour
from Illegal Closure of Upits

*182. SHRI LAKSHMAN MALLICK:
Will the Minister of LABOUR AND
REHABILITATION be pleased to lay
a statement showing :

(a) whether it is a fact that some
States have enacted laws to protect la-
bour from illegal closure of units;

(b) if so, the names of such States
and their views on the legislation; and

(c) whether it is also a fact that
Centre has been prompt in clearing
these enactments, and issuing the noti-
fication under the Central Industrial
Disputes (Amendment) Act ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) and (b) The States
of Maharashtra, Madhya Pradesh,
Orissa, Uttar Pradesh and Rajasthan
have made local amendments to the
Industrial Disputes Act. The State Go-
vernments have expressed the view that
in order to prevent unfair or malafide
closures of industrial establishments, it
was ry to dertake such legis-

lation.
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(c) The proposals of the State Go-
vernments have been cleared wxlhout
delay. No Central notification is requi-
red under the Industrial Disputes
(Amendment) Act in respect of such
State amendments.

SHRI LAKSHMAN MALLICK
Sir, lock-outs and illegal closures are
being declared by the 1qdustnal umts,
and the number of 1llega1 closures are
increasing day by day. It is also known
that closure accounted for more produc-
tion-loss. This subject was discussed in
the last Labour Mlmsters Conference
and the problem was posed by our Hon,
Labour Minister.

May I know from the Hon. Minister
whether the Government of India has
conducted any survey to know the num-
ber of industrial units which have been
closed down illegally in different States?
If so, how many of those industries be-
long to the States where the law has not
been enacted to protect the labour from
illegal closure ? What steps the Centre
proposes to take to protect the labour of
these units ?

SHRI VEERENDRA PATIL : The
Hon. Member wanted to know the num-
ber of closures and asked whether the
Government is in a position to supply
that information. I have got that infor-
mation. The number of closures due to
industrial disputes during the year 1981
were 245 and, during 1982, the figure
was 156. As regards the number of clo-
sures due to reasons other than indus-
trial disputes, in 1981, there were 350;
in 1982, there were 442 and during
1983 (upto April), the provisional figure
that we have is 69.

Under the Industrial Disputes Act,
there is a provision, Section 25 FF (a)
and FF (f), under which at least 60
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days notice is to be given before closing
the establishment. But, unfortunately,
section 250 providing for prior permis-
sion was struck down by the Supreme
Court in 1979. Accordingly, we made
an amendment in the I. D. Act which
was passed last year, in 1982. But we
have not been able to notify the Act so
far. Once the Act is notified, then, for
closure, the Government’s prior permis-
sion is necessary.

SHRI LAKSHMAN MALLICK
Only five States, that is, Maharashtra,
Uttar Pradesh, Orissa, Madhya Pradesh
and Rajasthan have made amendments
in the law. May I know whether the
Hon. Minister proposes to send the ne-
cessary guidelines to other States
to enact laws to protect labour
from illegal closure of units and,
if so, when such guidelines are to be
sent ? What steps are being taken by
the Government in this matter ?

SHRI VEERENDRA PATIL : I
have already said that in the I. D.
Amendment Bill that was passed last
year, a provision has been made and,
according to that provision, the prior
permission of the Government before
closure is necessary. But we have not
been able to notify that Act so far.

PROF. N.G. RANGA : Why ?

SHRI VEERENDRA PATIL : I am
coming to that point.

Once that Act is notified, it is appli-
cable to all the States and it is applica-
ble to the entire country. But since
there is some delay...

SOME HON. MEMBERS: Why ?

PROF. N. G. RANGA : Why this
delay for more than one year ?

SHRI VEERENDRA PATIL :1 am
coming to that point.

Since there is delay and, if the
State Governments want to make any
amendment, they can make an amend-
ment to the Industrial Disputes Act be-
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ceuse it is a Concurrent subject. I bave
already said that certain States have
already made amendments. Certain Sta-
tes have got their own Industrial Dispu-
tes Acts and they can make similar
amendments. If any State Government
feels that the Government of India is
going to take some more time to notify
the Act, they can approach us for con-
currence and we are prepared to give
concurrence.

I am coming to the point as to why
there has been delay in notifying the
I. D. Amendment Act, 1982. As the
Hon. Members know, while moving the
I.D. Amendment Bill, 1982, we had
moved along with that the other Bill
also, that is, the Hospitals and Edu-
cational Inmstitutions Bill  because,
after moving the I. D. Amend-
ment Bill, 1982, certain educational
institutions and hospitals were taken
out of the purview of the Industrial
Disputes Act. So, when we have taken
them out of the purview of the Indus-
trial Disputes Act, according to the
advice that has been given by the Law
Ministry, we have to make an alterna-
tive arrangement for redressal of their
grievances. Since we have not been able
to push through or pass the Hospitals
and Educational Institutions Bill which
is before Parliament, we have not been
able to notify the I.D. Amendment Act,
1982. That is our difficulty. Once we
pass the Hospitals and Educational
Institutions Bill which is before Parlia-
ment, then there will not be any diffi-
culty. Then, we will see that the
I.D. Amendment Act, 1982 is notified
soon,

PROF. MADHU DANDAVATE :1
would like to know from the Hon.
Minister whether it is a fact thata
number of brick kiln owners in diffe~
rent parts of the country have already
resorted to closure of their operations
thereby affecting about seven million
brick kiln workers throughout the coun-
try and, as a result of that, I would
like to know whether it is a fact that
Rashtriya Bhatta Mazdoor Union has
already approached the Government and
informed that they have warned the brick



3 Oral Answers

kiln owners that in case they do not
resume their operations by 21st Decem-
ber, 1983, the kiln workers would take
over those kilns and with the help of
Government and banks try to run the
brick kilas on cooperative lines.

Further, I would like to confirm
from the Hon. Minister whether it isa
fact that a representative of the Rash-
triya Bhatta Mazdoor Union had already
met the Hon. Minister and whether it
is a fact that the Hon. Minister already
assured them that in case these owners
do not resume their operations, he
would recommend to the State Govern-
ment to cancel their present licences and
hand over the brick manufacturing
work to the workers’ cooperatives. I
would like to have the confirmation of
the same. Today these owners are al-
ready demonstrating in Delhi to pre-
surise the Government. I am happy that
the Government is not getting pressuri-
sed.

SHRI VEERENDRA PATIL : It is
not correct to say that the brick kiln
owners have closed their brick kilns.
But it is a fact that during this season,
so far they have not started the working
of the brick kilns because the season
starts from October. It continues up to
May. So far they have not started the
work and they are agitating. The Hon.
Member knows that they are agitating.
They had approached the Minis-
try of Works and Housing. They have
submitted a memorandum. They have
got their grievances. When they approa-
ched me with their grievances, I thought
that I should convene a tripartitc meet-
ing on the 14th instant in order to sort
out the problems of beth the owners
and the workers. I have invited the
brick kiln manufacturers’ representatives
as well as the representatives of the
workers to that meeting. I am going to
hold discussions with them.

They are demanding that labour
laws should not be made applicable to
this industry at all. I told them that it
is impossible. If there are any practical
difficulties in the implementation - of any
law, we are expected to consider them
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and find a solution. I have convened a
meeting on 14th instant for that pur-
pose. I hope all these problems would
be discussed threadbare. I will try my
best to find a satisfactory solution.

So far as the representation from
some organisation is concerned, Swami
Agnivesh had come to me and he had a
detailed discussion and he also pleaded
that they are influential people. They
are trying to influence the Government.
I said there is no question of influen-
cing the Government. There is no ques-
tion of influencing any individual Minis-
ter. We are not prepared to succumb to
any influence at the cost of the worker.
I said that if they still continue to take
a very rigid stand, I do not know whe-
ther the brick kiln workers are prepared
to start their own cooperative and start
this brick kiln industry. He said “If
such a situation arises, we are prepared
to consider it.”” I have not given any
assurance. This was only a discussion
that took place.

But anyhow, since I decided to con-
vene a meeting on 14th instant, I am
going to discuss and sort out all these
problems.

SHRIMATI SUSEELA GOPALAN :
I would like to draw the attention of
the Hon. Minister to the increasing
number of lockouts in our country.
The number of mandays lost due to
lockouts in 1980 was only 99 lakhs
which is 45% and in 1982, it was
1,77,00,000 which is 53% and from
January-May this year, it is 53,00,000
which is 52%. But the Government of
India do not think it proper to bring a
legislation to prevent this thing, We
have seen that several legislations were
brought here and we had to sit through
the night and pass some laws to carb
the rights of workers to strike—the
Essential Services (Maintenance) Act.
But now when we are facing this grave
situation, they are finding it difficult to
bring a legislation, I want to know how
much more time will be required for
the Centre to bring a legislation on
this, to curb the lock-outs,
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SHRI VEERENDRA PATIL : There
is no need to have a separate legislation
because in the Industrial Disputes Act
there is a provision that whenever the
management wants to declare a lock-
out, they have to give notice, thcy have
to take the permission of the Govern-
ment; then only they can declare a lock-
out. If they declare a lock-out without
taking ‘he permission of the Govern-
ment, then that lock-out will be an
illegal lock-out. Similarly with regard
to retrenchment also they have to take
the permission of the Government.
With regard to lay-off also, they have
to take the permission of the Govern-
ment. With regard to closure also, they
have 1o take the permission of the Go-
vernment. But unfortunately that pro-
vision was struck down by the Supreme
Court. But we have made an alternative
provision in the I:D. Amendment Bill,
1982, and we are going to notify that
Amendment as early as possible.

oft wemATEw Wl o asAE
ngRy, g qremasEdt & Fr
Y, el & ATGTAFIT ST A
mT g AW g1 9 arsifaFr & fag
FIE GG F(E AT AL

AeaH WEIEE: 1T A A9 g419
wfromr, ag gare agl |

sit @eaarian wfaan : vl sEAET-
e § 7€ faq awg 2, gv Saqarge
fam, ge&tve witd & a7 § oitw gard
ANZT AFIT 98 § ) ATTRT HAFIY
2 wwr agian fadaa @ froow gwi
&t qreTgEr S gIaT g T8 qreraE)
& fasnia a7 & faw @08 Fg F@aq
grar wifen | saay gar g fr awgd
& urfage @z @1 a1¢ fgara a8} @
Frar faad ga®r aXwE Ehdr 1 Ay
Tad fag #15 Ty F70T FET A9
arod o v gorg g4 faay fE
g ordy ararasdr &g ifud T &3 7

DECEMBER 6, 1983

Oral Answers

weqy WElaw : AT Al IR
& fran 1 strad ar 9 gaIw A QAT
afa #1 &

SHRI VEERENDRA PATIL : I
have made it clear that there are suffi-
cient provisions in the Industrial Dis-
putes Act 50 far as closure is concerned,
so far as lay-off is concerned, so far as
retrenchment is concerned and so far as
lock-out is concerned; prior permission
of the Government is necessary.

ey fawet el g ®igen
wafaal & qra aRwR

+
*183. =it & AW fag :
=it ¥irw Tag :

F41 Zwat AT FE AT Y FA
L f:

(F) #3arag g9 g foga ¥
FX GWETT & oFiger fawnr ¥
7157 fasely aret 1, Fradyr #) qoars
& gag ¥ Frgwr sofaat & qrgqu-
A F3 F fadw fao &;

(@) afz gi, ar I fFo ag
fagwY &1 #a1 st § ; M7

(M) za fARet & saqg T fag
o gHANET ¥ A1gy FY g i}
frew ay mEy fam qvg & stgar ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a)to
(c) The coal companies, as suppliers of
coal, and the State 'Electricity'Boards
and other undertakings in the power
sector are expected to enter into formal
agreements providing for the terms and
conditions for the coal supplies. The
coal companies have, in the past, ente-
tred into such agreéments with some of

' the Boards, such as, Tamil Nadu ' Stute
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Electricity Board, Madhya Pradesh
state Electricity Board, Gujarat State
Electricity- Board.

At a meeting Held recently in the
Department of Coal, it was decided
that such agreements should be nego-
tiated and entered into between the
coal companies and the users of coal
in the power sector providing, inter-
alia, for the modaiities of payments,
settlement of disputes, joint sampling
of coal supplied and payment of bonus/
penalty with reference to the quality of
the coal supplied.

SHRI SATYENDRA NARAIN
SINHA : T would like to know when
this meeting was held and whether it is
a fact that the State Electricity Boards
have been urged to enter into agreement
within 2 month from the date of notice
given to them by the Department of
Coal and what is the response of the
State Electricity Boards.

SHR1 P. SHIV SHANKAR : The
meeting was held on 29th September,
1983. On the question of threatening, I
must say that, of course, we had been
trying to persuade them because there
had been difficulties in the timely ' reali-
sation of the dues. It is this which has
been making us to enter into an
agreement because various other pro-
ducts are such that where the moment
the supply is made, the money is paid
or the money is paid in advance. But
coal is such a product where we cannot
take such a type of stringent action as
generation of electricity would be affec-
ted. That is why we have been supply-
ing and large amounts of duss are con-
tinuing from various State Electricity
Boards. It is because of this that we are
trying to persuade and—not actually
threatening. We have been talking over
with the State Electricity Boards.

SHRI SATYENDRA NARAIN
SINHA : Is it a fact that thc Secrétary
of the Department of Coal made a 'sta-
tement to the Press that they have been
asked to enter into long-térm agree-
ments within a month.
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SHRI P. SHIV SHANKAR: I do not
know. I am not aware of such a state-
ment. But one thing I must say. I my-
self have been pressing for it. 1 deo not
deny.

SHRI SATYENDRA NARAIN SIN-
HA : I wanted to know what is the res-
ponse so far, of the SEBs.

SHRI P. SHIV SHANKAR : As I
submitted, three State Electricity Boards
have already entered into the agree-
ment, and Haryana has now agreed to
enter into the agreement. You know it
is a question of persuasion and these
State Electricity Boards owe quite large
amounts. That is our difficulty...

SHRI SATISH AGARWAL : They
do not pay.

SHRI P. SHIV SHANKAR : Our
difficulty is this. Supposing if we do not
supply coal, then it will be a much
worse situation. Therefore, it is a
question of persuasion that can alone
pay dividends in this matter. We will
continue to persuade. Threatenings, of
course, will also be issued. Of course, I
have been doing it privately. It is not
I have stated it publicly.

SHRI SATISH AGARWAL : Today
you have said it publicly.

SHRI P. SHIV SHANKAR : Ido
not know—if this becomes public, what
is going to be the consequence ? But
the fact remains that we are trying...

SHRI SATISH AGARWAL : There
is no harm in it.

SHRI P. SHIV SHANKAR : ...and
we will continue to persuade to see that
they enter into agrecements as carly as
possible.

MR. SPEAKER : Yecs, now you see
that he is already on the job. Mr,
Bhim Singh.

SHRI SATYENDRA NARAIN SIN-
HA rose.
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MR. SPEAKER : You have alrcady
put two questions.

SHRI SATYENDRA NARAIN SIN-
HA : No, Sir. This is my second ques-
tion. That was only by way of clari-
fication.

Now I come to the terms and moda-
lities of the payment. I understand that
the total dues against the SEBs are esti-
mated to be more than Rs. 260 crores.
I want to know whether the agreement
to be mads by the State Electricity
Boards would include any clause regard-
ing part payment of the arrears out-
standing against them.

SHRI P. SHIV SHANKAR
The total dues from the State Electri-
city Boards and the public undertakings
etc. amount to Rs. 286 odd crores.
This is the situation so far as the mo-
dalities of the agreement are concerned.
...(Interruptions) The actual position is
that so far as the various Electricity
Boards with whom we have already " en-
tered into an agreement, there are di-
verse processes—on the question of
quality, on the question of joint samp-
ling, etc. Otherwise, what happens is that
there had been an arbitrary reduction
on the part of quite a large number
of companies, arbitrarily saying, ‘Well,
the quality has not becn good; there-
fore, we deduct so much’ So these
types of approaches had been there
Therefore, the details and modalities of
the agreement are...] am only giving
the broad contours of it...

SHRI SATYENDRA NARAIN SIN-
HA : My qgnestion was: whether the
agreement will include part-payment of
the arcears due.

SHRI P. SHIV SHANKAR : Part
payment with reference to arrears, spe-
cifically we have not included in the
terms. But a general clause saying that
the arrears should be cleared as early
as possible is there—because it is diffi-
cult to qualify and say that you shall
pay so much money, as it will be ob-
served only in the breach ..because,
this had been my experience. Therefore,
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the best approach that we had been
taking is trying to persuade them to
pay the amount. And, a general Clause
of that nature that they must pay off
the arrears and so far as the supplies
are concerned, prompt payments with
regard thereto giving a tenure of pay-
ment is what is being sought.

ot WrErTE |mizo Atay o HTIF
Sa1q & 9a1 F7ar § fr g fas
a1 7 guaar 7 faar & & strAen

CFIgAT §—ANA q< Fgar fawar

w@ ANT fawy @1 Frgar T fadvr—
Fq1 TA4 Q9T qra) & a1 § wragra
frar mar g 7 sua sger  fads
¥ T gwy 97 FraAr T A
¥ gur faoe F §49 FrT-aIT @UF
g §—aar g7 At wat £1away
¥ mifue fFarrar g ?

st fofiramisy: ¥ a1 @1y wF &,
gawr mifas fEar qar @

«ft qAET fag: As7 939 gAfEg-
fadr a1 & gfiefen zanfaaz 3
wiad &1 foar & fr arfasgz siaar
qIET & W F @17 wfear feew
T FIAQT FITAT AT AT F1 JEATE
frar war faaay aswg & iz 7o 1
AT 24T 9¥E 1 FAT W qT AEA
faarz wx w1 & fo  afzar faew &1
FIAAT 1AL ATZH F1 Feoqre 7 &1 7

SHRI P. SHIV SHANKAR : With
reference to the 2nd of July, as I sub-
mitted, we are now having a joint sam-
pling system wherein the Electricity
Boards are deputing their own persons
to different coalmines and coal stock
vards whenever coal is lifted. If a spe-
cifie complaint is made that would de
taken care of.
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MR- SPEAKER : Next Question,
Q.No. 184. Shri Jitendra Prasada. Not
present. Q.No. 185. Shri Ghulam
Mohd. Khan. Not here.

oF WAAg gEEm . TEFT A0S
qregera gar T1fzT

Weqe AZEY | TF TIAH FT AGAT
¥ a1 %, AT FT |

AN HON. MEMBER : You catch
hold of him.

MR. SPEAKER : Ask the Member
to be present. You catch hold of him—
not me. Q.No. 186. Shri Niren Ghosh.
He is missing. Shri R P. Das, not here,

= UFATT AT MERT | ATT 39
q7 19 g FT (SEHqAT FU & |

A mdm wwAw: 48 &9 &
qFAT Y ? T qF FAVHA T T A17,
aq aF agl g aFar |

sy WEEY | T g A qIT TG
EMATFTH A & 19 A aT
BIFT AR @ |

T "o 187 (+f st )

o TmenE g qad 9@y A
& FrqFr agrd [T ATEAT AN
ANY F A1E HA AIH T AT
% 98T FT Faq7 fAaar §

Weqw wglgw : § ATEHT qurE
3T a7 Agh 97 A §

AFHIAT & HIAIT G AQ-TR
gax eqrfaa 37T

*187. =it Tw@re TEt ¢ FAT Fwt
gt gz FIF ¥ Far 73X 5,
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(F) ot & ardafers &iar &
g wizg & foo arar-tg afus ST
arly ste afqgrsas & ;

(®) afs zi, ar gl &Y §
famal & avf & Fra1-79 YA FIA
¥ I AT qF  FA] AAET W@ E

() arsfror fraral & arar-ie
ga7 zifyd w77 & fao #ar-777 3f7-
urg & 97 2@ E

() #a1 FTFTI7 BT Y7 aF AT
¥ wgF Yy gfafaat gar 7 aia-ag
ga= eqifug 73 F1 faor § gaeasrer
,afz adY, av za¥ 731 w190 §; A%

(F) #Fa1 gTE ggFifear &
ATATT 97 ATALTH AT JATT FLF
A waifug 99 & fao a5 faswm
QT F GAUTHAT ETHFS ATl FI
T 7

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) to
(c) In view of the usefulness of biogas
plants, a National Project on Biogas
Development and Programmes for
Community/Institutional Biogas Plants
are under implementation through the
State Governments and the Khadi &
Village Industries Commission. Facilities
for setting up biogas plants are availa-
ble to all potential beneficiaries in rural
areas. A statement indicating the details
of the facilities is placed on the Table
of the House.

(d) and (e) For community biogas
plants, selection of villages depends
upon techno-economic feasibility. Vil-
lage based biogas plants are envisaged
to be managed through appropriate
locally suited institutional arrangements
which include involvement of coopera-
tives,
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Statement
Facilities given by Government of India for setting up biogas plants
A. Family Type Biogas Plants :

The Central Sector Scheme ‘National Project on Biogas Developnient’ pro-
vides for :

(i) Central subsidy to beneficiaries in the following manner :

Amount of Central subsidy (in rupees)

Size of For North- For other areas

plant Eastern

(cubic Region For Schedule Tribes/ For all

metre) States and Small & Marginal Others
Sikkim Farmers including

landless labourers/
hilly areas other
than those covered

under Col. 2

1 ) 3 4

2 2640 1500 1000
3 3310 1950 1300
4 3800 2320 1550
6 4710 2910 1940
7 4950 3560 2370
8 5680 3900 2600
10 7200 4760 3170
15 7620 6630 4420
20 12930 8970 5980
25 — 9990 6660
35 = 14350 9570
45 — 16180 10790
60 — 20280 13520

85 o 30270 20180
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(ii) Cash incentives at the rate of
Rs. 30/- per plant to village
functionaries for motivating
beneficiaries and for providing
supervisory guidance in the
construction of biogas plants.

(iii) Financial assistance at the rate
of Rs. 200/- per plant to
corporate bodies, registered
societies, trained private entre-
preneurs for installation of
biogas plants on turn key basis.

(iv) Training Programmes for dif-
ferent levels of functionaries,
including training of master
masons.

(v) Financial assistance for staff
support to the State Govern-
ments and Khadi & Village
Industries Commission.

B. Community|Institutional Biogas Plants
Programme :

This Central Sector Scheme provides
for :—

(i) Community biogas plants :
Capital cost—1009% by the
Government of India, including
cost of controlled operation up-
to a maximum for one year.

(ii) Institutional biogas plants :

(a) For Central, State or Co-
operative Trust Institutions,
or Institutions run by such
bodies—capital cost upto
75% by the Government
of India and the balance
by the recipient organisa-
tion. In the case of Chari-
table Organisation, higher

contribution by the Go-.

vernment of India is con-
sidered in deserving cases.

(b) For private profit making
institutions—33.33% by
the Government of India.
Recurring costs in (a) and
(b) above are to be met by

recipient institutions.
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st T @ g ATAAT AT
wgreq, & y1od qreqy § ArAATT A
St wgar W fF ¥ welrwify
MAY & fF zg 3w § $'uq FrAWTT
AT FFT & I F FILU IS
aenfos gFréar § 7 oA SeRT
gwar &1 gwaq: 75 sfqawa @ Ieqr-
g FE FT qrar R | FE F FerT
97 GIFIT &1 gUF § ATL-ATL AF
AT 1T FY g FEr A1 1 7A
FT gFe g, vdr feafg § qeegoma
ot |YaY FT TqT AT, TAFT faFIH
FTAT AT TG F AN & ITAT F
fag §aq famry #v feor § gge
FIAT FIFIT FT Fd7 § | & qraAg
g st F1 osamw fgr Y AR
9% F UF FEIEHT &1 N7 fgAEr
g, stfw 22 gar #1 o a37
2 SN gz weEr At fv 2w
qraT Ieqrad # fawav fougz g
g swafs @9 agar & aar | sar fF
Tqez §, ggelt gHadfy AwAr H Fuq
84 sfama gz garr, 1 adY | 39 T
aswz 39 gAT 13.3 Sfawa w@r war
a1 | g€ 9F1T qwq, Argd, =Sy
AT giFdl qaadfa qAsET F O
AT FF1E AT TE 9T A fired-
frea 60 wfama a& a1 war

&ét qadia AT # awz § g
19.8 sfama wfwr <@ 7% safF o
& AET 19,666 ATIATE & AfHT arsft
as @e7 &1 A-fagrd & qu a7 N
I § |

wia # qgi f5 wfw atw sy
F AT WL § qrArarE v ol &
®9 ¥ T ATHZIAF T |
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UF WA qEem ¢ 1T /AT
#7378 awg & 7 ofg¥ | (swAww)

st T e TE : H g AT
TEE | AT ATA T gAAT A A€
qTEY | FIOT 1T GAAT ATTF] THT
LEAl

ATAN-TF FEAIAT AAALN & a7,
AT, T & a7 G AT Faeafa F
i aw arfz & faq avdy & | wrea
# qual v wear 237 fafaaa g
gA¥ rgaT uF 9 7 oF 77 7 10
et Mav gred grar g |

weqsr WEYEW . H UF 479 qAA
aFar g | afz si7 aq1 TI7 q4T FH
AT AT £ FTAT ATEA &, A1 97
& JTTO 1 TIEY F TEF 9T Fqd AT §
A7 97y ATTE |

off Tw @ U F T @i T
FT /AT St F1 FarAr =/wgar g fF
gWIR W F wigt H 1179 * faww
¥ fag aga 3o faar i aFar g &2
FIT & faro Fge N faser 37 @qa
F1 a=17 & fau aga & gorq 67 &
gFd § 1T AE & T & I9A &
fau arai-rg #1 fawe faar s gFan
g, fomd are § gmid g¥F 12 419
aff & @ . ® @A St § q0AAT
sigar g f5 uarai & wgwifaar &
ATHTT T A1F1-Tq G4T AMT A1G AL
A JIE-gAT TE §F 1T aiat &
Y T @IAT GHIA F (F0 T LAAAT
& fqo qrgEY @ srqvas AN A
a%, F47 g% A A FAY o) F fa=re
far & 7

DECEMBER 6, 1983

Oral Answers 20

AW WENAW : AT UF qATA &
AT F FIA | AT TH qOF J &
AT FIA AT IAAT EIHT F 3 &
STT, & F4T g AT gEEq gq
TN AT IO ? 1T Tar g1, 7 fa
TF & AT I GO |

st T A g W OF erEr-
qr A fxar g

e WEIIY : AT THFT -
grar g4t fgar

i A AYNH . TAH UF F-
Fud ag # I fv weEi wwr g fw
qw 237 fafqaa =z &, zad Faq
faswrer T

weqw AT © TR M@ H
TAS FATAT § |

AT T W TE AT age &Y
w&at aqrd &, eqs agy aarar 2

=it qto fira siwe ¢ asgE ST, S
94 9T 74T §, 98 {Y oq7 qa1q &
warg # aqrfaar &

WeqS WENET @ A A19 & garefacg
¥ ag GAAT AR E |

st qvo fira siw<: ATAITH cwie FY
AT FF H FHE gfF 2 @ g
1981-82 ® FqT 36 1T Hfaar
FTARTE AiE €qfaq go T 1 1982-83
57 g1 5 |t faelt ardiiig rizg
FT TATAT A TR 1 TW AT 75 gk
qravig @iz wifad w7 3 gysar
& A 97T aF g7 ad fFar &, say
FRA  fF 2w 75 g ¥ samr
JIANE iz 59 a8 warfaq &7 qHy |
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weqer wEYaw ; 7 FrATifed T
Y T FL R E

st dYofrazing : FFAfAE AT
caizg & fag  wgi-wgt Fesfer
¥yITT AT HTA A & AT AN AT
3% & gw1 glaars & ai | #7 w2e-
¥z 2aw g7 @ fear g1 SAFT
78 gfagig & s @ ¢ arfs
Frargfess @ arararg waiza wafaq

FTGE |

oft TR« g A Efaw aarE
gz () & foad @7 gor o1 fe g
arenw gftz & g2 fadg @ § £
1 qfg 1T AH FAA g 9T FAT-
sfeg afaq 97 aiage G99 @R
o ? gg frawr # ero FaAr &EW
o1 w1 AT E 7

Y dvo frasiaw : 39 fFem Y arsly
AT 7ZT TEE )

UF WIAAIG qITq ¢ AT IT AT A
ATT FqIAT ?

A Yo faraziw : faa 774} # en1a-
wagar g1, faa aigi & gfagra &, sar
fr &% f3ea frar fa esly aisar ar
Agf & wfga ® saF @it ¥ waw
AT A qF A FI9AT TE G
g afen & arod gamra 9T WEY
e o) wfe sgi-agt gfagig  agi-
agi gu¥ Fremafea qFz< H o w19

- T AT Fifww AV )

Availability of Essential Drugs for
Major Diseases

+
¥189. SHRI SANAT
MANDAL :

KUMAR
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SHRI NAWAL KISHORE
SHARMA :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state :

(a) whether several of essential
drugs required for treatment of major
diseases like high blood pressure, heart
allments, typhoid, Bronchitis etc., are
either not available or are in acute
short supply throughout the countiy;

(b) whether it is due to arratic
supply of bulk drugs used for manufac-
ture of these medicines or some other
reasons.

(c) the steps Government propose
to take in the matter and ensure pro-
duction and sale of these medicines to
the general public all over the country;

(d) whether there is a tussle going
on between the manufacturers and
retail chemists and the latter are either
keeping these medicines underground or
selling them at premium; and

(e) if so, how Government propose
to control these retailers and make it
mandatory on them not to hold back
any such medicines and sell them at
prescribed prices ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) to (e¢) A Statement is laid
on the Table of the House.

Statement

(a) to (¢) The overall availability
position of essential drugs is satis-
factory. However, brand shortages of
drug formulations like Aldomat (for
high blood pressure) of Merck Sharp
and Dhome, Isordil (for heart ailment)
of Gecffrey Manners and Chloromycetin
(for typhoid) of Parke Davis were
reported to the Ministry, which reviews
the availability position of all essential
drug formulations. No shortage of
drugs for bronchitis was reported. In
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all those reported cases of shortages,
equivalent formulations of other com-
panies are reportedly available.

Shortage of Aldomat is due to
industrial relations problem in the
factory of M/s. Merck Sharp and
Dhome since early August, 1983. On
advice from my Ministry, Indian Drugs
and Pharmaceuticals Ltd. and M]s.
Dey’s Medical Stores have substantially
increased production of equivalent for-
mulations Emdopa and Meldopa and
have rushed supplies to reported areas
of shortages. Indian Drugs and Phar-
maceuticals Ltd. and State Trading
Corporation of India Ltd. have also
been advised to keep buffer stocks of
Emdopa tablets and the bulk drug
Methyl Dopa respectively.

The shortage of Isordil and Chlo-
romycetin is of localised and temporary
nature and their respective equivalents
Sorbitrate of M/s. Nicholas and Entro-
mycetin of Dey’s Medical Stores are
available in the market.

The availability position of the bulk
drugs which go into the manufacture of
the above mentioned formulations is
satisfactory.

(d) and (e) It has come to the notice
of the Ministry that some Chemists
and Druggists have been boycotting
drugs manufactured by some companies.
The matter was considered by the
Monopolies and Restrictive Trade Prac-
ctices Commission. The Commission
has directed such chemists and druggists
to desist from boycotting the drugs of
any producer.

Some psychotropic Schedule ‘X’
drugs are reportedly not available with
all retail chemists. However, these are
available in Super Bazars, Cooperatives
and other chemists who have complied
with the requirements of obtaining
seperate licences under the Drugs and
Cosmetics Rule.

SHRI SANAT KUMAR MANDAL :
May I know what were the medicines
of day-to-day use which were taken off
the controlled list sometime back,
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apparently to appease the manufacturers
and how did Govt. make sure that
their availability to the general public
will not be affected by this action and
there was no price rocketting ?

SHRI R.C. RATH There is no
scope of shortage of medicines because
as and when we get information about
shortage of particular brand names,
equivalent medicines are rushed to the
area and the shortages are being moni-
tored by my Ministry on weekly basis.

SHRI SANAT KUMAR MANDAL :
Sir, may I know whether the Bombay-
based multinations manufacturing some
of the life-saving drugs (who had even
been resorting to excess production) are
now seeking the re-endorsement thereof
under the excess production capacity
replenishment scheme ? If so, which are
these drug companies and what control
Govt. is exercising over the production
and proper distribution of these drugs
for use in Government hospitals and
their sale to the general public through
the retailers who generally hold back
their stocks and sell them at a high
premium to the needy people ? Further
may I know whether the Military and
Government hospitals are given prefe-
rence in the matter of direct supply by
the manufacturers of such medicines ?
If not, why not ?

SHRI R.C. RATH : Sir, the Hon.
Member has put a very lengthy ques-
tion. I would like to inform him
through you, Sir, and this House that
as and when there is any report of non-
availability of a particular brand of
medicine, we immediately ensure that
similar alternative drug is made availa-
ble in that area. About the non-availa-
bility of certain drugs, I may submit
that because of the non-cooperation
between the Druggists and Chemists
Association and some of the manufac-
turers, the matter was refferred to the
MRTP Commision and it has given its
findings. I think this is a separate ques-
tion and I do not want to go into it.
Otherwise, I may inform the House
that there is no question of non-availa-
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bility of the medicine. The medicine
referred to by him is available in ade-
quate quantity. But I may inform ths
Hon. Member that there is a demand
for particular brands of the medicine
for which substitutes are being made
available.

SHRI NAWAL KISHORE SHAR-
MA : Mr. Speaker, Sir, this is a very
important question. Certain drugs are
not available. The Hon. Minister in his
statement has said that though there is
a shortage, we are trying to meet the
shortage. That is what in a nut-shell the
answer is. My submission in this re-
gard is that it is a fact that drugs are
not available. Even vitamin-C is not
available in the C.G.H.S. Dispensary of
North Avenue, not to speak of other
dispensaries. Vitamin-C is in short
supply to the M.Ps. We can very well
imagine the plight of the general public.
In view of this, I would like to know
from the Hon. Minister—I understand
he was the Member of the Hathi Com-
mittee and as a Minister who is com-
petent to include the recommendations
of the Hathi Committee in letter and
spirit—what is it that is coming in the
way of the Ministry to abolish this
brand name ? Why is it that the brand
names are not abolished so that the
multinationals could be prevented from
the supply of these medicines who
thrive on the basis of their advertise-
ments and good name ? Why is it being
delayed ?

With regard to the non-availability
of Aldomat, I have a fear that Merck
who are the manufacturer of this parti-
cular drug with this particular brand
pname, are in leauge with the Chemists
and Druggists and its artificial short-
supply is being created by them so that
they can import bulk drug. This medi-
cine is available in this country. In my
constituency there is one Mr. Sunil
Sachim, who is producing this bulk
drug. But it is not being purchased
from him. It is manufactured indigeno-
usly. But this bulk drug is being allo-
wed to be imported by the parent or-
ganisation. May I know the reason for
this ?
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Secondly, Sir, you would agree with
me that the health of the country
should be all right and the drug should
be available. Now, Sir, he says that
they have taken the matter with the
MRTP Commission. I think there is a
Drug Control Order and this Drug con-
trol order controls the suppliers, the
commission agents and the traders. If it
is a question of their negligence, why
have you not take action against them ?

SHRI R.C. Rath : The Hon. Mem-
ber has mentioned about the non-availa-
bility of vitamin C through the CGHS
hospitals. I would like to mention that
there is abundance of vitamiin C. but

it is for the hospitals to procure and
supply the same. If the hospitals, in
turn, do not procure and supply, my
Ministry is not reponsible. My Minis-
try is only responsible to the extent of
production...(Interruptions).

SHRI SATISH AGARWAL : It is a
collective responsibility. It is a common
experience of all Members of Parlia-
ment that drugs are not avzilable and
substitutes are given. How do you say
that ? ...((Interruptions). You ask any
Member of Parliament. Everybody is
shouting for that,

A freardt aw aqe 0 308 zard
@ositonToudo feqiadle i srasyas
agrg |

SHRI SATISH AGARWAL : Shri
Ramavatar Shastri is a heart patient;
he is not getting the required medicine,
you can ask him...(Interruptions).

SHRI SUNIL MAITRA : How can
you shift the responsibility to the
Health Ministry...(Interruptions).

SHRI R.C. RATH : The Hon. Mem-
ber’s question was that vitamin C is not
available in the Government hospitals
and CGHS dispensaries. To that I say
that my Ministry is looking to the pro-
duction aspect and vitamin C is availa-
ble in abundance. And if it is not avai-
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lable in the hospitals, I am not aware
of that aspect, but from the production
point of view I say that vitamin C is
available whatsoever. The other part I
am not aware of.

PROF. N.G. RANGA : That is not
the answer that you should give.

MR. SPEAKER : You say that pro-
duction is not lacking and you have got
abundance of supply. Now you have
come to realise the position and the
vociferous sentiments of the House that
it is not available. You should take it
up with them and ask them what is the
reason and let us know.

SHRI R.C. RATH : In reply to the
question of the Hon. Member, Shri
Sharma, I said that vitamin C is availa-
ble in abundance, but if it is not avai-
lable in the CGHS dispensaries or other
places, [ am not aware of it; I will take
care of it.

As regards the question about the
brand names, in five selected items, we
have dispensed with the brand names,
and the matter is sub judice now in the
Supreme Court. Hon. Members have
complained about not getting some me-
dicines, and one is Aldomat. There was
some industrial unrest and labour pro-
blem in the unit, and so we saw to it
that IDPL which is a public sector
unit rushed Emdopa which is a very
good substitute for Aldomat and also
Meldopa which is manufactured by
Dey’s Medical Stores. And thus, imme-
diately, the requirement was met. I am
going a step further in giving the infor-
mation that there was shortage of
Chloromycetin of Parke Davis, and we
saw to it that immediately Entromyce-
tin of Dey’s Medical Stores and Para-
xin of Messrs. Bochringer Knoll was
made available. Thus, as and when any
essential life saving drug is not availa-
ble, we ensure that similar drugs of
other brand names are made available
in the respective areas, and to ensure
this my Ministry is having a monitoring
of the situation every week. As and
when information is received at our end,

DECEMBER 6, 1983

Oral Answers 38

we leave no efforts to see that the
people do not suffer.

SHRI NAWAL KISHORE SHAR-
MA : It is an important and national
question. The import of bulk drugs is
being allowed when such drugs are
available in the country. That is my
question. It has not been answered. I
had put that question.

SHRI R.C. RATH: Some bulk
drugs which are not available in the
country, its actual users can directly
import it. And in case of some bulk
drugs where there is short supply, we
clear the import through the STC. And
if any such instance the Hon. Member
brings to my notice....

SHRI NAWAL KISHORE SHAR-
MA : I have said it on the floor of the
House. You take care of it. Why do
you allow import ?

SHRI SATISH AGARWAL : Why
actual users should be allowed to
import when it is available in the coun-
try ? Why ?

(Interruptions)

SHRI R.C. RATH : If it is availa-
ble in the country, normally we do not
import because our policy has been not
to spend away our-...

SHRI SATISH AGARWAL : Why
abnormally ? Why abnormally ?

(Interruptions)

SHRI R.C. RATH: We do not
allow import. There is no question of
normally not allowing the imports. If
an Hon. Member can give me a specific
instance, I will look into it.

(Interruptions)

MR. SPEAKER : He will look into
it.

(Interruptions)
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MR. SPEAKER : There is no pro-
blem he can solve it. Now look here,
Mr. Minister.

(Interruptions)

SHRI R.C. RATH : There is no
import plan of the medicine which
you have mentioned in 1983-84.

(Interruptions)

MR. SPEAKER : The Minister will
look into the matter and settle it.

DR. A. KALANIDHI : Sir, I would
like to know whether the Hon. Minister
is aware of the fact that drugs like
Garboyn and Gardinal are still not
available to the common man ? These
drugs are used for epilepsy and till this
date these drugs are not available in
the market. I would like to know from
the Hon. Minister whether it is a fact
that because the drugs are cheaper and
the manufacturers are not getting
enough profit, they are not producing
it ?

SHRI R.C. RATH : We have varie-
ties of essential and lifesaving drugs.
And in the case of any essential drugs
not being available, through our moni-
toring process we are trying to make it
available. We do our monitoring based
on the information that we get from
the State Drug Control Authorities and
also from the institutions and indivi-
duals as well. If the Hon. Member has
any specific information and if he in-
forms me, I will enquire and will see
that the medicine which is not available
or is in short supply could be adequa-
tely met. But there are varieties of
medicines; and if the Hon. Members go
on asking every individual medicine, it
may be difficult off-hand to tell him
without referring to the records.

SHRI HARIKESH BAHADUR :
Sir, many drugs are not available in the
market. It is true as the Hon. Member
has said it is because the indigenous
production of drugs is net being enco-
uraged properly. I would like to know
from the Hon, Minister what is the
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policy of the Government ? Whether it
is to encourage the multinationals or
indigenous production and whether Go:
vernment is going to set up more indus-
tries like the IDPL in order to produce
these drugs in the country itself or the
Government has got some planning to
import these from outside ? Whatever
production of the IDPL is there it is
insufficient and is also sub-standard.
Therefore, I would also like to know
whether the Government is going to
improve the quality also ?

SHRI R.C. RATH : About IDPL
Products, I would say it is neither insu-
fficient nor sub-standard. Qualitywise
‘the public sector production could be
compared with any international drug.

And coming to the Government
policy, which the Hon. Member nas
enquired, I would say always our effort
has been to see that indigenous pro-
duction improves and the public sector
improves to compete with the interna-
tional drug market. The Hon. Member
would be happy to know—and I would
also like to inform the House—that so
far as our indigenous drugs production
is concerned it can be equated with
any of the standard product of any
multinational company in any part of
the world.

ot v faerra qrEaE: 90 /AT
agRg F1 AEAFA g fF gareIgT
I fawet 22 i@ #1 A1EoToMo
Udo W sAeE g1 a4t fg9H | w3
To 7Y gvafa asz gf g ?

SHRI R.C. RATH : I need a sepa-
rate notice for it.

SHRI SONTOSH MOHAN DEV:;
It is a fact that no vitamin tablets are
available in the North and South
Avenue. To look into that you have
given your instructions to the Minister.
But sceing the Zero Hour rhythm from
the Hon. Members, will you kindly
withdraw your order or instruction ?
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Otherwise there will be more trouble in
the Zero Hour, because there is enough
vitamin with the Members. No Member
Should be supplied with the Vitamins.
Will you kindly reconsider it ?

SHRI SATYA SADHAN CHAKRA-
BORTY : What are the tablets which
he is taking ?

MR. SPEAKER : You ask him.

SHRI ~ KRISHNA CHANDRA
HALDER : He is taking vitamins A
to Z.
st 1S Yoy maf ;A WERA,
qT 2199 raar g fF genddr & ar
T FY IFT ALY & | FAT FAEET HAY
St gg g A1 o | fr faeet &
qrE-q1w FB FafAat 7 08 gfaz aqr
fordr & sret & asradT A WY AFAT TA7G
& srdr §, oA srme Ag 1At g
# qigar az =rgar § fx =6t fafqar
ATTEN AT geaqrs - AT F7T TE § |
srad stfawifeat otz g aaq wafqaan
F fasfrwaa @ odr ggr@ goArd 8
72 & s #1¢ sra< &Y AEY & FAfF
=@ Frafagt FHma AF T AFA
gafad g Iz ¥ feawa it &)
FqT GTHIT UHT sgAEqr w3 fE
sy sedr @ wafaat zame aardr
§ gAY =Ae A faw dgr
¥z g1, T A FAT AN
a1 fas &% 7 Far g4 St vmr
a1 g &1 fa=re wareea oY off &
amg w37 7 oAgdr ¥ ) zgne’ @
a8l 9 fF qEaz 7 & 1 FT A gwan
H eqer WA & 919 §3FT far%
w3 fr afawifeal o safagy
fastrana & F1 grar adf 1

TaET HIT I A (4 amea
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ai) : & azex & fawrz & quiaar
TEHT |
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Ty ga¥ feeaedl mar g

ot wret gTor matc AT HE
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FawrAY ¥ guvge fFar ST W@r & v
GIFTT AT FAAQ g9 &F qarfawr-
e} & = g9 X § UF gAAar gl
T &

@) afz gf, ar g7 FH=Ift 1
T gF17 fae aer afas 3qq 91
T FITT 57 97 fF0 Q17 918 g
aifas @= &7 =417 F47 8; A7

(7) = Fa=ifodl & dqmia azd
& fre qeg arar Far g a9 guifad
FgaawT feg arda & gardy gt ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) to (c) A statement is laid
on the Table of the House.

Statement

(a) Subject to Government approval,
a draft wage agreement has been
drawn between the managements
of 5 public sector fertilizer com-
panies, viz. FCI, NFL, HFC,
RCF and PDIL and their reco-
gnised unions.

(b) Under the terms of the draft
agreement, the gross benefit in
pay and dearness allowance to
the workmen is expected to
range from Rs. 130/- to Rs.
205/- per month apart from
other fringe benefits. The total
annual additional expenditure
on this account in respect of all
the 5 companies is estimated at
Rs. 6.77 crores per annum.

(c) The revision of the pay scales
will be effected from 1.1.1983
in pursuance of the last wage
agreement and increased cost of

living etc.
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Need for Setting up a Fertilizer
Plant in Himachal Pradesh

*184. SHRI JITENDRA PRA-
SADA : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) the names of the States having
not»a single fertilizer plant and the
reasons for neglecting them in this
matter;

(b) whether Himachal Pradesh is
one of such States which do not have a
single fertilizer plant to meet growing
requirement of fertilizers for agricul-
tural and apply production in this hilly
State; and

(c) if so, whether urgent need of
setting up of one such plant in this
State will be taken into consideration
while setting up proposed six plants
with a view to avoid regional disparity
and imbalance in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) to (c) A statement is laid
on the Table of the House.

Statement

(a) to () At Present cight States,
namely, Himachal Pradesh, Jammu &
Kashmir, Madhya Pradesh, Manipur,
Meghalaya, Nagaland, Sikkim and Tri-
pura do not have any major fertilizer
plant in operation.
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In Madhya Pradesh, however, action
has been initiated for the establishment
of a large nitrogenous fertilizer plant
based on gas.

Though Himachal Pradesh si one of
the States which does not have a major
fertilizer plant, the needs of the State
for fertilizers including for apple pro-
duction are adequately met.

The locations of the 6 gas-based
plants in Madhya Pradesh, Rajasthan
and Uttar.Pradesh have been decided
having regard to the demand in the
arzas and such other factors as the
availability of infrastructural facilities,
feed-stock, cost of transportation etc.

Coal for Talcher Fertilizer Plant

*185. SHRI GHULAM MOHAM-
MAD KHAN : Will the Minister  of
CHEMICALS AND FERTILIZERS be
pleased to state :

(a) whether it is a fact that deple-
ting coal stock may bring the Talcher
Fertilizer Plant to a standstill;

(b) the amount of coal consumed by
the plant and supplies made to it during
the last twelve months;

(c) the present coal stock of tbé
plant; and

(d) the steps proposed to improve
the supply of coal for the fertilizer
plant ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND  FERTILIZERS (SHRI R.C.
RATH) : (a) to (d) A statement is laid
on the Table of the House.

Statement

(a) No, Sir. However, there has been depletion of coal stock as on fst
December, 1983 as compared to the stocks in the middle of August this

year.

(b) The coal consumption and receipt figures for the last 12 mo

page 37 —

nths are given



37 Written Answers

AGRAHAYANA 15, 1905 (SAKA)

Written Answers 38

Months Consumption (te) Receipt (te)
Nov. ’82 64681 67273
Dec. ’82 61925 71146
Jan, ’83 13089 47853
Feb. 83 39490 19136
Mar. : ’83 63995 55633
April ’83 14509 33223
May ’83 6751 34014
June ’83 2400 19365
July ’83 14868 i 27201
Aug. ’83 35970 26587
Sept. ’83 44860 27947
Oct. ’83 77650 58515
Nov. ’83 59415 45315

(c) Coal stock as on 1st December, 1983 was 31,802 tonnes,

(d) The need of supply of adequate coal to the Talcher Plant had been taken
up with the Central Coal Fields, and a phased programme of receipt of
coal has been drawn up for operating the plant.

Rivalry of Producers and Chemists
and Druggists

*186. SHRI NIREN GHOSH :
SHRI R.P. DAS :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) Whether Government are aware
that the prices of essential drugs are
being artificially inflated due to the

rivalry of the producers and chemists
and druggists Organisations;

(b) Whether recently the Mono-
polies and Restrictive Trade Practices

Commission had to arbitrate in such a
case which led to boycotting of drug
products by the chemists and druggists
organisations; and

(c) What are the directives of the
MRTP Commission in the matter and
how Government are going to han-
dle the situation, in detail ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL) : (a)
to (c) A statement is laid on the Table
of the House.

Statement

(a) The Ministry of Chemicals &
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Fertilizers who are concerned with this
part of question, have stated that for
the purpose of price control, bulk drugs
and formulations have been classified
into four categories. In respect of three
of these price-controlled categories,
prior approval of the Government is
necessary to any increase in prices. The
question of any increase in prices of
these categories on account of rivalry
of the producers and chemists & drug-
gists organisations, therefore, does not
arise. As regards, Category IV formula-
tions, although manufacturers are free
to fix their prices, the Government have
got power to revise the prices even in
respect of this category if the overall
profitability of the munufacturers exceeds
the stipulated limit.

(b) and (c) The MRTP Commission
is not a forum for arbiteration. How-
ever, the Commission (which is a quasi
judicial body) had instituted two suo-
moto inquiries under Section 10 (a)(iv)
of the MRTP Act, 1969, against the
All India Organisation of Chemists and
Druggists, Madras and its 8 affiliated
State Associations. The first inquiry was
instituted on 19.6.1981 on the ground
that the said respondents had indulged
in the restrictive trade practice of boy-
cott in respect of certain drugs manu-
factured by M/s. Sarabhai Chemicals
Limited, Baroda. The Commission came
to the conclusion that the boycott
indulged in by the respondents was a
restrictive trade practice within the
meaning of the MRTP Act, 1969. Since
the boycott had already been lifted
from 5th January, 1981 a general direc-
tion was given by the Commission to
the respondents to desist from boycot-
ting the drugs of any producer and/or
any chemist and druggist not joining in
the boycott organised by them.

The Second suo-moto enquiry was
instituted on 29th September, 1981 on
the ground that the said 9 respondents
had indulged in the restrictive trade
practice of boycott in respect of drugs
manufactured by M/s. Smith Kline &
French (India) Ltd., Richardson Hin-
dustan Ltd., Cadilla Laboratories,
Wockhardt Limited and East India
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Pharmaceuticals Works Limited and
several other manufacturers. In this
enquiry also as the boycott had been
lifted in the last week of May, 1982,
the Commission gave a general direction
to the respondents to desist from boy-
cotting the drugs of any producers.

Communication Facilities with the Help of
INSAT-IB in Maharashtra State

*188. SHRI CHANDRABHAN
ATHARE PATIL : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether it isa fact that the
communication facilities in our country

can be improved vastly with the help of
INSAT-IB;

(b) if so, whether Government of
Maharashtra will be helped with the *
facilities of this Satellite to improve the

communication facilities of the State;
and

.(c) whether scheme have been drawn
up in this regard and if so, particulars
of the facilities that will be made

available to Government of Maharash-
tra ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a)
Yes, Sir. INSAT-IB will provide reliable
communication over long distance and
to inaccessible places where other means

of communication cannot easily be pro-
vided.

(b) An carth station at Thane is
already working through which reliable
long distance circuits are being provided
to other parts of the country.

(¢) For communication within the
State of Maharashtra, use is being made
of Terrestrial links, to be supplemented
by Satellite connection, where necessary.

Restrictions on Filing Special Leave
Petitions in Supreme Court

*190. SHRI R. PRABHU : Will
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the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the
number of cases pending disposal in
the Supreme Court has gone up consi-
derably as on 1st January, 1983 as coma
pared to the position as on 1st January,
1982; and

(b) whether Government propose
placing any restrictions on filing of spe-
cial leave petitions ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL): (a)
The number of cases pending disposal
in the Supreme Court as on 1st Janu-
ary, 1983 was 63041 as against 48643
cases pending disposal as on 1st Janu-
ary, 1982.

(b) No such proposal is under the
consideration of Government.

Discovery of Oil and Gas in Krishna-
Godavari Basin

*¥193. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of ENERGY
be pleased to state :

(a) whether it is a fact that oil and
gas have been struck in the Godavari
Basin;

(b) if so, the details with regard to
the quality and quantity,

(c) the number of wells which are
still to be dug in this region during
1984; and

(d) whether the work on these
wells is going on as per schedule and
if not, the difficulties being faced and
steps taken to eliminate them ?

THE MIN];STER OF ENERGY
(SHRI P. SHIV SANKAR) : (a) to (d)
A Statement is laid on the Table of the
Sabha.
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Statement
(a) Yes, Sir.

(b) The commercial viability of the
discovery in terms of quality and
quantity is in the process of assess-
ment.

(c) During 1984-85 it is proposed to
drill 9 locations in offshore area,
and 10 locations in onshore area.

(d) There has been some delay in the
deployment of additional rigs in the
onshore part of the basin because
of the observance of certain stipu-
lations regarding charter hiring dril-
ling and third party services. These
issues have largely been resolved
and various contracts are at different
stages of processing.

Expansion of Haldia Refinery

*194, SHRI SATYAGOPAL MIS-
RA : Will the Minister of ENERGY
be pleased to state :

(a) whether his Ministry has taken
any decision for the expansion of Oil
Refinery unit of Haldia;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) to
(c) Feasibility Report submitted by
Indian Oil Corporation for expansion
of the Haldia refinery from 2.5
MMTPA to 5.5 MMTPA is at an advan-
ced stage of consideration.

Theft and Transmission Losses of
Power in Kerala

*195. SHRI SONTOSH MOHAN
DEV : Will the Minister of ENERGY
be pleased to state :

(a) whether it is a fact that trans-
mission losses and theft and pilferage
electricity in Kerala are very high;
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(b) if so, the details thereof and its
comparison with other States in the
country; and

(c) whether Centre had suggested
remedial measures to bring it down to
pnormal level to provide way out for
existing imbalance in the State ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) to
(c) A statement is laid on the Table of
the House.

(b)

(c
Statement
(a) The percentage of transmission and
distribution loss (which includes
Annexure
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losses due to theft andl pilferage
of electricity) in Kerala during the
year 1981-82 was 15.5%, which is
lower than the all-India figure of
20.77%.

The percentages of transmission
and distribution losses in the diffe-
rent States, including Kerala, for
the year 1981-82 are given in the
Annexure.

Remedial measures have been sug-
gested to all the State Electricity
Boards, including the Kerala State
Electricity Board, for being taken:
up to reduce T & D losses.

Percentage Transformation, Transmission & Distribution Losses (Including
Commi. Losses) in SEBs|Electricity Deptts|UTs.

Region State Electricity

Percentage T&D Losses Including

[+

Board/Department Unaccounted Commercial Losses
(Such as Pilferage Etc.)
*1981-82
NORTHERN 1. Haryana 25.37
REGION 2. Himachal Pradesh 15.36
3. Jammu & Kashmir 44.32
4. Punjab 20.10
5. Rajasthan 24.97
6. Uttar Pradesh 19.14
7. Chandigarh 23.27
8. DESU N.A.
9. B.B.M.B. N.A.
WESTERN 1. Gujarat 20.01
REGION 2. Madhya Pradesh 21.22
3. Maharashtra 15.26
4. Dadra & Nagar Haveli N.A.
5

. Goa Daman & Diu

N.A.
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1 2 3
EASTERN 1. Bihar 23.54
REGION 2. Orissa 19.06

3. Sikkim N.A.
4. West Bengal 16.10
5. Andaman & Nicobar N.A.
6. D.V.C. 1.59
NORTH- 1. Assam 20.09
EASTERN 2. Manipur —_
REGION 3, Meghalaya 7.82
4. Nagaland N.A.
5. Tripura N.A.
6. Arunachal Pradesh N.A.
7. Mizoram N.A.
SOUTHERN 1. Andhra Pradesh 24.25
REGION 2. Karnataka 21.39
3. Kerala 15.50
4. Tamil Nadu 18.71
5. Lakshadweep 14.20
6. Pondicherry N.A.
ALL-INDIA (UTILITIES) 20.77

Note (1) *Provisional

(2) NA—Data awaited.

Reported Screening of Blue Films with
South Indian Films in Delhi

*196. SHRI K.A. RAJAN: Will
the Minister of INFORMATION AND

BROADCASTING be pleased to state :°

(a) whether Government are aware
that ugly scenes from blue films are
being screened alongwith the South
Indian films in some theatres in the
Capital thereby creating a badfimpres-
sion about the South Indian'lfilms and

culture in the minds of viewers of such
films; and

(b) if so, what stringent action is
taken against such theatre owners ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND MINIS-
TER OF STATE IN THE DEPART-
MENT OF PARLIAMENTARY AFFA-
IRS (SHRI H.K.L. BHAGAT) ; (a) and
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(b) Some allegations to this effect have
occasionally appeared in the press. But
no specific complaint has been made to
the police. However, surprise inspec-
tions were carried out by the district
police at some Delhi cinemas where
blue films were alleged to be screened
along with some South Indian movies,
but nothing illegal or violative of any
provisions of the Cinematograph Act/
Rules could be detected.

Under the Cinematograph (Amend-
ment) Act 1981, which has come into
force from 1.6.83, all offences punisha-
ble under Part II of the Cinematograph
Act 1952 relating to certification of
films have been made cognizable and
the penalties provided in section 7 of
the Act have been enhanced. This will
act as a deterrent against interpolations
in films.

Shortage in Coal Stocks

*197. SHRI RASHEED MASOOD:
SHRI RAJESH KUMAR
SINGH :

Will the Minister of ENERGY be
pleased to state :

(a) whether it is a fact that cases
of huge gaps between the stocks of coa!

shown in official records and actual

stock available at pit-heads valued at
crores of rupees have been detected at
thelcollieries of Coal India Ltd;

(b) if so, the details thereof;

(c) whether Government have made
any investigation into the shortages of
coal stocks; and

(d) if so, the result thereof and the
action taken by Government in the
matter ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) to
(d) A statement is laid on the Table of
the House.

Statement

(a) to (d) Since coal stocks at pit-
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heads are not suscep tible to very accu-
rate measurement on account of factors
such as undulations in the ground where
the stocks are kept, degree of compac-
tion which has taken place .etc., a
variation of 59, against the book
stocks is considered to be within the
permissible margin of error. Verifica-
tion of stocks is done systematically in
the collieries as per established proce-
dure. Apart from the periodical veri-
fication done by the subsidiary com-
panies and the collieries, Coal India
Ltd. through coal stock audit teams
appointed by it makes an inventory of
these stocks once in a year. In 111 such
cases discrepancies between measured
stocks and book stocks as on 1.4.1981
to 1.4.1983 have been detected in the
different subsidiary companies of Coal
India Ltd., where the variation exceeded
the permissible limits.

2. Following recent reports of fur-
ther shortages in the coal stocks, apart
from the normal verification under the
established procedure special investiga-
tion teams were appointed by CIL and
subsidiary companies for detecting
instances of shortage. These teams are
currently carrying out their investiga-
tions. Instances of stock shortages be-
yond permissible limits, detected in the
current year have been as follows :

Name of Number of
company collieries
CCL 11
BCCL 33

ECL 2
WCL Nil

Collierywise details of these shortages
and action taken in such cases is being
collected and will be laid on the Table
of the House.

3. Once the special investigation
teams have completed their work, fur-
ther action will be taken on the basis
of these reports to obviate occurrence
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of shortages. Definite guidelines have
also been issued by CIL to counduct
month to month survey of coal stocks
in each colliery to keep the stock
position constantly under review.

Deterioration in Quality of Films
Telecast on Doordarshan

*¥198. PROF. MADHU DANDA-
VATE : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether it isa fact that the
new decision of the Doordarshan to
show two films on Doordarshan per
week, has created difficulties in select-
ing fairly good quality 104 films per
year and as a result there is a steep
deterioration in the quality of films
shown on Doordarshan; and

(b) if so, the steps proposed to
improve the situation in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND MINIS-
TER OF STATE IN THE DEPART-
MENT OF PARLIAMENTARY AFFA-
IRS (SHRI H K.L. BHAGAT) : (a) and
(b) Delhi Doordarshan telecasts two
Hindi Feature films per week Sclection
is made from amongst the films
offered by producers for telecast.
Producers generally do not offer
their new films to Doordarshan
since it effects the commercizl run
of the films. While making selection out
of the films offered, Doordarshan gives
weightage to the following aspccts of a
film in that order :—

(a) Internationl / National / State
Award won.

(b) Thematic Value
(c) Cinematic Value
(d) Entertainment Value

(e) Year of production
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(f)  No. of times the film offered
was shown on TV and at what
stations.

Efforts are being continuously made
to obtain good quality films and to fol-
low the guidelines scrupulously. In '
order to attract good quality films,
rates of payments for films were revised
upward.

Memorandum submitted by Coal Mines
Officers Association of India

*199. SHRI RAMAVATAR SHAS-
TRI :
KUMARI PUSHPA DEVI
SINGH :

Will the Minister of ENERGY be
pleased to state :

(a) whether attention of Govern-
ment has been drawn to a news-item
published in the ‘Statesman’ Delhi of
5 November, 1983 captioned “CIL
Officers allege mismanagement”’;

(b) whether the Coal Mines Officers
Association of India has submitted a
memorandum to the Prime Minister
regarding the said mismanagement;

(c) if so, the details of the allega-
tions and their effects oa the coal
industry; and

(d) the
thereof ?

reaction of Government

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) Yes,
Sir.

(b) Yes, Sir.

(c) and (d) A statement is laid on
the Table of the House.

Statement

(¢) and (d) The salicnt points made
are :

() Policy with regard to production,
iproducti vity, safety and distri-



51 Written Answers

bution of coal is inadequate re-
sulting in drop in production and
problems in distribution.

(ii) Production of coal has gone down
in October, 1983.

(iii) Coul despitches have declined
and stoppage of despatch of coal
through road has affected availa-
bility of coal for small industries.

(iv) Safety in mines has fallen victim
in process of boosting production.

(v) Sunday workings of mines apart
from being uneconomic, is also
affecting the health of workers
and officials

. (vi) Enforcement of wage cut and
break in service even for short
duration demonstrations is likely
to lead to labour unrest.

(vii) Pay scales of executives of Coal
India Limited are pending revi-
sion and have to be finalised
early.

The position in respect of the above
points is as under :

Production of coal in Coal India
Limited in October and November,
1983 were 92.70 and 105.43 lakh
tonnes rcspectively as compared to
89.22 lakh tonnes in October, 1982
and 85.75 likh tonnes in November,
1982. The production achieved in
October and November, 1983 was the
best ever for the months of October-
November in any year. The total des-
patches of coal in October, 1983 were
89.20 lukh tonnes as compared to
85.92 lakh tonmes in October, 1982
ond 79.57 lakh tonnes in November,
1982. The cfforts of CIL are to maxi-
mise despatches by rail By despatches
from the collieries dircctly and through
sales from the stockyards of CIL, the
requirements of various types of con-
sumers are being practically met in
full. Further steps taken to improve
production and productivity include
curbing of absenteeism among workers
and increasing productivity by enforc-
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ing better discipline, improvement in
law and order situation with the assi-
stance of the State Government con-
cerned, improvement in power supply
from DVC etc. Disciplinary action as
provided for in the rules had to be
taken by the Management to curb the
tendency of unauthorised absenteeism,
illegal strikes etc. The proposal of Coal
India Ltd. for revision of pay scales
and other allowances of executives is
receiving attention.

Promotion of Regional Language Films

*200. SHRT GIRDHAR GOMAN.
GO : Will the Minister of INFORMA.-
TION AND BROADCASTING be
pleased to state :

(a) the policy and programmes of
National Film Development Corpora-
tion on promotion, production and
popularisation of regional language
films;

(b) whether the State Governments
have ulso created the Film Develop-
ment Corporations for the development
of language films in their States and
whether any meeting between the
State Film Development Corporations
and his Ministry has been held for de-
tailed discussion on films and film in-
dustry; and

(c) if so, the decision taken in the
recent meeting regarding the films pro-
ducers and other related matters ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING AND MINIS-
TER OF STATE IN THE DEPART-
MENT OF PARLIAMENTARY AF-
FAIRS (SHRI H.K.L. BHAGAT) : (a)
The National Film Development Cor-
poration has a programme for promo-
tion, production and popularisation of
good cinema in Hindi and other re-
gional languages, Complete 16 MM
production infrastructure has been
commissioned in Calcutta by the Cor.
poration to assist regional film industry,
A sub-titling unit has been set up in
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Bombay. This would promote regional
language films in all parts of the coun-
try, These sub titled prints are also sent
for screening at International Film Fes-
tivals and Film Festivals under Cultural
Exchange Programmes abroad. Through
its efforts the Corporation has been
able to increase theexport of regional
language films from 5 in number in
1981 to 21 films in 1982-83.

(b) and (¢) State Goveraments of
Maharashtra, Karnataka, Andhra Pra-
desn, Orissa, Kerala, Uttar Pradesh and
West Bengal have created Film Develop-
ment Corporations for development of
language films in their States. The
National Film Development Corpora-
tion is co-operating with the State Film
Development Corporation in promotion
of good Cinema especially in the scheme
for construction of low cost cinema
theatres in the country. While no meet-
ing has been convened by the Ministry
of Information & Broadcasting with the
State Film Development Corporations,
the subject of films was discussed at
State Information Ministers Conference
held on cth July 1983. The Conference
recommended that State Governments
should review existing Theatre licencing
rules to promote theatre conscruction.
Open air theatres, mobile cinemas and
wide screen video projection may be
considered as these are less costly. It
was also felt that the National Film
Development Corporation may re-view
the limits laid down for financing con-
struction of cinema theatres in rural and

urban areas.

Blunder in Communicating A Tele-
graphic Message by P. & T.

*201 SHRI DAULAT RAM
SARAN: Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether Government’s attention
has been drawn to the press report
appeared in the Indian Express of 8th
November, 1983 highlighting P & T’s
blunder in communicating to telegraphic
message which cost the family concerned
huge amount of money besides gloom
in the family; and
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(b) if 50, what action has been taken
by Government for the negligence on
the part of the persons concerned and
to cnsure that such mistakes do not
recur in future ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. N. GADGIL) : (a)
Yes, Sir.

(b) Enquiry has been initiated for
fixing the responsibility and taking ap-
propriate action for-mutilation of text
from *Nani Reached’ to “Nani Expired’.

. Proposals are under consideration
of the Department to change the opera-
tional procedure as a safegaard aginst
such mutilations.
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qeT sy FAT § 7
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g(n) e A #FGFIHT ga-
g fr nr stz A F w1 A
grg ® ¥ fqar w1 & 1 0F KC A AR
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Y guregar & 41X ¥ 219 faswat q3
9g¥ & fau g afas F1w FEAT
qEAT | FFAEHF GITE F UF F1A-
w9 F1 a7 A FfAF Tg AT A
99 gra ¥ faar 2 )

Payment of Wages to the Casual
Workers Working in Central Go-
vernment Projects in Hill Areas

2082. SHRI T. S. NEGI : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that a large
number of casual workers are being em-
ployed for long periods for various
Central Government projects specially
in the hills, and if so, full details there-
of;

(b) whether Government are paying
to this category of workers, per diem
wages cquivalent to average salary of
their permanent counterpart Central
Government employees; and

(¢) whether Government will provide
equivalent uniforms, medical and hcalth
care and schooling and shelter at par
with permanent Government employees
on humanitarian grounds?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI VEE-
RENDRA PATIL) : (a) The Govern-
ment is aware of the fact that casual
labour is employed to undertake work
of casual nature in various Central Go-
vernment projects in different parts of
country, including hill areas. The exact
details about the total number of such
casual labourers and period for which
they have been employed is however,
not available.

(b) The Model Standing Orders,
circulated by this Ministry in 1971 for
adoption by the employing Ministries in
respect of the casual workers employed
by the departmental undertakings under
them provide for rates of wages to be
paid to casual workers. These orders
provide that a casual labour is to be
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paid wages as fixed under the Minimum
Wages Act, if his employment is cove-
red under that Act or is to be paid the
daily local rates fixed for his type of
employment by local authorities or
State Government : or 1/30 of the
amoun( of authorised scale of pay plus
dearness allowance applicable to corres-
ponding category of regular staff in the
establishment.

(c) A proposal to evolve a uniform
policy to regulate .the working condi-
tions in respect of all the casual labour
cmployed by Central Government De-
partments, the Departmental under-
takings is under consideration of this
Ministry.

IET 93 W faare
wfufraw

2083. =it diaw fav#) : 797 wq
AT gaata ® Az gqF & Fqr
4T fF -

(F) : #a1 a8 % & f* a7 g3y
¥ amy staifos fagre afafaas,
1947 F4Ya qTH1T F sigifus faqrz
afafaaw, 1947 & gwra a8 § s

afz gt, a1 397 9w ¥ FN17 gowre
grvr sifufaafaag steanfas fagre afy.

figa & w219 97 99777 gaw  sfy.
faam q919 31T 9§ A1 FTT F F47
FITOE ;

(a) FIT I ST H IT
gzw sitntrw faarg afafagy & eqrq
97 &% & Arafrs faarg  afufagw
ary fear st awar ;s

(T)  #ar FT @wE F
fasie “3g97 wqW AR AWy &
afafran’ & N dmas s 7

g7
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A AT gAata @ (o @ivw

aifew) : (F) w97 9aw aifos
faarz sfafaaw, 1947 sit> sigaifos
faarz sfafrag, 1947 guiT 757 &
HfF g anadi fagr g, zafdo
®17 @7 sy wfafqgs  sfafa
qEIT § 7E GFd & | :

(@) =g sfafqan & saaeg
S HTAST 9% A0 AE G ST ST
afafaan & siaaa adi qF & | 1al-
foF faarz wfafagw, 1947 ST
g3w F 9 gfaszrat 97 € &1y &1ar
g fgasd fau &=37g gearr gafag
FIFIT & |

() s aE
Fertilizers from Seaweed

2084. SHRI CHINTAMANI JENA:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether therc is any proposal
to extract fertilizers from seawecd;

(b) if so, the steps taken so far in
this direction; and

(c) the result achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C.
RATH) : (a) to (c) Using the brown
sea-weeds named Sargossum, a labora-
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tory process for preparing liquid sea-
weed fertilizer has been developed by
the scientists. Investigations and ex-
periments have been undertaken to see
its usefulness for crop and food plants.
The question of using the sea-weed fer-
tilizer on a significant scalc can be con-
sidered only after its commercial viabi-
lity is established after investigations.

Constitution of Postal/Telecom Advisory
Committees for Himachal Pradesh

2085. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether the Postal and Tele-
communication Advisory Committee for
Himachal Pradesh have since been con-
stituted;

(b) if so, the composition of the
Committees, the date with effect from
which they have come into existence
and the reasons for delay in the consti-
tution; and

(¢c) if not, the likely date by which
they would be constituted?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N PATIL) :

(a) Postal Yes, Sir. The orders for
constitution of the Postal
Advisory Committee have
been issued in October’83.

Telecom : No, Sir.

(b) Postal : The Postal Advisory
Committee will comprise
following members;—

1. State Legislature

o

Government .

. Official Nominee of state

Shri Thakur Singh MLA

Dy. Secy. GAD Deptt. Govt. of
Himachal Pradesh.

3. Non-Official Nominee/State Shri Krishan  Dutt Sultanpur

Government.

4. Rural Interests

M.P.

Shri Rattan Lal Thakur
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5. Nominee of Press

" 6. Nominecs of Trade and
Commerce

7. M. Ps

8. Minister’s nominees

Shri Arun Bhandari of U.N.I.

Shri Mela Ram Saver, Dr. Harish
Chand.

1. Smt. Usha Malhotra M.P.
(Rajya Sabha)

2. Prof. Narain Chand Parashar
M'P. (Lok Sabha)

1. Kanwar Hari Singh
2. Shri Laxmi Dass

The term of the Commitee is for two years. The delay was due to the fact that
names of thec Members could not be finalised earlier.

(c) Postal : Dose not arise.

Telecom : The Telecommunication Advisory Committee for Himachal Pradesh
is in the process of constitution and is likely to be finalised shortly.

Rural Electrification Schemes
For Vidisha

2086 : SHRI PARTAP BHANU
SHARMA : Will the Minister of ENER-
GY be pleascd to state :

(a) whether Rural Electrification
Corporation, New Delhi has received
various schemes for rural electrification
of Vidisha District of Madhya Pradesh
during the current year?

(b) if so, the details thercof; and

(¢) whether REC has approved all
the schemes?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a)
Rural Electrification Corporation
has received 8 schemes from the Ma-
dhya Pradesh Electricity Board during
1983-84 for Vidisha District involving
financial assistance of Rs 393.77 lakhs
covering electrification of 428 villages
and energisation of 1120 pumpsets.

(¢) Out of the 8 schemes, Rural
Electrification Corporation has so far
approved Six Schemes and remaining
two are under process in REC.

Detection of 3-Band Radio and T. V.
Sets in Operation without Proper
Licences

2087. SHRI MOHAN LAL PATEL:
SHRI NAVIN RAVANI :

Will the Minister of COMMUNI-
CATION be pleased to state :

(a) whether any checking has been
conducted to detect 2-band radio and
T. V. sets which are in oparation with-
out proper licences;

(b) if so, number of 3-band radio
and T. V. sets detected during the years
1981, 1982 and 1983 (upto September)
in ¢ach State and Union Territory; and

(¢) the amount in the shape of fine
collected during the said period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.
Checking for all kinds of licenceable
radios viz. 3-band and above and T. V,
has continuously been made to detect
unlicensed sets.

(b) and (c) A list showing thc number
of such unlicensed radio and T. V. sets
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detected during the periods and the
amounts reccived in the shape of fine
collected is laid on the Table of the
House [Placed in librery. See No. L T-
7167/83]

Production of Modern Push Button
Electronic Instruments

2088. SHRI ATAL BIHARI VAJ-
PAYEE *
SHRI SURAJ BHAN :

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that the pro-
jected demand for new telephones inclu-
ding replacements, is estimated to be
about 60 lakhs over the period 1983-90;

(b) the specific details of the plan
to meet the requirement by. modern
push button electronic instruments;

(c) by what time, the production of the
present instruments of obsolete techno-
logy, will be stopped and will be re-
placed at subscribers’ premises; and

(d) by when the plant to produce
modern push button electronic instru-
ments is estimated to be in full swing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL) : (a) The
projected demand  for new tele-
phones including replacements dur-

ing the period 1983-90,is 83.83 lakhs.

(b) to (d) M/s Indian Telephone In-
dustries Ltd. (ITI) is presently manufac-
turing 677-type of telephones at Naini
and Bangalore units. Government has
approved a project for augmenting the
manufacturing capacities of Nuini and
Bangalore units of ITI to 5 lakh tcle-
phones per annum at each place with
foreign collaboration. The collaboration
provides for technology transfer for dial
type as well as push button type of the
telephones. As per the present project
programme a total quantity of about
63 lakhs telsphones, partly with rotary
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dials and partly with push button dials,
will be produced by the ITI during the
period 1983-90. The shortfall between
production and demand during this pe-
riod is to be bridged either by imports
or by purchase from the State Elec-
tronic Corporations who have also been
issued Industrial Licences/Letters of in-
tent for manufacture of telephones. The
677-type of telephone instrument will
be tapered off gradually when produc-
tion of new telephones with foreign col-
laboration reach full capacity. The sub-
system and technology used in 677-
type telephone, are not obsolete as tele-
phones, with similar sub-system and
technology are continued to be used
and added to the network in many parts
of the world even in advanced coun-
tries.

The Department of Electronics has
recently set up a Working Group to
consider coordinated purchase of tech-
nology for manufature of Electronic
telephones and related special purpose
components in th: - State Electronic
Corporations,

[ATAT AHIA F qG F wAFIAAT
# fae smma ufa

(F) #FMT@ET TR AT 9 F
g7 rdEdTe & faaosT #v -
azT F fao saraa wfo F =71 § 350
0T A9 § 97 gAa ufw qv w9
IS AT 197 T2 3T ; 4%

(@) =fz g a1 suF  F3r FIIO
g2

Fol @At & rfaam fawm
q sy wet (s Tt wae fa)
(%) @ 9v7 A Gg F fages

2090. =Y 0T @re 971 @At ¢
FIT Hot G4 g IA0T A FOUF/7T
fw .
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A7 [z F fau quag ofo & =9
¥ gowaare & 500/-v0 far S
g1 za wur #ifwr g7 F1E sArI AT
atag azY fagr srar

(@) sawEmsta & a8 FAAd
wifr w1 waAw fadved Fqeed A
argfa & fam =0z g@efloslo gfa-
uret & g199 7 S & fag
frar srar 21

Protection of Labour Against
Illegal Closure of Mines
and Industrial Units

2091. SHRI MANMOHAN TUDU:*
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether some State Governments
have sent proposal to the Centre to
protect labour against illegal closure of
mines or industrial units ;

(b) if so, whether Centre has appro-
ved the proposal of those State Govern-
ments ; and

(c) the steps taken against the
illegal closures to protect the labour ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL): (a) and (b)
Legislative proposals received from
some of the State to effect local amend-
ments to the Industrial Disputes Act
have been cleared .

(c) Provisions have been made in
the Industrial Disputes (amendment)
Act, 1982, for regulating the procedure
relating to closure, which will come
into effect from the datc to be notified
in the Official Gazette .

ntafaal & Aew

2092. =it WA VA Ve  FAT
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TaIa WY IgeE WAL g qAIE AY
FAT I fF
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Fwt geAY qg gty & FI7 FAA F :

(F) TIeqra F  ATIHT AT
saaav faai & T s wfafagi
Farg Far &, wgt g faa -
FO AAAT HA AT AL AG A

T §;

(@) &7 AAHT F HAJT FIT H
famsa g9 & #a7 F1Iw §; &<

(T) € ASTS A1 FF D D
srgA ?

Fai vt (ot dio foamae): (%)
& (m) aw fagdrgao faan fafa-
T 1T GIAT & FAAIT, UFEATT
¥ qreaT T JgeA7 faet & fEa
ot sorw & fag £ o qra faa -
o e fqow & g wfeaq adt
98T & |

Revision of Sitting Fee Payable to
Company Directors

2094. SHRIMATI GURBRINDER
KAUR BRAR :

SHRI CHANDRABHAN
ATHARE PATIL :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether it is a fact that the
sitting fee payable to company directors
for each meeting of the Board or Com-
mittee thereof has been constant at Rs.
250 since 1960 and even earlier; if so,
when this fee at Rs. 250 was fixed
last;

(b) whether in view of fact that
during this period of 20 years the costs
have gone up phenomenally, Govern-
ment do not find any justification for
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reconsidering the question of revision of
sitting fee paid to directors;

(c) Government’s reaction in this
regard;

(d) whether Government are aware
that a large number of directors are not
entitled to free boarding and lodging as
they may not be out station residents;

(e) if so, what factors were consi-
dered by Government in such cases to
conclude that sitting fee of Rs. 250 was
adequate; and

(f) Government’s present policy in
regard to the question of revision of the
sitting fee?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) to (f) The quantum
of sitting fee payable to the Directors
of companies for attending the meetings
of the Board of Directors or any com-
mittee thereof, is generally provide for
in the Articles of Association of the
companies, However, the proviso to
Sec. 310 of the Company Act, 1956
which came into force w.e.f. 15.10.65
provides for the approval of the Central
Government where any such provision
or any amendment thereof has the effect
of increasing the quantum of sitting fee
beyond Rs. 250 for each meeting of
the Board of Directors or a Committee
thereof. As, in addition to sitting fee,
the companies generally provide free
boarding, lodging and transport to Di-
rectors who come from outstations to
attend the meeting, the quantum of
sitting fee upto Rs. 250/— is generally
speaking not considered to be inade-
quate. However, the Central Govern-
ment will not be averse to consider allo-
wing reasonable increases beyond this
amount in deserving cases.

F@tfmam &1 e A 6w
frata
2095. =t BT TW :
=t THEATT  TE
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Inclusion of Sound Recordists of
Doordarshan in INSAT CELL

2096. SHRI DAYA RAM SHAKYA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that sound
recordists are not being included in the
INSAT CELL of Doordarshan though
they fulfill the requisite qualifications/
experience for operating VCR/ENG and
are comparatively more qualified than
engineering assistants/Engineers;

(b) the reason for this discrimina-
tion; and

(c) whether Government spend Rs.
44,000 per student for imparting trai-
ning in these specific fields, the details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) Posts of Sound Recordists are availa-
ble at Programme Production Centres
at Cuttack and Hyderabad for INSAT
work. Considering the type of equip-
ment provided and the nature of activi-
ties at Nagpur, Ranchi and Gorakhpur
Programme Production Centres, the
posts of Sound Recordists have not been
provided for the time being.

(b) Does not arise.

(¢) Training for in-service personnel
including Sound Recordists of Door-
darshan is imparted normally within the
country at Films and Television Institute
at Pune which is an autonomous body.
Doordarshan staff are also sent on trai-
ning abroad whenever offers are recsived
from International organisations which
is free of cost. However, in connection
with the operation of ENG equipment
for the coverage of Asian Games, 1982,
22 Officers including 7 Sound Recordists
were sent on a training courses at AIBD,
Kuala Lumpur at Doordarshan costs for
which total expenditure incurred inclu-
ding that in foreign currency was about
Rs. 3,21,741.

Percentage of Foreign Component used in
Nitrogenous Fertilizer Plants

2097. SHRI A.K. ROY : Will the

Minister of CHEMICALS AND FERTI-

LIZERS be pleased to state :
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(a) the cost of construction, capa-
city and percentage of foreign exchange
component in all the nitrogenous ferti-
lizer projects, made so far both in
public sector and private sector;

(b) manpower engaged in each of
the units;

(c) energy consumption per ton of
fertilizer produced in each project;

(d) whether itis a fact that the
cost of production per tonne of nitro-
genous fertilizer has increased dispro-
portionately and the degree of :elf-
reliance has decreased; and

(e) if so, the steps taken thercon ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) to (¢) The required infor-
mation is being collected and will be
laid on the Table of the House.

Facilities to Domestic Suppliers of
Equipment and Raw Materials
to O.N.G.C. and O.I.L.

2098. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of
ENERGY be pleased to state : )

(a) whether Government have deci-
ded to give domestic suppliers of equip-
ment and raw materials to Oil & Natu-
ral Gas Commission and Oil India
Limited, all facilities extended to ex-
porters; and

(b) if so, how far it is going (i) to

boost production of petroleum indige-
nously (ii) to create additional employ -
ment, and (iii) to save forecign ex-
chequer ?
) THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLE-
UM IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) Government have dccided to give
the domestic manufacturers of oilfield
equipments which arc being supplied
for the offshore operations of ONGC
and OIL ‘deemed exports’ benefits.

(b) The objective is to encourage
indigeneous industry engaged in manu-
facture of oilfield equipment. To the
extent to which this measure is success-
ful, additional employment will be
generated and expenditure in foreign
exchange will be reduced. These mea-
sures do not have a direct relationship
with oil production programmes,
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Closure of Brick Kilns in Bihar

2099. SHRI N.E. HORO : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) Whether it is a fact that a
number of brick workers have been
rendered jobless in Patna (Bihar) on the
verge of starvation following closure of
brick kilns since October, 1983; and

(b) if so, the details in this regard
and the reaction of Government thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) and (b) The informa-
tion is being collected from the Govern-
ment of Bihar and the same will be laid
on the Table of the House.

Upgradation of Air Station, Jodhpur

2100, SHRI KRISHNA KUMAR,
GOYAL : Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state :

(a) whether Government propose to
upgrade All India Radio Station at
Jodhpur in Rajasthan ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI MALIKARJUN; :
(a) No, Sir. Jodhpur Station is
already radiating on a high power trans-
mitter of 104 KW MW.

(b) Does not arise.

FAT N3T ¥ IV sufea
st fasrre A&EwaIT:
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(i) seftor gfe@la deme A
Frawa ; & (i) fafafs ¥darar
gATHT F1 TF-NIAL JRIT FIF & fag
QST | 797 ASAT & A7 1983-84
% forg 100 #A% &% 1 gz faar
T g @A g & sadd, @
fafra garsi #v afasaw 25,000/-
TYA qF O JIASY FOL 9T @ §, N
10 7t @1 g9y sfuas sagear ardr
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ggdl ® SeF g agd # faw
F@ §) @ DT F 2 ¥ 2.5 9
fafera FOqmT gamEl #1 afq 3 @i
foed &Y aaT | T At FTAHAN T
gar sRa ¥ i AAIAR A AT
STeE T

Upgradation of Transmitters at Bangalore
for External Services

2102. SHRI S.B. SIDNAL : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is proposed to upgrade
the existing two units of transmitters at
Bangalore during the current Five Year
Plan for external services ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALIKARJUN):
(a) and (b) The two All India Radio
transmitters at Bangalore radiating on
50 KW MW and 1 KW MW are intend-
ed for the home service ; there is no
proposal to upgrade them. However, in
the approved 6th Five Year Plan, there
is a proposal to locate two transmitters
of 500 KW SW each at Bangalore for
strengthening All India Radio’s external
services. This scheme has been sanc-
tioned and is under implementation.
It is expected to be completed during
1986-87. ;

Introduction of Urdu News and
“News in Parliament’’ on T.V.

2103. SHRI ASHFAQ HUSAIN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the number of artists, announ-
cers and news readers of different
Indian languages in different AIR and
Doordarshan Centres, language-wise and
centre-wise ;

(b) whether there is any proposal
before Government to introduce Urdu
News and ‘News in Parliament’ from
the T.V. centre where the population of
Urdu-knowing people is adequate ;
and

(¢) if so, the details of such pro-
posal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENATRY
AFFAIRS (SHR1 MALLIKARJUN) :
(a) Announcers and news-reader=
cum-translators, hithero in the staff
artists category, would be designated as
‘Artists’ in future ; the desired informa-
tion in respzct of such persons in AIR is
contained in the statgment laid on the
table of the House. (Paced in library,
See No. LT 7169/83)

Similar information in respect of
Presentation announcers and News
presenters in  Doordarshan is being
collected and will be laid on the Table of
the Sabha in due course. In Doordarshan
announcements, news presentations are
mostly done by 2ngaging casuals.

(b) Urdu News is even now being
telecast from Doordarshan Kendra,
Srinagar. At present, there is no pro-
posal to introduce Urda News telecasts
from any other centre. The programme
‘Today in Parliament’ is telecast in
English and in Hindi from Doordarshan
Kendra Delhi ; the telecast in Hindi
is also relayed by the Low Power Trans-
mitters. Telecast in Hindi is easily un-
derstood by Urdu knowing people as
well. There is no proposal to introduce
this programme in Urdu also.

(c) Does not arise.

Imployment of Women in Delhi

2104. SHRI HANAN MOLLAH :
Will the Minister of LABOUR AND
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REHABILITATION be pleased to state
the number of women employed in
Delhi/New Delhi in :

(i)  Industry, (a) Organised, and (b)
Unorganised ;

(ii) Educational institutions ;

(iii) Banks ;

(iv) Hospitals, (a) Government, (b)
Private ;

(v)  Offices, (a) Government ; (b)
Private, and (¢) Public Sector ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI  VEE-
RENDRA PATIL): According to informa-
tion collected under Employment Market
Information Programme, employment of
women in Declhi/New Delhi for the
quarter ending March, 1983 (as on
31.3.83) is given below. The information
is provisional and relates to the organised
sector(under Employment Market Infor-
mation Programme, information is not
collected for the unorganised sector).

(i) Industry : (including manufactur-
ing, construction, trade, Hotels,
transport, etc.)

(4) Organised : 90,818
(b) Unorganised : not available.
(ii) Educational institutions : 25,123

(i'i) Banks : 4,786

(iv) Hospitals :
(a) Public Sector : 8,206
(b) Private sector : 1,332

(v) Offices :(a), (b) & (c): No
separate information is beiug
collected under this head, i.e.,
offices.

Expenditure on ‘Lata Mangeshkar,
Programme Sponsrcd by MJs. Lohia
Machines and Modi Enterprises

2105. SHRI DIGAMBAR SINGH :
Will the Minister of LAW, JUSTICE
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AND COMPANY AFFAIRS be pleased
to state :

(a) whether the Modi Enterprises
and Lohia Machines Ltd. sponsored a
‘Lata Mangeshkar—a musical celebration’
on 17 August, 1983 in New Delhi as
advertised in the Times of India New
Delhi of 14 August, 1983 and other
local dailies ;

(b) if so, the total expenditure in-
curred by each of these two industrial
houses on organising this function and
the head of account to which it was
debited ;

(c) whether this is permissible charge
on the Share-holders money and that of
the financial institutions ; if so, under
what Section of the Companies Act or
Rules made thereunder ; and

(d) the circumstances which actuated
these two organisations to sponsor such
functions at Sharecholders’ expense ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD): (a) Yes, Sir.

(b) As per information furmished by
the concerned companies, the total ex-
penditure incurred by the Modi Enter-
prises (namely, Hindustan Marketing and
Advertising Co. Pvt. Ltd., Modi Rubber
Ltd., Bombay Tyres International Ltd.,
and Modipon Ltd.) and the Lohia
Machines Ltd. amounted to Rs. 5.00
lacs (Rs. 2.50 lacs each). The expendi-
ture so incurred by Modi Enterprises
has been debited to their ° Advertise-
ment account’ while that in curred by the
Lohia Machines Ltd. to the ‘Sales Pro-
motion Account’.

(c) There are no provisions in the
Companies Act, 1956 and the Rules
made thereunder prohibiting such an
expenditure.

(d) It has been stated that the pro-
gramme was sponsored to honour the
Indian Cricket Team which recently won

the World cup. It is also claimed by the
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companies concerned
gramme provided a good avenue for
their publicity.

1977-78 & fagt & &= &
wiwai & qfg

2106. =it wegATCaw wizan @ AT
Fwt # ag Fama A FUFAFF
fagt & dm A AwAt H 1977-78 A
wafe & ga AR a9 JH IT-A1T
feat gfg g€ & &Y s@ o fwaar
IR eF amaT At g ?
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ol warerg & Wfagm faww &
T |t (ot i e fae) @ 99T
¥ uw fgavor dasw ) ’

faaTw

1977-78 8 a1 & a9 & womIy
cqw (a=at) 9T sfawan g fas
Heq &T IT 9T JEART YoF Y SN
(2) 3 (4) #ax af gfgat =
sraq (3) ¥ feerar mar §

faen fafaa & afgwan gfamdr IeTE
far goa 1fz gew
(sfa fretfareT waat #)

1 2 3 4
16.12.1977 1084.24 —_ 383.46
1.3.1978 1103.41 19.17 402.63
1.3.1979 1193.98 90.57 493.20
17.8.1979 1363.98  170.00 402.63
11.9.1979 1294.93 (—) 69.05 333.59
13.1,1981 1394.93 100.00 333.59
11.7.1981 1544.93 150.00 333.59
15.2.1983 (agraar greq) 1544.93 150.00 333.59
(wgraaT sieq gt 8) 2844.93 1300.00 333.59
18.3.1983 g an 1.644.93  1000.00** 333.59

AT Yew afga

‘*"a’tqﬂ Fea frafew Aifq 1 awe fad o3 o fag) & dwr & gon &
1098 afa faex A dfg fod o & aferm wasq 18.3.1983 ¥ asr
savrwaial & faq 1644.93 77 gfa fesifeoet
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De-Blocking of Titles for Publications
where no Publication has begun

2107. SHRI G. Y. KRISHNAN : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to ‘de-block’ those
titles for publications where no publica-
tion has begun even though the declara-
tion had been filed with the Registar of
Newspapers in India ; and

(b) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIMENTARY
AFFAIRS (SHRI MALLIKARJUN)
(a) and (b) The following categories of
Titles are under consideration of the
Government for de-blocking in consulta-
tion with State Government and District
Magistrates :

i) Titles which had been cleared but
in respect of which, no declara-
tion had been filed with the con-
cerned District Magistrate.

ii) Title for which declarations had
been filed, but no publication had
begun.

iii) As regards publications which
have ceased, action will be taken
after obtaining information from
the State Governments and giving
due opportunity to the publi-
shers.

2. In this regard the Press Commis~
sion’s recommendation that‘‘a specific pro-
vision may be incorporatea in the Press
and Registration of Books Act providing
that whenever a declaration in respect of
a newspaper ceases to have effect under
any provision of the Act, or becomes
void under any provision of the Act, the
right to publish under a particular title
automatically comes to an end and the
titles of such a newspaper becomes free”

isalso under Government’s consideration,
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Development of Reserves of Coal in
Talchar and IB Valley Coalfields

2108. SHRI K. PRADHANI : Will the
Minister of ENERGY be pleased to
state :

(a) whether the development of
reserves of coal in Talcher and Ib Valley
Coalfields in Orissa, estimated to be of
the order of 35,000 millions tonnes has
not been given due attention by the
Coal India Limited and its snbsidiaries,
viz. CCL and WCL ;

(b) whether the present set-up where
by the administrative control of Central
Coalfields Limited. Ranchi over the Tal-
cher Coalfield and that of Ib Valley
under the Western Coalfields, Nagpur
has not proved conducive to the proper
development of Orissa coalfields ;

(c) whether for effective develop-
ment of coal in Orissa, Government will
consider the expedinncy of these two coal-
fields being brought under the adminis~
trative control of a separate Company of
Coal India Limited with headquraters at
Bhubaneswer or Talcher or Brajaraj-
nagar ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) The estimated
reserve in  Talcher and Ib river
Coalfields are of the order of 12,529

million tonnes  only. Consistent
with the demand projections for
requirement of coal by various sectors,

CIL had undertaken detailede xploration
in Orissa for planning coal projects.
Based on these reports following projects
in Orissa are planned for additional
coal production :—

In Talcher Coalfield—Jaganath Expan-
sion, South Balanda Expansion, Bharatpur
Opencast and Nandira projects.

In Ib Valley Colfieldi—Belpahar Open-
cast and Lajkura Opencast projects,
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(b) to (d) At present Orissa Coal-
fields are under two Coal Companie Sviz.
Central Coalfields Limited and Western
Coalfields Limited. However, as these
two subsidiary companies are under the
same holding company i.e, Coal India
Limited, the development of the Talcher
area and Ib Valley, is in Step with the
development programmes of Coal India
Limited and the interest of these com-
panies cannot and are not divergent.
While formulating the development
plans in different Coalficlds, the interest
of various States and the industries there-
in is kept in view within the framework
of national interest. As the total produc-
tion from the two areas is not enough to
justify the formation of a separate com-
pany, the Orissa coalfield areas would
continue under the existing set-up for the
time being.

gien g & W fawsit w
UGA ST

2109. st gtgwif wifwa:
Fat 4o ag qar 7 FO F 5

(%) 7ar =g GIHTTA Aioq HY &
AR fastelt F1 AT gE FW T T

e fau § ;

(=) afz gf, &Y qedast s a0
g U F w741 § oAy
& 9F & gwa fag g § ; &

(w) Far gxwe w1 fa=r faser
IearE FY qq7  fadaoneta @y &0

2?

FW1 HATEY & g v § ue

- RAY (ot qEET feg) ¢ (F) s (@)
¥ g@ERA il & AhA S
faga awng & wafar <& w1
gwia agl fear @1 qanfa, faga &
w0 & QW Fiipa safawar 37 &
g et & =7 § fafwsa wsy
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a1 1974 § wrded| fagra
gwa Tl feg g @ 1 g A
fagral # fagsdrar d-a9aF,
FITAA qGT ST2-aTE FY GIT FIFA
FW A FrEIRAFAT & T I
fear war @1 aifF  ad-ougear ®
AT I ATAZAF @A FY FAT
afgwraq Iq@sy FY T GH | A
arizdt fagraigam@l &1 TS
FuEry X ver fawst @St g
qrarey ATy I guyg qad FHar srar
g 9@ 7 faga « &0 & quy fafwe
ot & grarFarEl 9% faga wMfaai)-
sfade @ § | seqare, aET-asd,
Wa afe S¥ srasas  ITNEIR
F1 ; IATH, FAAT @, AegHifaam,
UFIFT FENT @A qgT @HT oy
FEqaEAT F F9F TAARAT AT T
A=t ¥ gafga s #1, 91 Ffg g7
7 faga a7 @eard FI7 F fag g=w
srafasar € g

(m) faga swRA FT FeF &R
F fadaor ¥ @iy &1 H1E weara A
gramfs, dta @7 § fagy ¥z
enfad ®3& 3 § faa seqreq § qfg
F37 & g F7z aTwR M 7 ¥ @

g
Safety Officers in Industrial Under-
takings

2110. SHRI HARIHAR SOREN :
Dr. KRUPASINDHU BHOI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether his Ministry has asked
the States to take immediate steps for
the employment of safety officers in
statutorily  eligible industrial under-
takings ;
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(b) if so, the name of the States
where stdtatorily eligible industrial
undertakings have appointed safety
officers within the specified period ;

«(¢) whether fresh guidelines have
been sent to other States which have not
taken adequate measures in this regard ;
and ’

(d) the details of the steps taken so
far By the Centre and the States in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
(a) Yes, Sir.

(b) to (d Section 40B (1) of the
Factories Act, 1948 provides for
appointments of Safety Officers in every
factory employing 1,000 or more
workers or where manufacturing process
is carried on which exposes workers to
serious risks of bodily injury, poisoning
or disease, or any other hazard to health
of the persons employed in a factory.
State Governments of Andhra Pradesh,
Bihar, Kerala, Karnataka, Maharashtra,
Tamil Nadu, West Bengal and Union
Territories Administrations of Delhi,
Pondicherry and Andaman and Nicobar
Islands have issued the notifications
specifying the factories and the number of
Safety Officers to be appointed in them.
Because of size and type of factories in
the States/Union Territories of Me-
ghalaya, Himachal Pradesh, Nagaland,
Sikkim, Arunachal Pradesh, Dadra and
Nagar Haveli, Lakshadweep and
Mizoram, it will not be necessary for
them to notify rules in this regard. The
need for the appointment of adequate
number of Safety Officers was emphasiz-
ed on _the State Governments in the
Labour Ministers’ Conference held in
September 1983. The State Govern-
ments were addressed in Aug. 1983 and
again in November, 1983 to take steps
to ensure that the Statutory provisions
relating to the appointments of Safety
Officers are complied with by all the
Industrial BEstablishments required to
appoint such officers,
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Guidelines for Statioh Directors, AIR
to censor scripts for broadcasting

2111. SHRI D.S.A. SIVAPRAKA-
SHAM : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether Station Directors, AIR
are given powers to censor the scripts
meant for broadcasting ;

(b) if so, whether any guidelines
have been given to them ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
to (¢c) All broadcasts over All India
Radio by individuals are subject to the
provisions of the AIR Code, a copy of
which is annexed as statement. The
Station Director concerned duly checks
the scripts with reference to programme
requirements, such as the scope of the
talk and the provisions of the AIR Code
before allowing its broadcast.

Statement

A.LLR. CODE

Broadcasts on All India Radio by
individuals will not permit :—

(1)  Criticism of friendly countries ¢

(2) Attack on religion or communi-
ties ;

(3) Anything obscene or defamatory ;

(4) Incitement to violence or any-
thing against maintenance of law
and order ;

(5) Anything amounting to contempt
of Court ;

(6) Aspersions against the integrity -of
the President, Governors and
Judiciary ;
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(7) Attack ona politi'cal party by
name ;

(8) Hostile criticism of any Sate or
the Centre ;

(9) Anything showing disrespect to
the Constitution or advocating
change in the Constitution by
violence, but advocating changes
in a constitutional way should not
be debarred.

FOOT NOTE :

- (i) If a Station Director finds that
the above Code has not been respected
in any particular or particulars by an
intending broadcaster, he will draw the
latter’s attention to the passages objected
to. If intending broadcaster refuses to
accept the Station Director’s suggestions
and modify his script accordingly, the
Station Director will be justified in
refusing his or her broadcast.

(ii) Cases of unresolved differences
of opinion between a Minister of a State
Govt. and the Station Director about the
interpretation of the Code with respect
to a talk to be broadcast by the former
will be referred to the Minister of Infor-
mation and Broadcasting. Government of
India, who will decide finally whether or
not any change in the text of the talk
was necessary in order to avoid violation
of the Code.

Authoritative interpretation of the
Code issued in February, 1968 :

“This Code applies to criticism
in the nature of personal tirade
either of a friendly Govt. or of
a political party or of the Central
Govt. or any State Govt. But it
does not debar reference to and/
or dispassionate discussions of
policies pursued by any of
them."

Enrolment of L ,P.G. Consumers

2112, DR. A.U. AZMI: Will the
Minister of ENERGY be pleased to
state
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(a) whether it is a fact that the target
of enrolment of LPG consumer during
this year has been brought down' from
Sixteen lakh to thirteen lakh because of
shortage of cylinders and pressure regulas
tors, slower implementation of facilities
in the refineries and tardy development
of infrastructure ;

(b) if so, how Government propose
to meet the shortcomings ;

(c) whether the distributors of LPG
are not equipped with the required
material such as soap solution among
other things and they employ untrained
delivery boys ;

(d) if so, whether thereis any proposal
to streamline the safety procedures ;
and

(e) whether there is an acute shor-
tage of LPG in Delhi asthe refills are
received as late as in ten to fifteen
days ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) No,
Sir.

(b) Steps are being taken to improve
the indigenous availability of equipment
from various manufacturers and also to
import 8 lakh cylinders so that the target
of enrolment could be met.

(¢) No, Sir.

(d) Oil companies have taken several
steps for educating customers for safe
use of LPG domestic equipment through
various media.

(e) Delay in supply of refills to
domestic customers in Delhi has oceured
at times duc to inadequate availability of
cylinders and certain other operational
problems, consequent to the fire at
Shakurbasti Bottling Plant on 15.5.1983.

Under-Measurement of Petrol by
Petrol Pump Dealers
2113. SHRI MANOHAR LAL

SAINI : Will the Minister of ENERGY
be pleased to state :
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(a) whether it is a fact that petrol is
undermeasured and the motorists are
cheated by the petrol pump dealers and
this was highlighted over TV by Delhi
Doordarshan recently in the programme
called ‘Ap Ki Bat Subki Bat’ ;

(b) if so, the details thereof and the
steps Government propose to take in the
matter ; and

(c) whether attention of the . Gover-
ment been drawn to the news-item ‘‘how
petrol is under-measured’” appeared in
the Indian Express of 13.11. 1983 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b) No. Sir. Delhi Door-
darshan had organised a programme
“AAP KI BAAT SAB KI BAAT”
on 24th Oct. 1983 for the benefit
of consumers. The programme was
based on interviews with the re-presenta-
tives: of dealers, oil companies and
Weight and Measure Department. The
objective was to educate the customers by
demonstrating how an unscrupulous
petrol dealer can indulge in the malprac-
tice of short measurement and how an
alert customer can save himself from
such cheating.

(¢) Government has seen the news-
item. The Oil Company has investigat-
ed the matter and found that delivery
made by the concerned dispensing pump
was correct.

Retail Outlet of H.S.D. and W.S. in
Seemalwara and Bagidora in
Dungarpur District

2114. SHRI BHEEKHABHALI : Will
the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that Seemal-
wara and Bagidora in Dungarpur district
are proposed to be considered for open-
ing a retail outlet of High Speed Diesel
and Motor Spirit ;

(b) if so, whether any surveys have
been ordered ; and
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(c) whether it is also a fact that
farmers of these two Tehsils remain
deprived of supply of HSD and MS ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISRA) : (a) and (b)
Based on the survey conducted for
Bagidora, the Oil Industry proposes to
include this location in its next roster
for opening of a low cost diesel outlet.
Survey for Seemalwara is expected to be
conducted soon.

(c) Petrol/diesel requirements of these
arcas are met from the retail outlets
situated at Pratapur Garhi, Sagwara and
Dungarpur. In addition to this, there is
an approved barrel outlet for diesel
functioning at Bagidora.

Expansion of Dargapur Fertilizer
Plant

2115. SHRI NIREN GHOSH : Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Durgapur Fertilizers
Plant was at first conceived as giant one
for the Eastern Zone ;

(b) whether it was later scuttled and
a small plant was built from indigenous
components ;

(c) whether the plant has given 115
per cent of rated capacity due to the
wholchearted Co-operation between the
employees and the management ;

(d) whether assurance was given for
its expansion some six months back ;
and

(e) if so, whether Government will
expand the plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : (a)
and (b) Durgapur Fertilizer Project
was planned as a 600 tpd. ammonia
plant and a 1000 tpd. urea
plant, and executed as such.
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(¢) The annual production capacity
of a plant depends upon its production
capacity per day as well as the number
of days the plant remains on stream.
Although the plant has produced at 15%
of the rated capacity for a single day on
7.2.83, the highest monthly production
has been at 92.3% (Feb. ’83) and the
highest yearly production has been at
39.45% (1981-82) of the rated capacity
respectively.’

(d) No, Sir.

(¢) There is no proposal at present
to expand the plant.

Unauthorised occupation of Evacuee
Land and Regularisation Thereof in
Village Sheikh Sarai Delhi

2116. SHRIMATI MADHURI
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state : °

(a) whether it is a fact that the
evacuee land worth lakhs of rupees in
village Shcikh Sarai in South Delhi is
under the unauthorised occupation of a
largc number of residents of the
village ;

(b) if so, the reasons therefor ;

(c) whether Government are aware
that the residential structures over this
land have recently been regularised ;
and

(d) if so, the circumstances under
which unauthorised buildings on Govern-
ment land were regularised ?

THE MINISTER OF LABOUR
AND  REHABILITATION  (SHRI
VEERENDRA  PATIL) : () and

(b) A part of the land belonging
to the Department of Rchabilitation
around village Sheikh Sarai, Delhi
is under unauthorised occupation.
Government have decided that unutilised/
undeveloped lands in Dclhi including
the lands in Malviya Nagar, Sheikh
Sarai area should be transferred to the
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Delhi  Development - Authority  for
management and disposal, who will be
responsible for removal of unauthorised
occupation of land.

(c) and (d). No unauthorised occupa-
tion of land in Sheikh Sarai area has
been regulariscd by the Department of
Rchabilitation.

Improvements in the Performance of
E.S.I. Scheme

2117. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether Government are aware
of the poor performance of Employees
State Insurance Scheme ;

(b) if so, the measures suggested by
Government to improve the performance
of E.S.I. Scheme ; and

(c) the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI  VEER-
ENDRA PATIL) : (a) Dis-satisfaction
with the working of the Employees State
Insurance Scheme has been voiced in
various forums such as the meeting of
the Employees State Insurance Corpora-
tion and the State Regional Boards.
These pertain largely to the quality and
adequacy of the medical benefit adminis-
tered by the State Governments and
delays in the disbursement of cash bene-
fits by the functionaries of the E.S.I.
Corporation.

(b) and (c) The Corporation has been
taking following measures for bringing
about improvements in the working of
the Scheme :—

(i) The standard and scale of medi-
cal facilities are being gradually
improved ;

(ii) Enhanced powers have been
delegated to the State Govern-
ment for administering = the
medical benefit;
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(iii) Regular inspection of the medical
institutions are undertaken to
ensure provision of adequate
standard of medical/hospitalisa-
tion facilities to the beneficia-
ries ;

(iv) Procedures have been simplified
to reduce the timelag in the
disbursement of cash benefits ;

(v) Arrangements have been made to
monitor disposal of cases of cash
benefits so as to avoid delays in
settlement of claims.

Removal of Displaced Families from
East Bengal Residing at Mahila
Ashram, Karnal

2118. SHRI H.N. BAHUGUNA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state @

(a) whether it is a fact that 62
families from East Bengal were resettled
in Mahila Ashram in December, 1968
and if so, full details of the plan for
resettlement ;

(b) whether it is also a fact that
instead of looking after the displaced
persons, these families are now being
removed in the outskrits of Karnal in
order to make room for favourites of
the Government ; and

(c) whethier a number of representa-
tions have been written to the Prime
Minister and the Ministers by the
Members of Parliament and if so, full
details thercof and action taken there-
on?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI  VEER-
ENDRA PATIL) : (a) Haryana Govern-
ment has been requested to formulate a
scheme for the resettlement of these new
migrant Permanent Liability Families
now living in the Mahila Ashram at
Karnal who have become rehabilitable.

(b) The site of the Mahila Ashram
has been carmarked in the Town Use
Plan for expansion of Sogcial Welfare
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Complex. Therefore, the families will
have to be shifted to the site selected
for their resettlement by the State
Government.

(c) Hon’ble Members who took up
the case of these families have already
been apprised of the position. A reply
was also sent to the Hon’ble Member on
7.11.1983.

Reservation Rales for SC/ST Staff
Working in RPE Commissioner’s
Office, Calcutta

2119. SHRI NIRMAL SINHA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether reservation rules have
been followed in the case of Scheduled
Caste/Scheduled Tribe employees work-
ing in the Regional Provident Fund
Commissioner’s office at Calcutta since
24 September, 1979 ; and

(b) if not, the steps taken by Govern-
men? and the result thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEER-
ENDRA PATIL) : (a) As a result of an
injunction order issued by the Calcutta
High Court, Regional Provident Fund
Commissioner, West Bengal, has been
restrained from operating reservation
rules for SC/ST employees since January,
1980.

(b) Counter-affidavit in the case has
been filed in December, 1982. The case
has been heard in part. The matter is
being pursued with a view to getting the
case disposed off early.

Misappropriation of Public money on
Bombay-Poona Pipe-Line Project

2120. SHRI GHAYOOR ALI KHAN :
Will the Minister of ENERGY be pleased

to state :

(a) whether any complaint has been
received by him regarding the misapro-
priation of public money on the Bombay-
Poona Pipe-line Project ; and

(b) if so, the details thercof and the
action taken in the matter ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) Yes,
Sir.

(b) Allegations of misapropriation of
money in conducting survey of the route
alignment of the pipeline and purchase
of stone markers and fixing them on the
route were made. The matter is under
investigation.

Day of Closure of L.P.G. Agencies in
Ghaziabad

2121. SHRI R.P. YADAV: Will
the Minister of ENERGY be pleased to
state :

(a) whether a representation from
some residents of Ghaziabad against
closure of LPG agencies on Sundays in
Ghaziabad has been received by Govern-
ment ;

(b) ifso, the reaction of Govern-
ment thereon ;

(c) whether it is a fact that in some
areas in Delhi like Karol Bagh, Law-
rence Road, etc. closure of LPG distri-
butor establishments . synchronises with
the closure of the shopping centre of the
respective areas ; and

(d) if so, the reasons for changing
the closure day for LPG agencies in
Ghaziabad from Tuesday to Sunday
when the entire shopping complex re-
mains closed there on Tuesday ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) Yes, Sir.

(b) Matter is under consideration.

(¢) LPG distributors observe one
day as weekly off. In some places their
weekly closure may coincide with the
closure of the shopping centres.

(d) The change of closure day of
LPG agencies in Ghaziabad from Tues-

day to Sunday was primarily for logis-
tics reasons,
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Per Capita Consumption of Power in
India

2122. SHRI BHOGENDRA JHA :
Will the Minister of ENERGY be pleas-
ed to state the per capita annual con-
sumption of power for India, for Biliar,
for North Bihar, for Chhotanagpur and
rest of Bihar respectively for the last
five years ?

THE MINISTER OF STATEIN
THE DEPARTMENT OF COAL IN
THE MINISTRY FOR ENERGY
(SHRI DALBIR SINGH) : The irdfor-
mation is being collected and will be
laid on the Table of the House.

Deterioration of Fanctioning of Delhi
Telephones

2123. SHRI B.V. DESAI :

SHRI M. V. CHANDRA-
SHEKHARA MURTHY :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government’s attention
has been drawn to the Hindustan Times
of 12 September, 1983 and its various
other issues thereafter in which Delhi
Telephone’s and its functioning was
described ;

(b) if so, whether Governmeént have
examined these press reports ;

(c) to what extent ‘Government
have agreed to the deterioration of
functioning of Delhi Telephones as
mentioned in press reports ; and

(d) if so what action Government
have taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Telephone service in Delhi is
showing an improving trend as regards
the average number of: faults per 100
stations. A large number of telephones
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become faulty during the mansoon due
to cable break-down. The phenomenal
growth in Delhi’s population adds to the
pressure on the city’s already overloaded
telephone system. Because pressure on
the City, more areas are being dug up
and more telephone cables get damaged.
These faults remain dormant {during dry
weather but would come to light only
after a rain-fall, when water seeps into
the cables which were damaged earlier,
become faulty.

(d) Following main shorterm and
longterm measures are being taken to
improve the functioning of Delhi
Telephones :—

1. Laying of new junction, primary
cables in ducts.

2. Pressurisation of man cables and
laying of new cables dully pres-
surised.

3. Providing protection to the
underground cables by way of
half ducts.

4. Flooding of cable trenches before
they are closed.

5. Use of jelly filled cables in the
distrbution networm.

6. Introduction of sophisticated
electronic  telephone  systems
during 1984 and 85.

7. Scrapping of life expired exchange
equipments.

8. Installation of 8000 lines SPG
electronic trunk auto exchange to
improve the STD service.

9. Computerisation of telephone
billing system to reduce the bill-
ing complaints.

a1g wfawen gue wleargas
ITTOTEY
2124, =it fagw fag : ¥ fafy,

T YT wEAAY w6 ag AT F ¥
g w0 e g
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(7) #ar9g wa & fe = Asga gz
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arew fear ar ) feais 13-9-80 #r
daq INrgr @z 7y ¥ fraraqr
ar | ’

Frqt afafagm, 1956 &t wra
209% ¥ seana qad 7 qga 9z
faea weadY fafas, st @ig Ffasea,
FrqoEY  FY EFTAY @A A, A F@v
afgal sk AW Fav 77 9A7 &1 AW
1980 & fadeor fFar war ar qar
FeqAT gfafagn ¥ gqawl & qgqra=
A F I Ffqqa AT TF AFTN
# ar€ of freg 9@l &t asAEr gty
qx faame 33 gu, F1¢ ey Fraard
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Licences to SCs and STs to open LPG
and Petrol-Cum-Diesel Pumps

2125. SHRI GIRIDHAR  GO-
MANGO : Will the Minister  of
ENERGY be pleased to lay a state-
ment showing :

(a) whether his Ministry have evoly-
ed a policy to provide licences to deserv-
ing candidates belonging to Scheduled
Castes and Scheduled Tribes to open
LPG and petrolcum-diesel pumps in
different regions of the couatry ;

(b) if so, the policy therefor and the
licences issued by his Ministry to SCs
and STs so far, region-wise ;

(c) . whether the regional offices of
his Ministry have surveyed the tribal
areas/districts to identify the places and
centres to open the LPG and petro-
lcum-diesel pumps and to reserve the
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places for SCs and STs with particular
reference to Orissa ; and

(d) if so, the places identified and
reserved for issuing licences to SCs and
STs of the areas ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENBERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) Yes, Sir.

(b) 25% of all dealerships/distri-
butorships of petroleum products to be
awarded by the oil companics are resery-
ed for Scheduled Castes/Scheduled
Tribes However, in cass of Arunachal
Pradesh, Meghalaya, Mizoram and
Nagaland reservations have been made
only for Scheduled Tribes as under :

Avunachal Pradesh 70%

Meghalaya 80%
Nagaland 80%
Mizoram 90%

Since the Introduction of reservation
policy and till 30.9.83 the oil com-
panies have awarded 209 LPG distribu-
torships and 309 retail outlet dealerships
to the persons belonging to Scheduled
Castes/Scheduled Tribes all over ths
country. State-wise/region-wise details
are not readily available,

(¢)and (d) The Oil Industry has
identified and included the following
locations in 1982-84 roster in Orissa for
Scheduled Castes and Scheduled Tribes
for award of LPG distributorship;/
retail outlet dealerships ;
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LPG Retail Outlet
Scheduled Bhadrak Bhuban
Castes Angul Bahjuiba
Bhubneshwar Binjarpur
Bhubneshwar Pattamundei
Salepur
Sohela
Chenapadi
Dhamnagar
Panposh
Berhampur (Bondamunda Road)
Scheduled Jharsuguda Tengarini
Tribes Sambalpur Chandragiri
Birmitrapur Bargaon
Kansbahal
Papadhandi
Kakriguma

Special Courts for Anti-National
and Smuggling Cases

2126. SHRI BHIKU RAM JAIN :

SHRI M. RAMGO PAL
REDDY :

SHRI SUBHASH YADAV :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS b: plas d
1o state :

(a) whether Gov:.rnment have since
finaliscd the proposal for setting up
special courts for the trial of persons
found involved in smuggling and anti-
national activitics ;

(b) if so, by what time such courts
will start functioning in the country ;
and

(¢) if not, the reasons for dslay ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to (c)
There is no proposal under consideration
of the Government to set up special
courts for the trial of persons involved
in smuggling and anti-national activities.
However, on the request of the Union
Government, the State Governments of
Andhra Pradcsh, Bihar, Karnataka,
Kerala, Madhya Pradesh, Maharashtra,
O.issa, Rajasthan, Tamil Nadu, Uttar
Pradesh and the Union Territory of Delhi
have established or earmarked separate
courts exclusively for dealing with econo-
mic offences uider twelve specified
Central Acts viz. Central Excise and Salt
Act, 1944, Customs Act, 1962, Gold
(Control) Act, 1963, Foreign Exchange
Regulation Act, 1973, Imports and
Exports (Central) Act, 1947, Wealth Tax
Act, 1957, Income-tax Act, 1961, Com-
panies Profits (Surtax) Act, 1964, Gift
Tax Act, 1958, Export (Quality Control
and Inspection) Act, Companies Act and
Monopolies and Restrictive Trade Prac-
tices Act. The State Governments of
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Gujarat and West Bengal have also been
requested to set up such courts.

Shortage of Drugs and Chemicals in
the Market

2127. SHRI D.L. BAITHA : Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that recently
several important drugs and chemicals
viz. Zyloric, Indocid, etc., are out of mar-
ket due to which people are focing very
serious difficulties ; and

(b) if so, the reasons for this shortags
and the measures adopted to remedy the
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : (a)
and (b) My Ministry constantly moni-
tors the market availability of Jrugs
based on reports received from State
Drugs Standard Control Organisation
and based on public complaints. Localised
shortage of Zyloric and Indocid tablets
have been observed. However respzctive
equivalent products ‘Ciploric’ of M]s.
CIPLA and Idicin capsules of M;s.
Indian Drugs and Pharmaceuticals Ltd.
are available.

The concerned manufacturers of the
drugs or its equivalents have been advised
to rush supplies to the reported areas
of shortages. In response to Govern-
ment’s advice, the concerned manufac-
turers are able to rush supplies to relieve
such transient shortages in most cases.

Sale of Outdated Medicines

2128. SHRI RAM SWARUP RAM :

SHRIMATI PRAMILA DAN-
VATE :

SHRIMATI KISHORI SINHA:

SHRI SATYENDRA NARAIN
SINHA :

Will the Minister of CHEMICALS
AND FERTILIZRES be pleased to state :
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(a) Whether Government are aware of
the fact that 40 per cent of the madicines
available in the market are out-dated
and many of them are sold to innocent
people living in remote villages ;

(b) if so, the names of companies
against the products of which such
complaints have been received ; and

(¢) the action being taken by Govern-
ment to prevent the above malpractices ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) Manufacturers are free to manu-
ture drugs for which they hold a valid
licence from Government. If a drug
gets out outdated due to competition
from therapeutically equivalent drugs,
the demand for the same could also be
not there and hence the production of
such drugs would also be automatically
phased out. However, certain drugs
like Amidopyrime, Phenacetin etc. which
when used could be harmful, are banned
for manufacture and imports in the
country. The sale of date expired drugs
is prohibited under the Dcugs and
Cosmetics Act and Rules made  there-
under. No complaint have b:en received
against the manufacture and sale of out-
dated medicines.

(b) and (¢) Do not arise.

Funds Available for Welfare of Beedi-
Workers, Coir Workers and
Cashew Labour

2130, SHRI A. NEELALOHI-
THADASAN NADAR: Will the Minister
of LABOUR AND REHABILITATION
be pleased to state :

(a) the funds made available as per
the Union Budgat for th: welfare of coir
workers, beedi workers and cashew-
labourers during the last three years ;
and

(b) the details of the assessment of
the work done in this field according to
Government ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) and (b) A statement
is laid on the table of the house.

Statement

For coir workers and cashew labou-
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rers no welfare funds have yet been
established. As such no fuads have been
provided in the Union budget for these
workers. However, for providing welfare
facilities to beedi workers, undermen-
tioned amounts were incurred during the
last three years.

(a) 1980-81
(b) 1981-82

(c) 1982-83

Rs. 91,96,210.00
Rs. 1,10,45,329.42

Rs. 1,44,55,328,46

A sum of Rs. 2,26,46,000,00, has been
provided in the Budget Estimates for the
current year. The amounts provided
have been spent on development of
medical care, provision of housing
facilities and grant of scholarships to the
children of beedi workers.

Medical
workers constitute
sections of the working class in the
unorganised sector. Majority of the
workers happen to be home workers
who roll beedis in their  respective
dwelling units and a few of them work
in the factory sites. Because of the
nature of employmeni and unhygienic
conditions, the beedi workers suffer
from various occupational diseases.
Keeping in view this factor, priority has
been given for development of infra-
structure for rendering medical care. So
far 108 dispensaries  have  been
sanctioned at wvarious places. Out of
these 100 dispensaries have already been
established and the remaining cight are
in the process of being established.

Care — The beedi
one of the weakest

For providing specialised treatment to
beedi workers and their family members
suffering from T.B., 42 beds have been
reserved in T.B. Sanatorium/hospitals.

One ten bedded hospital at Mysore
and a Chest clinic at Nimtita are also
functioning.

Housing—For  providing housing
facilities to beedi workers two schemes
are being implemented viz :(—

(a) Build Your Own House Scheme

Under this scheme previsously an
amount of Rs. 600/- was paid as subsidy
and Rs. 900/- as interest free loan to
each worker.

Government of West Bengal was sanc-
tioned an amount of Rs. 4.95 lakhs
during 1978 .79.

This scheme has since been revised
and cach worker will now be sanctioned
an amount of Rs. 1000/- as subsidy and
Rs. 4000/- as interest free loan.

(b) Housing Scheme for
Weaker Section

Economically

Previously under this scheme, subsidy
of Rs. 1500/~ was sanctioned to State
Governments as under :—

(a) Government of M.P.
(b) Government of A.P.
(c) Government of T.N.

(d) Government of Gujarat.

Rs. 15.00 lakhs
Rs. 1.87 lakhs
Rs, 2.25 lakhs
Rs. 2.74 lakhs
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This scheme has since been revised
and subsidy at the rate of 50% of the
actual cost of construction subject to
a maximum of Rs. 3000/- per tenement
for bonafide beedi workers will be
sanctioned.

Education—The scheme for grant of
scholarships of amounts ranging from
Rs. 15/- to Rs. 125/- p.m. is being
implemented for the benefit of beedi
workers. Upto 1982-83 an amount of
Rs. 113.92 lakhs has been spent on
payment of scholarships. In B.E. 1983-
84, an amount of Rs. 44.00 lakhs has
been provided on this account.

Imports of Durgs

2131. SHRE R.P. DAS : Will the
Minister of CHEMICALS AND FFRTI-
LIZERS be pleased to state :

(a) whether the imports of drugs
in within the limit set for it for the
current years ; and

(b) if not, the reason for going into
larger imports ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH) :
(a) and (b) Government have not
fixed any overall monetary of quanti-
tatives limit for the imports of drugs.
Hower, certain drugs are allowed to be
imported in limited quantities; certain
drugs are banned for imports. Imports
are allowed keeping in view various fac-
tors such as the gap between indigenous
demand and production, export require-
ments of formulations, introduction of
newer drugs, etc.
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Import, Production and Requirement
of Formic Acid

2133. PROF. P.J. KURIEN : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleascd to state :

(a) whether formic acid is being im-
ported at present ;

(b) the names of parties to whom
licences have been issued ;

(c) the total production and require-
ment of formic acid in the country ;

(d) whether the Periar Chemicals and
Kerala Acid and Chemicals can produce
enough acid to meet the requirement in
the country; and

(e) if so, the reasons for import ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH):
(a) Yes, Sir.
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(b) to (d) Licences have been issued
to M/S. Periyar Chemicals Ltd. , Cochin
and M/s. Kerala Acids & Chemicals Ltd.
Cochin with capacities of 1500 and 1200
tons per annum (TPA), respectively. A
letter of intent has also been issued to
M/S. Gujarat Narmada Valley Fertilizer
Company, Baruch for 10,000 TAP. In
addition some units have been registered
with Directorate General of Technical
Development. The current cstimated
demand of formic acid is around 2,500
TPA. The production during the last
3 years is as below :(—

1981 — 1019 tonnes
1982 o 418 tonnes
1983 — 125 tonnes

(Jan. to Sept. '83)

(e) M/S. Kerala Acids & Chemecials
commenced commercial production only
in the beginning of 1983, Hence, imports
were being allowed on a restricted basis
under Appendix 3 of the existing Import
Export Policy.

Minimum Wages Of Agricultural
Workers

2135. SHRI SOMNATH CHATTER-
JEE: Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the all India average of minimum
wages of agricultural workers in cash and
kind; and

(b) The same in the developed and
developing countries in the would; coun-
trywise 2

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-

DRA PATIL) : (a) A statement
indicating available information
regarding rates of minimum wages

payable in cash and kind in the
various States/Administrations is Jaid on
the table of the 'Mouse and {placed in the
library. See No. Lt. 7170/83] In some
other states it has ‘been notified that
workers may be paid partly in ‘cash ‘and
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partly in kind. It is difficult to indicate
the average ratcs of wages.

(b) International comparison of wages
are subject to greater reservations with
respect to agriculture than for other acti-
vities. The nature of the work carried
out by the different categories of farm
workers and the length of the working
day and week also show considerable
variation from one country to another.
Seasonal fluctuations in agricultural wages
are more important in some countries
than any other. As such strict inter-
national comparison of wages in respect
of agricultural workers is difficult.
However, some information regarding
wages in agriculture in certain countries
of the world is available in table No. 21
of the Year Book of Labour, Statistics
1982 published by the International
Labour Organisation, Geneva.
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Report on Consumer Price Index

2137. SHRI CHITTA BASU : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government have conside-
red the report of Dr. Seal Committee
on the Consumer Price Index Number
submitted in August, 1981 ; and

(b) if so, the dicision taken by
Government thereon ?

THE MINISTER OF STATE N THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARMA-
VIR) : (a) and (b) The report of the
Committee on Consumer Price Index
Numbers is under active cxamination by
Government.

T.V. Relay Tower and Centre
at Hassan

2138. SHRI D.M. PUTTE GOWDA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that Hassan
in Karnataka has the necessary infras-
tructure for a T.V. relay station ;

(b) whether it is also a fact that at
present it has all the systems to monitor
Insat-IB satellite ;

(c) whether  Government have any
plans to construct a long range T.V.
relay tower and station at Hassan so
that it will be useful for about four
rural districts in Karnataka ; and

(d) if so, by when the work is to be
taken up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY  AFFAIRS (SHRI MALLIK-
ARJUN) : (a) and (b) Insat-IB satellite
can be monitorcd at the Master "Control
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Facility set up by the Indian Space
Research Organisation at Hassan.

(c) and (d) There is no proposal, at
present, to set up a TV Relay Centre at
Hassan. TV service to areas not covered
by the present proposals will be ¢onsi-
dered in the future Plans, depending on
availability of resources.

Cooperation Between India and Canada
in the Area of Energy and Operation
of Power Plants

2139. SHRI R.P. GABEKWAD :
Will the Minister of ENERGY be
pleased to state :

(a) whether it is a fact that during its
recent visit to Canada the Association of
Indian Engineering Industries had sought
support for setting up an experimental
Mini-hydel station and transfer of solar
and wind energy devices to India ; and

(b) if so, the details of cooperation
between the two countries in the area of
energy and operation of power plants ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) and
(b) During its recent visit to Canada,
the delegation of Association of Indian
Engineering  Industry, in course of
discussions with Canadian industry and
Canadian  International Development
Agency (CIDA), suggestcd that CIDA
could fund, under Indernational Coopera=
tion Scheme, the sctting up of an
experimental Mini-Hydel Station to be
followed by technology transfer for the
manufacture of such equipment in India.
The delegation, further noted that there
was good scope for technology transfer
in design and manufacture of solar and
wind energy devices as Canadian indus-
try had developed considerable expertise
in these fields. No collaboration has
been entercd into.

Pension Scheme for Journalists

2140. SHRI SURAJ BHAN :

SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of LABOUR
AND REHABLITATION be pleased to
state :
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(a) whether his attention has been
drawn to the proposal adopted by the

National Union of Journalists (India) at-

its Fifth Biennial Conference at Calcutta
for pension scheme for journalists as a
retirement benefit in addition to provi-
dent fund and gratuity ;

(b) the details of the proposal and
Government’s considered view thereon ;
and

(c) by when Government will
announee their stand in this regard ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) Yes, Sir.

(b) and (¢) The resolution adopted
by the National Union of Journalists
(India at its Fifth Biennial Conference
at Ich)apur (West Bengal) in January,
1983 recommended that other State
Governments should follow the example
of Tamil Nadu Government and bring
forth legislation for providing pension to
Working Journalists. The Conference
also requested that the Central Govern-
ment should amend the Working Journa-
lists and other Newspaper Employees
(Conditions of Service) and Miscellane-
ous Provisions Act, 1955, to provide
for payment of pension by newspaper
establishments to all working jourualists.
The Central Government have not yet
taken a view in the matter so far.

Drugs banned since 1980

2141. SHRI XAVIER ARAKAL :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) the number of drugs banned in
India since 1980, and list of these drugs
imported and indigenously manufactured
and the names of the companies ;

(b) whether Government plan to
revise the Hathi Committee Report ;
and

(c) if so, the details ?
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THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(a) In July, 1983 the Ministry of Health
and Family Welfare prohibited the
Import of following bulk drugs :

1. Nialamide
2. Practolol

3. Amidopyrine
4. Phenacetin
5

. Methapyrilene, and its salts.

In addition sale and manufacture of
the above mentioned five bulk drugs and
seventeen formulations (fixed dose
combinations) were also prohibited.
The details are in the statement. To the
extent details are available the following
companies were holding  Industria
approvals for the bulk drugs prohibited
by the Health Ministry.

PHENACETIN

1. IDPL"
2. Geoffrey Manners

3. East India Pharmaceuticals
Company Works Limited

NIALAMIDE

1. M/s. Dumex (now merged with
Pfizer).

(b) and (c) Government’s decisions
on the Hathi Committee’s Report were
laid on the Table of the House during
March, 1978 in form of statement on
the Drug Policy. Presently the Drug
Policy is being reviewed by National
Development Council for Drugs and
Pharmaceuticals.

Statement
1. Amidopyrine.
2. Fixed dose combinations of

Vitamins with anti-inflamatory
agents and tranquillisers,
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10.

11.

12.

13.

14,

15.
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Fixed dose combinations of

Atropine in Analgesics and
Antipyretics.

Fixed dose combinations of
Strychnine and  Caffeine in
tonics.

Fixed dose combinations of
Yohimbine and Strychnine with
Testosterone and Vitamins.

Fixed dose combinations of Iron

with Strychnine, Arsanic and
Yohimbine.
Fixed dose combinations of

Sodium Bromide/Chloral hydrate
with other drugs.

Phenecatin.

Fixed dose combinations of anti-
histaminics with anti-diarrhoeals.

Fixed dose combinations of
Pcnicillin with Sulphonamides.

Fixed dose combinations of
Vitamins with Analgesics.

Fixed dose combinations of
Tetracycline with Vitamin C

Fixed dose combinations of
Hydroxyquinoline group of Drugs
except prepration which are used
for the treatment of diarrhoea
and dysentry and for external
use only.

Fixed dose combinations of
Storoids for internal use except
combination of Steroids with
other drugs for the treatment of
of Asthma.

Fixed dose combinations of
Chloramphenicol for internal
use except combination of

Chloramphenicol and Strepto-

mycin.

16, Fixed dose combinations of

Ergot.

17. Fixed dose combinations of
Vitamins with anti-T.B. drugs
except combination of Isoniazide
with  Pridoxine Hydrochloride
(Vitamin B 6).

18.  Pencillin skin/eye ointment.

19. Tetracycline liquid oral pre-

perations.
20. Nilamide.
21.  Practolol.
22. Methapyrilene, its salts.
Setting up of Grass-Roots Refinery
By Bharat Petroleum

Corporation Limited

SHRI M. V. CHANDRA
SHEKHARA MURTHY :
SHRI B.V.DESAI :

2142.

Will the Minister of ENERGY be
pleased to state @

(a) whether the Bharat Pecteroleum
Corporation Ltd. stagnating for years
with a lone refinery of 5.25 million-tonne
per annum capacity, has staked its claim
for the six million-tonne grass-roots
refinery proposed to be set up at Manga-
lore ;

(b) if so, whether the company was
quite competent to put up the new re-
finery and urged Government to syms-
pathetically consider it;

(¢) if so, whether any final decision in
this regard has been taken;

(d) if so, the details of the same; and

(e) whether the projoct report about
two petroleum refineries at Karnal and
Manglore has been received by Govern-
ment 7
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THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKER) : (a) to (d)
Hindustan peiroleum Corporation
-Limited was asked to prepaire
the feasibility report for setting up a new
refinery at Mangilore. Government is
aware of Bharat Petroleum Corporation’s
interest in implcmenting this project.
The question of cwnership of the refinery
as yet is to be finally decided by Govern-
ment.

" (e) The preliminary feasibility report
in respcet of the new rcfineries at Karnal
and Mangalore have been reccived.

JAreY AT wAFAT

2143, sl AT WEWT ©
T Wl I ag  adi Y
Fa1 &3 f& .

(%) a1 ALFTLFT emA 25 99,
1983 & “feegeara ziges’ & «nifEn
faw gfen dq F9ds” 9w § g@

guTAIL 2@ § ;

(@) a1 7g gfafzaq @ & fag
fF afz Fart @a oifE & ofnd
& gzegl A wey A gzaw Ifeafa
FTTO F 2 a1 GLHTT 48 A3 27 fF
FATHr A9 ATvg WA F I HqA
faagflid & & amare 93, A7 wRFA
ga af @y # fady 6 maem F Am
F7 & a7 347 48 g 987 s
¥ wg faarex snfz 978 wai @, frad
AT fga gwiz fuan, afz g, ara
QIR §F qF & (a0 TG ; 41T

() afz 4 & 2@ a1 F100 §
T ATHITH fa=rz T4 miAa gega)
&1 AT FAH FAgA § 7 A A
AEEICIIE LRI ECTIE R E LD £
QA& F7¢ 7
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Fal wwwa & ¥faaw fawm @
ey wat (o mot wae fam) 0 (F)
EIACAl

(&) S, Al

() Fae FAggar &1 faafag
F1A Y argafa a1 atedry ag aww
AT 2 AT THY WAL agq AY AfqF
graraar g | fee oft, safaga saggal
&1 a7 A0 F forq faazsl & sfassiAy
¥ gua-gHa 91 sitg/fadea fF5y
S g AT afz wafaga FAFQAl &
aeend frar strAr fag @ srarg v
fagedl & fawg goEias w131 Y
T 2

Tllegal Activities of ONGC

2144, DR. VASANT KUMAR
PANDIT: Will the Minister of ENERGY
be pleased to state :

(a) whether Government of Maha-
rashtra has filed a criminal case of theft
against the contractor of the Oil and
Natural Gas Commisson for stealing earth
belonging to Government on Nhava
Isaland; and

(p) whether ~ Government  have
investigated into the illegal activities of
the ONGC, fixed the responsibility of
these acts and the final dicision taken to
settle the legal case mentioned above ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
SHRI GARGI SHANKAR MISHRA: (a)
No, Sir.

(b) Collector of Raigad issued a show
cause notice for levying penalty for alleged
unauthoriscd removal of earth/Murum,
This has been challanged by the contrac-
tor in appcal to the Commissioner of the
Konkan division, where it is pending.
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Telecasting of Films on Doordarshan

2145, SHRI BISHNU PRASAD :
Will the Minister of INFORMATION
AND BROADCASTING be plased to
state @

(a) whether it is a fact that in our

s.ciety scenes of Kkissing and other
exciting moments are not allowed in
public ; and

(b) if so, why such films are telecast
on Doordarshan ?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) and (b) Films are selected for
telecast on Doordarshan keeping in view
their thematic, cinematic and entertain-
ment value and their suitability for
family viewing.

Functioning of Aonla Telephone
Exchange

2146. SHRI JAIPAL  SINGI
KASHYAP : Will the Minister of
COMMUNICATIONS  be pleased to
state :

(a) whether Government have
received complaints from  Telephone
subscribers in  Aonla about improper
functioning of telephone system therc,
and if so, the action taken by Govern-
ment thereon ; and

(b) the steps being taken by Govern-
ment to ensure smooth functioning of
Aonla telephone exchange ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI VIJAY N. PATIL) : (a)
No, Sir.

(b) Question does notrarise in view
of reply at (a). However, following
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steps have been taken to i'mbroyc the
working of Aonla® tclephone system
further :

(i) Estimates has been sinctioned
for replacement of 120 AH.
battery.

(ii)  Replacement of overhead align-
ment by underground cables.

(iii) It has also been proposed to
provide a 3 channel system
between Aonla-Barelli in order
to have more trunk circuits.

Abolition of Contract Labour
System in Organised
Industrial Sector

. 2147. SHRI P. K. KODIYAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that contract
labour continue to be the major chunk
among the most cxploited section of
workers in the organised industrial sector;

(b) if so, the recasons therefor ; and

(c) the steps being taken to ensure
elimination of contract labour systenr in
the organised industrial sector ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIVEERENDRA
PATIL) : (a) to (¢c) No precise estimate
is available about the total number of
contract labourers employed in different
categories of organied industrial sector.
The Contract Labour (Regulation and
Abolition) Act, 1970 provides for aboli-
tion of contract labour system whercver
possible, and secks to regulate the condi-
tions of contract labour in.establishments/
employments where abolition ef contract
labour system is not conasidered ccasible.
The Central Government as well as
various State Governments have taken

- steps for prohibiting the employment of
contract labour in various operations/
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processes by issuing notification under

Written Answers

DECEMBER 6, 1983 Written Answers 120
-

Central Government

have prohibited

section 10 of the Act. A statement indi- employment of contract labour is
cating the operations/processes where, the enclosed.
Statement
Sl Name of the Nature of job/operations Dated of
No. Industry. abolition
1 2 3 4
| Coal Mines. (i) Raising or raising-cum 1-2-1975.
selling of coal ;
(ii) Coal loading and
unloading ;
(iii) Soft coke manufacturing ;
(iv) Overburden removal and
earth cutting ; and
(v) Driving of stone drifts and
miscellaneous stone cutting
underground.
2 Buildings. (i) Sweeping, cleaning, dusting 1-3-1977.
and watching of buildings,
owned or occupied by the
establishments in respect
of which the appropriate
Government is the Central
Government,
3. Iron Ore (i) Over-burden removal ; 10-6-1980.
Mines (ii) Drilling and Blasting ;
(iii) Float ore  operations ;
(iv) Muck cleaning operations ]
in crushing plants, screen- |
ing plants andjor conveyer ] 25-5-1982.
belts ; and ]
(v) Wagon levelling operations. ]
4, Limestone, (i) Over-burden removal ; and ] 22-6-1980.
Dolomite and (ii) Drilling and  Blasting. ]
Magancse
Mines.
3. Coal Wash- (i) Unloading of raw coal ; 25-7-1983.
eries. (ii) Charging of magnetite ;

(iii) Plant cleaning inchuding
removal of slippage, waste
muck cleaning, magnetite
removal etc.
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arfaw gwmIET awg fawst a9
# fawst &1 F7 SevrEA

2148. sito sifwa gwe Rgar :
sitwa) fem famgr
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Fq1 FAt 7oA g QT TV FAU FIq
fa :
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fastelt #1 earzq wfafad 20 Foare
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(@) afz g, a¥ #a1 dar 2@ fasal
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(w) afe adl, N za araa ¥
gawe #1 Far gfafwar 2 &

(9) w7 A ag gfafeag 30 &
faw sar Faw saw & fr wfaea & gx
SFIT & AT FHCH T qmre qid ?

Fat wat (o dto fmasise) @ (%)

¥ (a) wgrusz wew fawet A F
ggare frgw & adla § afed o
faga = d faga #1 geviza faea-
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(2) gfaz qo 4 & gfeax g H
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(3) fama &z At gz "o 29
wgam § fag aw 4 | Fgway, 1983
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& arfex am foga & dfaga &
geqrea H ¥R Afz g€ @ )

Subsidy to Samachar Bharati aud
Hindustan Samachar

2149, SHRI SATISH AGARWAL ;
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Samachar Bharati and
Hindustan  Samachar  (Hirdi News
Agencies) are in great financial crises
and if so, the reasons thereof;

(b) whether it is also a fact that
the employces of these news agencies
have not b¥en paid their salaries (parti-
cularly employecs working outside Delhi)
for the last more than one year ; and

(c¢) if so, whether Central Govern-
Ment proposes to give any subsidy to
thesc organisations and., amalgamate
them with some other News Agency and
if not, what steps are being taken by
Government in regard thereto ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) and (b) Samachar
Bharati and Hindustan Samachar are in
private sector and the Government do
not have any dctailed information about
their financial position. There are,
however, indications that thcse agencies
are not financially well off and that
salaries to their employees are not being
paid regularly.

(¢) There is no proposal at present
under the consideration of the Central
Government for grant of any subsidy to
cither of these two agencies except that,
in accordance with the Government’s
decision taken at the timc of demerger
of ‘Samachar’, these two agencies also
are being paid grants-in-aid to cover the
salary differential based on the emolu-
ments drawn by their employees during
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the Samachar period and the emoluments
they would have drawn but for the
formation of Samachar.

There is also no proposal uader the
consideration of the Government for the
merger of these two news agencies with
any other news agency as the Govern-
ment feels that such a step is essentially
for the news agencies themselves to
decide.

Commissioning of 600 Lines Co-Axial
Cable Project

2150. SHRI GEORGE JOSEPH
MUNDACKAL : Will the Minister of
COMMUNICATIONS be pleased to
state :

L]

(a) the progress of the 600 lines
Co-axial Cable Alwaye Percembassador,
Kothamangalam-Muvattupuzha project ;

(b) whether his predeccssor had
promised to commission the project
befor. the end of 1983 ; if so, the
causes of the delay ; and

(c) When Government are going
to commission this project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Co-axial
Cable has been laid in Alwaye-
Perumbavoor-Kothamangalam-Muvattu-
puzha section. Buildings at all the
places are ready. Equipment is received
partially and full supply is awaited.

(b) There was an expectation to
complete the coaxial cable scheme in
1983. However, duc to non-receipt of
line equipment a delay has occurred. -

(¢) During 1985, if lines equip-

ment is received in time.

Development of TV Programme
in Orissa

2151. SHRI  BRAJAMOHAN
MOHANTY : Will the Minister of
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INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether it is a fact that the
Production Centre at Cuttack and
broadcasting done at Sambalpur at a
distance of 300 Kms. stands as an
obstacle in the spread work of Television
in Orissa ;

(b) whether it is also a fact that
the Production Centre at Bhubaneswar,
although planned since years, is not
progressing well as a result of which in
some parts of Orissa around Bhubneswar
the television broadcasting is not picking
up well ; and '

(c) the developmental programme
of television in Orissa during the Sixth
Five Year Plan and whether the work is
progressing according to the schedule ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (¢) A high
power TV transmitter is under installa-
tion at Cuttack. This would effectively
cover both Cuttack and Bhubaneshwar
with  surrounding arcas when com-
missioned during 1984-85. The ecquip-
ment and 150 M stcel tower for the
centre have already been ordered.

Besides the High Power TV
Transmit‘er at Cuttack, Low Power
Transmitters are  proposed to  be
instaled at Behrampur, Rourkela and
Koraput in Orissa during the VI Plan
period. Sites have been selected and
orders for transmitters and  other
necessary equipment placed. All these
centres are expected to be commissioned

before the end of VI Plan period.
Bonded Labourers in Varanasi

2152. SHRI RAM VILAS
PASWAN : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :
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(a) whether Government have
seen the press report appeared in the
‘Nav Bharat Times’ of 20 October, 1983
wherein it has been stated that there
are more than 20,000 bonded labourers
in the Varanasi area of Uttar Pradcsh ;
and

(b) if so, what action Govern-
ment have taken to get the bonded
labourers freed ?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
VEERENDRA PATIL) : (a) Attention
of the Government has been drawn to
the report appeared in the ‘Nav Bharat
Times' of 20th October, 1983 high-
lighting the alleged existence of bonded
labourers (but not 20,000 bonded
labourers) and problems of Scheduled
Castes and other weaker Sections, etc.
in the Varanasi area of Uttar Pradesh.

(b) Necessary information  has
been called for from the Government of
Uttar Pradesh and will be laid on the
Table of the House.

Opening of Branch Post Offices and Sub-
Post Offices in Nanded add Parbani
District, Maharashtra

'2153.  SHRI UTTAM RATHOD :
will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that there
is a great demand from the people of
Nanded and Parbani districts of Maha-
rashtra for opening more branch post
offices and sub-post offices in these
areas ; and

(b) if so, the reaction of Govern-
ment in the matter ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI VIJAY N. PATIL):
(a) Yes, Sir.

(b) The post offices in the rural
areas are opened if they fulfill the norms
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laid down by the Department and
subject to targets fixed by the Planning
Commission from year to year. In the
urban areas the post offices are opened
if the standards for opening post offices
in urban areas laid down by the Depart-
ment are fulfilled.

Illegal Lay-Offs and Lock-Outs since
January 1980

2154. SHRI CHITTA MAHATA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of illegal lay-offs
and lock-outs in establishments in the
country since January 1980 till date ;
and

(b) the steps taken to prevent
illegal lay-offs and lock-outs ?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
VEERENDRA PATIL): (a) According
to available information, the number of
illegal lockouts were 13 in 1680 and 9
in 1981. While the number of illegal lay-
offs was 2 in 1980, there was no illegal
lay-off in 1981. Information for 1982
and 1983 which has been called from
the State Governments will be laid on
the Table of the House in due course.

(b) Under the Industrial Disputes
Act, 1947, the illegality or otherwise of
a lockout is to be decided by the Labour
Courts/Industrial Tribunals. The lay-off
would be illegal if declared without
prior permission of the appropriate
Government except in  circumstances
when it is due to shortage of power,
natural calamities, etc.

The existing provisons of the Indug-
trial Disputes Act, 1947 prohibit illegal
lockouts. Lay-offs resorted to in viola-
tion of Section 25N of the Industria)
Disputes Act, 1947 are punishable under
the provisions of the Act. Government
haye taken steps to prevent illegal lay-
offs and lockouts by extending the scope
o the Industrial Disputes Act, 1947 to
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establishments employing 100 workers
or more. The Amendment Act also lists
illegal lockouts as an unfair labour
practice punishable under the Act.

Planning Commission rejects Projected
coal requirements for Seventh Plan

2155. SHRI P. M. Sayeed :
SHRI B. V. DESAI:

Will the Minisner of ENERGY bc
pleased to state :

(a) whether the Planning Commis-
sion has rejected the projected coal
requirements  of 132 million tonnes
worked out by the Centrai Electricity
Authority for the power secctor during
seventh plan period ;

(b) if so, the reasons for rejection ;
and

(c) whether any alternative has been
suggecsted ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) to (¢) The
preparation of the Scventh Five Year
Plan is stillin preliminary stages for
which Working Groups have been set up.
Coal requirements for the power sector
in the Seventh Plan will depend upon the
targets for power generation that may be
finally decidcd and its breakup into
thermal and other sources etc., when the
Seventh Plan is finalised.

Setting up of Bureau of Operational
Standards, Costs and Prices

2156. SHRI K. RAMAMURTHY :
Will the Minister of ENERGY be
pleased to state :

(a) whether it is a fact that a mere
5 per cent increase in capacity utilisation
of Power Plants would be equivalent to
adding 5 thermal plants of 200 MW ecach
representing an investment of Rs. 1000
crores and the proper utilisation of
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existing capacities would increase the
industrial production by almost Rs.
10,000 crores and the Government
reveaues by Rs. 3,000 crores ;

(b) whether there is nced for setting
up a “Burcau of operational standards,
costs and prices’ to monitor and gear up
the functioning of State Electricity
Boards ; and

(c) if so, the action proposed to be
taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) (a) An increase of 5 per
cent in the capacity utilisation of power
plants is estimated to incrcase thermal
generation by about 4063 million
units, which is equivalent to about
900 MW of additional thermal
capacity.  The investment required
for this additional capacity is estimated
at about Rs. 770 crores. An increase in
capacity utilisation of thermal stations
will increase power availability to all
sectors. The conseqent increases in
production in the industrial and other
sectors and the increase in Government
revenues cannot be quantified, as these
depend on several other factors also. All
possible  e¢fforts are being made to
improve the plant load factors of thermal
power stations.

(b) and (¢) It is not considered
necessary to set up such a bureau as
these functions are being performed by
the Central Electricity Authority.

fantet = # gav ava faga i
&t A & fag Awang’

2157. shmat oo arg : 37 HAf
#A ag A9 2 FOFG

(%) famde @7 & goz ame faga
Fegl o7 eamnAr & fau FradY avsarsi
RNaqd A afd;
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Proposal to Establish Bombay Gas Supply
Corporation Ltd.

2158. SHRI A. T. PATIL : Will the
Minister of ENERGY be pleased to
“tate :

(a) whether Government of Maha-
rashtra have proposed to establish
Bombay Gas Supply Corporation Ltd.,
jointly by Central Government, State
Government and Bombay  Municipal
Corporation with equity participation in
the ratio 51 :\24 .524.5 ; and
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(b) if so, the action Central Govern-
ment propose to take in the matter ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) Yes,
Sir.

(b) The matter will be considered
in consultation with the Maharashtra
Government.

Production of Erythromycin

2159. SHRI TARIQ ANWAR : Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to refer to
thereply given to Unstarred Question
No. 3720 on 16th Agust, 1983 regarding
Production of Erythromycin and state :

(a) whether capacity for basic pro-
duction for Erythromycin to meet full
demand of country has been created;

(b) if so, names of units producing
this drug from basic and intermediate
stage separately alongwith licensed and
installed capacity and total demand of
the country ;

(c) the reasons why concessional
duty on TIOC is being continued and
whether Government are aware that this
is helping a multi-national company and
certain Benami small scale units ;

(d) if so, since when this is going on
and steps being contemplated to provide
encouragement to the basic manufa-
cturers of Erythromycin in the country ;

(e) the details of investment made
by IDPL for Erythromycin plant and
their production during last three years,
year-wise ; and

(f) whether it is a fact that Ery-
thromycin plant has suffered loss, so,
upto what extent ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C,
RATH) : (a) Yes, Sir,
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(b) The names of units which are
licensed to produce Erythromycin and
its esters from the basic stage, along with
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their licensed and installed capacities,
are given below :-

S. No. Name of the Unit Licensed Installed capacity
capacity (as reported by the
: unit)
1. L D:.P; L. 36 TPA 36 TPA
2. Themis Pharmaceu- 40 TPA 36 TPA (as per
ticals (now REG application)
Gujarat Themis
(Biosyn Ltd.)
3. Alembic Chemicals 12 TPA 15 TPA
Works Co. Ltd.
4. Standard
Pharmaceuticals 6 TPA 2 TPA
Total ; 94 TPA 89 TPA
M/s. Standard Pharmaceuticals is TIOC has already received the

not reportedly engaged at present in
production of Erythromycin. IDPL has
recently restartéd part production.

While M/s. Alembic are reportedly
producing Erythromycin from the basic
stage, Themis Pharmaccuticals are
producing from the intermediate stage.

The revised demand cstimates for
Erythromycin for 1983-84 and 1984-85
are 44 Mts. and 49 Mts. respectively.

(¢) and (d) The concessional duty
on TIOC was allowed as there was a gap
between the domestic demand and the
indigenous supply of Erythromycin from
basic stages. The issue of withdrawing
the concessional customs duty on

attention of the Government . However
with the concessional customs duty on
TIOC, the consumers enjoy the benefit of

lower price of ErYthromycin formula-
tions.

(¢) and (f) As reported by IDPL,
the production of Erythromycin was as
under *

Year Production
1980-81 3.6 MT
1981-82 3.3 MT

Production of Erythromycin was
stopped in November, 81 and has been
resumed in August, 83.
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Details regarding investments and
losses suffered by IDPL on the Ery-
thromycin plant are being a scertained.

Separate List For SC and ST Candidates
For Training For Telepnone Operators

2160. SHRI R.N. RAKESH : Will
the Minister of COMMUNICATIONS
be pleased to refer to the reply given to
Unstarred Question No. 2775 on 15
March, 1983  regarding separate
list for SC/ST candidates for Training for
Telephone Operators and state :

(a) the total number of candidates
imparted ‘non-departmental training for
Telephone Operators’ during the last
three years in each course separately ;

(b) the number of those belonging
to Scheduled Castes/Scheduled Tribes
separately ; and

(c) the reasons for not imparting
to SC/ST candidates when they are
available and have applied for training
and the number of such SC/ST condi-
dates who have applied for the training
vis-a-vis non-Scheduled Castes/Tribes
during the last threc years in ecach
course ? .

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI VIJAY N. PATIL) : (a)
and (b) Information is being collected
and will be placed on the table of the
House in due course.

(2) Training of outside candidates
in operation of PBX Boards was taken
up at some Centres as a facility.
Requests received by the Department
for such training are few except at
Delhi. Till recently training was being
offered according to the date of receipt
of request. Recently (November 1983)
it has been deccided to maintain SC/ST
roster in this case also.
is being

Required  information

collected.
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Shortage of Gas Cylinders

2162. SHRI KAMAL NATH : Will
the Minister of ENERGY be pleased to
state @

(a) whether shortage of gas cylin-
ders in Delhi and other places caused by
destruction of a large number of cylin-
ders in devastating fire in Shakurbasti
Depot of Indian  Oil Corporation has
since becn made good ;

(b) if not, by what time normalcy
is likely to be restored ; and

(¢) whether consumers are being
sanctioned second cylinders now ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETRO-
LEUM 1IN THE MINISTRY OF
ENERGY (SHRI GARGI SHANKAR
MISHRA): (a) and (b) All steps are being
taken to inject more cylinders into the
distribution system and thus augument
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supplies and bring the situation to
normal by Dec. 1983/ Jan. 1984.

(c) The release of second cylinder
to consumers has been Suspended
temporarily in view of the shortfall in
the availability of cylinders. The position
in this regard will be reviewed during
December, 1983/ January, 1984, and
decision will be taken depending upon
the overall equipment availability.

Negotiation with Foreign countries for
Improvement of Coal Mines

2163. SHRI KRISHNA CHAN-
DRA HALDER : Will the Minister of
ENERGY be pleased to state :

(a) whether Government are negotia-
ting with some foreign countries for the
improvement of coal mines in the
country ;

(b) if so, the details of the said
negotiations

(c) if such negotiations are
taking place, whether Government intend
to enter into any such negotiation ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE  MINISTRY OF ENERGY
(SHRI DALBIR SINGH) : (a) and
(b) Under the Joint Commissions
existing between India and some
foreign countries, some Working Groups
for cooperation in the coal sector have
been set up with some foreign countries.
These countries include the USSR,
Poland, U.K., France and Federal Re-
public of Germany. At the forms of
the Working Groups and the Joint
Commission, cooperation between India
and the concerned country in the coal
sector are discussed. The area of
cooperation with such countries include
technical assistance for coal mining in
India, preparation of detailed feasibility
reports in respect of complicated mines
and in the supply of equipment which
are presently nct being manufactured in
the country.
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(¢) and (d) There are no plans for
entering into negotiation with new
countries. However, depending on the
expertise available with some of the
countries, cooperation arrangements may
be entered into, if required.

Inclusion of New Bombay in the
Bombay Local Telephone®System

2164. PROF. RUP CHAND PAL:
SHRI J.S. PATIL :

Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that New
Bombay is being included in the
Bombay local telephone system so that
subscribers from New Bombay area

can make local phone calls from there ;
and

(b) whether there is any other
similar proposal to include important
adjourning areas in the central local
system in any part of the country?

THE DEPUTY MINISTER IN
OF COMMUNI-
CATIONS (SHRI VIJAY N. PATIL) :
(a) A suggestion for inclusion of the
New Bombay area in the Bombay local
telephone system has been received.
No decision has yet been taken.

(b) Proposals are sometimes
received and each case is examined on
merits.

Allotment  of Cooking Gas
Agencies in Haryana

2165. SHRI CHIRANJI LAL
SHARMA : Will the Minister of
ENERGY be pleased to state : =

(a) the number and names of towns
in Haryana in which cooking gas
agencies has been allotted ;

(b) the number and names of towns
still waiting for allotment ; and

(c) by what time these towns will
be allotted gas agencies ?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA):
(a) Cooking gas facilities  are
available in the following 15 towns of
Haryana :

1. Ambala

2. Karnal

3. Gurgaon

4. Hissar

5. Rohtak

6. Panipat

7. Faridabad
8. Sonepat

9. Bahadurgarh
10. Sirsa

11. Yamunanagar
12. Kurukshetra
13. Jind

14. Jagadhri

15. Narnaul

(b) and (¢) The following 19
towns have already been included in
the Industry roster upto 1982-84.
Selection of distributors in most of the
cases arc under gprocess. After the
Letter of Intent is issued, the sclected

distributors  are expected to put up
facilities within a period of four
months.

Jhajjar Rewari

Kaithal Panchkula

Kalka Mahendergarh
Narwana Mandi Dabwali
Charkhi Dadri  Palwal
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Pehowa Bhiwani
Fatchabad Shahbad
Hansi Tohna
Sohna Gohna
Ballabhgarh.

Introduction of Octane &7 Petrol

2166. SHRI G. NARASIMHA
REDDY : Will the Minister of
ENERGY be pleased to state :

(a) whether it is a fact that
Government have decided for introduc-
tion of Octanc 87 petrol ; and

(b) if so, Government’s reaction
to the cxperts’ opinion that the scooter-
ists are going to be worst hit and air
pollution will increase ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) Yes, sir.

(b) The increase in octane number
of petroleum is expected to result in
ecconomy in the consumption of petrol
which would benefit the consumers
including scootetists.

It is not proposcd to raise the
permissible lead content in 87 Octane
petrol  beyond that permitted for 83
octanc petrol. Therefore, the air pollu-
tion due to lead level in 87 octane petrol
is not expected to be high.

Solar Power Development Programme

2167. DR. PRATAP WAGH :
Will the Minister of ENERGY be

pleased to state :

(a) the details of the programme
for development of solar power energy
sources and achivements made so far in
this direction in the country ; and
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(b) the details of solar power
stations cstablished in different parts of
the country so far ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) The
programme for development of solar
energy comprises R & D demonstration,
extension and commercialization activi-
ties. A broad-based national-level pro-
gramme is being implemented by the
Department of Non-Conventional Energy
Sources through the involvement of
national laboratories, educational insti-
tutions, industry, extension agencies and
other governmental and non-govern-
mental organisations. The achicvements
so far are that certain solar energy
technologies such as solar water hetters,
solar grain drizrs, solar cookers, solar
timber kilns, solar  distillation plants,
solar photovoltaic devices and systems
are being produced and marketed in the
country.

(b) A 10 KW experimental solar
thermal power plant was installed at the
Indian Institute of Technology, Madras
in 1978 and tests have been carried out.
Small solar power units consisting of
photovoltaic panels which can power
pumps for micro irrigation and drinking
water supply have been installed at more
than 100 locations all over the country.
Also a number of lighting units, T.V.
sets ard communication devices powered
by solar pancls have been installed, as
part of the national demonstration
programme.

Steps to Check Corrupt Practices in
Coalfields

2168. SHRI DALBIR SINGH :
Will the Minister of ENERGY be pleased
to state :

(a) whether Government are aware
of specific instances alleging well orga=
nised racketeering in laboratory analysis
of samples, upgradation of quality of
coal and false reporting of production
and black marketing in coal Industry
particularly in Korba and Sohagpur
Coalfields of Western Coalfields Ltd. ;
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(b) if so, concrete steps being
taken so that corrupt practices could be
checked in coalfields ; and

(c) whether Government would
order high level enquiry by an indepen-
dent body to wunearth the details of
activities and punish the guilty ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) and (¢) Two
complaints alleging corrupt practices,
ineffective quality control, over-rcporting
of production stock shortage, etc. in
Korba and Sohagpur “Coalfields of
Western Coalfields Ltd. were reccived.
On investigation the 2allegations in the
first complaint could not be substantiated.
The second complaint has been referred
to the authorities concerned for necessary
investigation.

(b) A system of joint sampling has
been diawn up regarding quality of coal
supplics.  Annual, half yearly and
surprise stock measurement of selected
units by Headquarters team are conduct=
ed to check over reporting and to detect
shortages. Periodic verification of tub
loading factors is also undertaken.
Guidelines have been  laid down for
proper declaration of grades of coal.
Adequate preventive action is taken by
Internal Audit and Vigilance Wing
regarding any racketecring of mal-
practices.

Import of Steel for Production of
Cylinders

2169. SHRI R. R. BHOLE : Wil
the Minister of ENERGY be pleased to
state

(a) whether it is fact that 40 lakhs
cylinders are needed by the Oil Industry
in 1983-84 and that indigenous produc-
tion of cylinders has hampered because
Steel Authority of India Ltd. failed to
import the required amount of steel ;
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(b) whether Indian Oil Corporation
has therefore been asked to import
53,000 tons of steel for the purpose ;
and

(¢c) whether the arrangement will
enable Government to attain the annual
target of 16 lakhs of new gas connections
every year ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) Yes, Sir.

(b) and (¢) Yes, Sir.

More time for Coverage of Local Cul-
tural Scenarios by reducing ‘' National
Hook-Up Programme” in Jammu
and Kashmir

2170. PROF. SAIF-UD-DIN SOZ :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether his Ministry is con-
sidering to provide more time to cover
local cultural scenario through reduction
of “national hook-up programme” by
half an hour in Jammu and Kashmir
State ; and

(b) whether his Ministry is aware
that there is wide ranging demand for
the curtailment of national hook-up
programme in Jammu and Kashmir
State ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) and (b) No, Sir. The timings of the
National Programme have already been
shifted from 8.30 P.M. to 10.00 P.M.,
from 9.00 P.M. to 10.30 P.M. with
effect from 15.9.83 so as to release major
part of the prime viewing time for tele-
cast of regional programmes by indivi-

dual Doordarshan Kendras.
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Production and Prices of Ethambutol
Balk Drugs and Ethambutol
Formulations

2171. SHRI HARISH RAWAT :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) production of Ethambutol bulk
drug and Ethambulol formulations of
different strengths during the last three
years, year-wise and unit-wise ;

(b) approved price of Ethambutol
and at what price the same is available
in open market ;

(c) whether this anti-TB drug and
its formulations have been shifted from
Category II to Category III and on
account of the same, the formulation
prices have gone up to the extent of 30
to 40 per cent and if so, the present and
earlier prices of different strengths and
different packs of formulations ;

(d) the basis and justification on
which the decision of change of category
of this important anti-TB drug has been
taken ; and

(e) whether the present prices are
not within the reach of poor TB patients,
if so, the steps being taken to reduce the
prices and by when the same will be
reduced ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C.
RATH) : (a) A Statement showing the
production of Ethambutol bulk drug by
different units during the last three
years, year-wise is attached at annexure-I.
Similar information rclating to produc-
tion of formulations, strength-wise is
not available.

(b) The approved price of
Ethambutol Hydrochloride is Rs. 750/-
per kg. No complaint about its sale at
a price higher than Government approv-
ed price has been reccived by the
Government.
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(c) Ethambutol formulations, which
were in Category-1II were changed to
Category-II and then restored to Cate-
gory-[II during 1983, A Statement
showing the earlier prices and the revised
prices and percentage change in prices
of different strengths of leader packs of
Ethambutol is attached at annexure-II.
The percentage change is mainly due to
change in the price of bulk drug.

(d) The step of changing back the
category from II to III was taken in
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order to encourage the production of the
drug in the country. With this change
in category, the price of bulk drug was
also reduced from Rs. 804/- per kg. to
Rs. 750/- per kg.

(e) The price of Ethambutol
depends upon the cost of inputs used in
its manufacture. Scope for reduction in
price is being continuously explored but
the actual reduction in price could only
be effected based on efficiency, utilisa-
tion of capacity and cost of inputs.

Statement-1
Sl. No. Name of the Unit Production (tonnes)
1980-81 1981-82 1982-83
1 2 3 4 5
Ethambutol :

A. Organised Sector
1. Ms. Themis Chemicals 24.03 34.53 37.68
2. Ms. Premier Drugs —_ —_ -
3. Ms. Sarabhai Chemicals 0.84 1.12 1.09
4. Ms. Lupin Labs. & Industry - — 33.90
5. Ms. Cadila Labs. - 15.24 6.54
6. Ms. Lyphin Chemicals — 16.03 18.02
7. Ms. Raptakos Brett & Co. — — —_

Total : 24.87 66.92 97.23
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1 2 s 4 5
B. Small Scale Sector :

1. Aarti Petro-Chemicals 9.14 10.02 14.Y0
2. Ms. Chemipharm 1.05 0.71 0.19
3. Ms. Kwizolchem (P) Ltd., - 0.30 0.15(E)
4. Ms. Pharmchem S 0.55 0.17
5. Ms. Premier Pharmachem — 0.25 0.64
6. Ms. Navyug Chemicals —_ — —
Y. Ms. Dexo Laboratories — 2.36 8.83
8. Ms. Polly Drug Chem — — —_
Teotal : 10.19 14.19 24.68
GRAND TOTAL : 35.06 81.11 121.91
Statement-II
81, No. Name of the fdbrmulation Pack Earlier Revised
+  and Strength Size Price Price
(Rs.) (Rs.)
1 2 3 4 5
1. Ethambutol Hcl, Tablets 10’s strip/ 3.60 4,72
200mg/tablet bottle
2, -do- 6’s strip/ 2.38 2.80
bottle
3. Ethambutol Tablets 6’s strip/ 4.18% 4.96
400mgjtablet bottle
4, Ethambutol Tablets 10’s strip/ 6.30 7.98
400mg/tablet bottle
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1 2 3 4 5
5. Ethambutol Tablets 10’s strip/ 9.45 11.50
600mg/tablet bottle

6. ~do- 6's strip/ 6.18 7.04
bottle

* 7. Ethambutol Tablets 12's strip/ —_— 13.80
600mg/tablet bottle

8. Ethambutol Tablets 10’s strip/ 12.30 15.08
800mg/tablet bottle

9, -do- 6’s strip/ 8.10 9.16
bottle

10. -do- 12’s strip/ — 18.14
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T.V. Facilities for Cooch Behar,
Jalpaiguri, Dar jeeling Etc.

2173. SHRI AMAR ROYPRA-
DHAN : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether Government are aware
that some people in the districts of
Behar, Jalpaiguri, Darjeeling, West
Dinajpur in West Bengal who possess
television sets see Bangladesh telecast ;

(b) whether it is a fact that there
is no Doordarshan Centre of Relay
Centre to cover all those districts ; and

(c) the steps Government are going
to take in this regard so that people
living in these areas can have the scope
to see Doordarshan programmes ?

THE DEPUTY MINISTER IN
THE MINISTRY INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) and (b) Yes, Sir.

(c) A High Power TV Transmitter
at-Kurseong and a Low Power Trans-
mitter at Siliguri are being installed
during the remaining V1 Plan period.
These transmitters will provide TV
Service to the districts of Cooch Behar,
Jalpaiguri, Darjeeling and West Dinajpur
in West Bengal. "

Rehabilitation of Refugees Now
Settled at Bettiah (Bihar)

2174. SHRI AJIT BAG : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :
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(a) whether a scheme for rehabi-
litation of 100 migrant families
temporarily  settled at Bettiah Camp
(Bihar), was worked out in 1977-78 ;

(b) whéther the schemes involved
their rehabilitation at Jamshedpur ;

(c) if so, how many them of have
been settled at Jamshedpur ;

(d) the reasons as to why the
remaining families have not been rehabi-
litated there ; and

(e) whether Union Government are
considering their rehabilitation at
Jamshedpur in consultation with the
State Government ?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
VEERENDRA  PATIL) : (a) and (b)
Yes, Sir.

(c) 25

(d) and (¢) 22 of the remaining
families have been rehabilitated else-
where in Bihar. One family has deserted.
The remaining 52 families could not be
rehabilitated in Jamshedpur so far
bécause the Bihar Government expres-
sed their inability to ‘rehabilitate any
more famlies at Jamshedpur. The matter
is still under correspondence with the
Govt: of Bihar and a final decision is yet
to’'bé- taken'in the matter.

Norntal Period for Deputation
of au OfficerinP & T
Directorate

2175. SHRI MOOL CHAND
DAGA : Will the Minister of COMMU-
NICATIONS be pleased to state :
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(a) the number of officers in Class
I and II working in Posts and Telegraphs
Directorate and Telecommunication
Research Centre, New Delhi ;

(b) out of them, how many are on
deputation from (i) local offices (ii) outer
circles in different wings of P& T ;

(c) the normal period for deputa-
tion of an officer ;

(d) how many of the deputationists
are staying beyond the above period in
each case and the reasons for overstay ;
and

(e) the total expenditure yearly
spent towards deputation allowance as
above ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-

TIONS (SHRI VIJAY N. PATIL):
(a) Class1 . 449

Class II . 414

(b) () 21

(ii) NIL

(c) Three years in some cases and
six years in others.

(d) Three officers are continuing on
deputation beyond the normal period
of three years in the interest of public
service due to non-availability of suitable
officers to replace them. Two of them
are, however, not in rececipt of any
deputation allowance.

(e) The expenditure
1982-83 is about Rs. 12000/-.

during
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’ Representations against sale of
food units by Hindustan

Lever Limited

2176. SHRIMATI GEETA MU-
KERJEE : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased and state :

(a) whether representations have
been received from the employees-cum-
shareholders of Hindustan Lever Limited
against the proposed sale of the food
side of its business, if so, the reaction
of Government therecon ;

(b) whether Liptons India Limited
has been directed to seck a clearance
from the Monopolies and Restrictive
Trade Practices Commission for such a
huge expansion of its
diversification  of

business  and
its business into a
direction wholly unknown to it so far, if
50, the details thercof ; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
GHULAM NABI AZAD): (a) to (c)
Certain  representations  have  been
received in  this matter from and on
behalf of the cmployces of Mis.
Hindustan Lever Ltd. Prima-facie, the
view taken by the Government is that
the acquisition of the undertakings by
Messrs Lipton Tndia Ltd. would result
in substantial expansion of their existing
activities within the meaning of Section
21 of the Monopolies and Restrictive
Trade Practice Act, 1969 and would

thus require approval of the Central
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Government. A communication dated
22.8.1983 was, therefore sent to the
company calling upon them to indicate

whether they were taking necessary

steps to obtain such approval. In reply
to this communication, the company has
represented that no such approval is
necessary. A view on the representation
will be taken on merits.

Haldia Petro-Chemical
Complex
2177. SHRI INDRAJEET

GUPTA ; Will the Minister of ENERGY

be pleased to state ;

(@) whether itis a fact that the
Haldia Petro-chemical complex when it
comes up may prove to be a flop because
of wrong product-mix being insisted upon
by the Centre ;

(b)  whether it is also a fact that a
meeting was held in the second week of
November to discuss various aspects of
the project ; and

(¢) ifso, the dctails thereof and
conclusion arrived at ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) At present there does not appear to
be any basis for this .

(b) No such meeting in the second
week of November, 1983, took place in
this Ministry

(c) Does not arise.
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Periyar Hydro Electric Project and
French Assistence

2178. SHRI S KARIAH THOMAS
will the Minister of ENERGY be

pleased to state :

(a) Whether Government of Kerala
have submitted the project report on

Periyar Hydro-electric Project ;

(b) Whether the French Govern-
ment has promised to assist this

Project ;
(c) if so, the details thereof ; and

(d) the time by which it is likely
to be cleared ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY
(SHRI DALBIR SINGH) (a) Yes,
Sir. The report on Lower Periyar
Hydroelectric Project (180 MW) has
been submitted by Kerala State Electri-
city Board and the project has since
been approved by the Planning Commi-
ssion for inclusion in the Plan.

(b) to (d) An offer has been
received by the Kerala State Electricity
Board from CGEE ALSTHOM a French
Firm for financing the project. The
project has alrcady been posed for
World Bank and Kuwait Fund assis*

tance.

Task Forces For Working of Fertilizer
Units In Public Sector

MADHAVRAO
SCINDIA

DR. KRUPASINDU BHOI :

2179. SHRI

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state :

(a) whether it is a fact that Govern-
ment have set up task forces to
examine the working of the fertilizer
units in the public sector ; and

(b) if so, the reasons therefor ?
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THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI
R.C. RATH) (a) and (b) Production
in some of the public sector fertilizer
units  has not come up to the
targetted level during 1983-84. Besides,
commoncement of regular pro duction
in Haldia plant has been he]d, up for
long. Task Forces have, 4 erefore,
been appointed to look into these two
problems  and suggest remedial
measures.

Formulation of Area-Code For Non-
STD Areas All Over The Country

2180. SHRIL DAULATSINHII
JADEJA : Will the Minister of COM-
MUNICATIONS be pleased to state ;

(a) whether Government  have
received suggestions for formulating a
area-code for non-STD areas all round
the country;

(b) whether in view of its relevance
the reasons for the delay in implemen-
ting this useful suggestion; and

(c) the expected time-span, by
which the suggestion will be implemen-
ted to facilitate easier booking of calls
to out-station towns ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI VIKAY N. PATIL) :
(a) Yes, Sir.

(b) The suggestion though wuseful
will be implemented in the course when
all exchanges are automatised and STD
is provided to all these exchanges.

(¢) The suggestion will be imple-
mented after nationwide STD service
is provided after automatisation of all
the manual exchanges in the country
and bulk telephone circul media like
coaxial cables microwave radio are
available to interconnect all the tele-
phone exchanges. The approximate
time period to implement the suggestion
will be about 20 years and depends
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»

upon the investment capital made
available for telecommunications.

Kahalgoan Super Thermal Power
Station

2181. SHRI CHINTAMANI PANI-
GRAHI : Will  the Minister of
ENERGY be pleased to state :

(a) whether Government have a
proposal to set up Kahalgoan Super
Thermal Power Station with Soviet
collaboration;

(b) if so, the efforts made in this
regard; and

(c) the estimated cost and the
expected time of commissioning the
proposed super thermal power station ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) and (b) In the se-
cond meetting of the Indo-USSR Work
ing Group on Power held in December,
1982, there was a preliminary discu-
ssion about the possibiiity of coopera-
tion between USSR and India for a
new thermal project. This was further
discussed in the third meecting of the
Working Group on Power held in
Moscow in November, 1983, The
Soviet or ganisation has submitted
a technical proposal for rendering
assistance in the construction of the
Kahalgaon thermal power station
consisting of four units of 210 MW
cach. The terms and conditions of
cooperation in the construction of this
power station will be finalised separa-
tely.

(c) As per present estimates, the
total cost of the project is expected to
be about Rs. 1000 crores including the
cost of the associated transmission
system. The first unit (210 MW) may
be expected to be commissioned in 48
months from the date of placement of
orders for the main plant after an
investment decision has been taken.
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Companies Under Liquidation

2182. SHRI KUMBHA RAM
ARYA : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) the number of companies under
liquidation and since when, region-wise
details thereof;

(b) whether the inventory of the
assets has been properly made and
proper records maintained to ensure no
pilferage thereof;

(¢) if not, the reasons thereof and
steps taken to update them now;

(d) the details of the formalities
that are to be completed once a
company goes into liquidation till the
case is finally disposed of;

(e) the present position of the
liquidation cases and the cfforts made
or being made to expediate the finali-
sation thereof; and

(f) whether the assets of the
companies under liguidation, whose
cases have been finalised, have been
disposed of if not, the reasons there-
for ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL) :
(a) As on 31st March, 1983, 3693
companies were in liquidation. The
region-wise break up of these compa-
nies is as follows :

(1) Eastern Region : 1086
(2) Western Region : 854
(3) $outhern Region : 1129

(4) Northern Region : 624
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Furnishing of more details in res-
pect of each one of thousands of these
companies spread all over the country
would involve enormous amount of
time and labour which may not be
commensurate with the efforts required
to be put in. However, information on
any individual company, if required,
could be made available.

(b) In the case of Court winding
up, all the properties and effects of the
company are deemed to be in the
custody of the Court as from the date of
their order for winding up and proper
records are maintained, in this behalf.

(c) Does not arise in view of
(b) above.

(d) Detailed provisions exist in
Part VII of the Companies Act, 1956
and the Companies (Court) Rules 1959
in this regard.

(e) The proceedings of the Compa-
nies under winding-up by the Court
are everseen by the Official Liquidator
under the orders passed: by the High
Court from time to time.

(f) According to law, the assets of
the Company have necessarily to be
disposed of before dissolution.

Circuit High Court in West Orissa

2183. DR. KRUPASINDHU BHOI :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether there is any proposal
to open a Circuit High Court in West
Orissa; and

(b) if so, the details thereof ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL) :
(a) No such proposal is wunder the
consideration of the Union Government.

(b) Does not arise.
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Supply of Gas Cylinders to Con-
sumers from L. P. G. Agents’
Godowns

" 2184. SHRI RAM  SINGH
SHAKYA : Will the Minister of ENERGY
be pleased to state :

(a) whether it is a fact that LPG
delears in Delhi supply gas cylinders to
persons from their godowns itself instead
of at the residences of the consumers
thereby leaving the scope for the
unauthorised and illegal consumers to get
their cylinders refilled ; and

(b) if so, whether there is any
proposal to ask the gas dealers to replace
the cylinders at the residences only so as
to eliminate the unauthorised gas con-
nection holders and take severe action
against deterrent gas agents for
violation ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b) No, Sir. However in some
cases where due to labour problems etc.
a distributor is not in a position to effect
delivery at customers premises, show-
room/godown delivery is resorted to with
the permission of District authority and
Chief Controller of Explosives, This
arrangement is resorted to lessen incon-
venience to consumess due to long
delivery period. There is no scope for
unauthorised and illegal consumers to
get their cylinders filled even in such rare
cases.

Accumulation of coal at pithead in
Talcher, Orissa

2185. SHRI NITYANANDA
MISRA : Will the Minister of ENERGY
be pleased to state :

(a) whether it is a fact that huge
quantity of coal has been accumulated
at the pit-heads in Talcher, Orissa ;

(b) if so, the reasons of the huge
accumulation of coal at that place ; and
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(c) the steps proposed to be taken
to clear the huge stock ?

THE MINISTER OF STATE IN
TilE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) Yes, Sir.

(b) The accumulation of coal at
Jagannath is due (o shortage of demand
for coal from Jagannath Colliery.

(c) The company is making every
effort to liquidate the stock.

Daily-Wage Employees in P & T
Department in Delhi and Rajkot
City and District of Gujarat

2186. SHRI RAMJI BHAI
NAVANI : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) the number of employees in
Posts and Telegraphs Department in
Delhi and in the Rajkot City and District
of Gujarat State who are on daily wages
and who are in service for more than
one year, three years and five years and
services continue to be unconfirmed ;

(b) when these employees are
likely to bs made permanent ; and

(c) what is Government’s policy for
making these employces permanent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Infor-
mation is being collected and the same
will be placed on the Table of Lok Sabha
after collection.

(b) and (c) Daily wage employees
who have put in 240 days of service in
cach year for two consecutive years and
those who were sponsored through the
Employment Exchanges and within the
age limit may be regularised subject to
the availability of vacancies.
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Setting up of an Oil Refinery in Trin-
comalle in Collaboration with
Sri Lankan Oil Corporation

2187. SHRI K.T. KOSALRAM :
Will the Minister of ENERGY be
pleased to state :

(a) whether Sri Lankan Oil Cor-
poration has expressed its willingness to
have collaboration with Indian Oil
Corporation for setting up of an Oil
Refinery in Trincomalle where about
105 giant oil tankers are remaining
unutilised ;

(b) whether the Indian Oil Corpo-
ration had earlier tendered for the
utilisation of these giant oil tankers ;

(c) if so, what happend to this
tender ; and

(d) whether any action has been
initiated for collaboration with Sri
Lankan Oil Corporation for setting up
of a refiacery in Trincomalle ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) No, Sir.

(b) and (c) Yes, Sir. In response
to an invitation for global tenders by the
Ceylon Petroleum Corporation (CPC),
a State owned Corporation of  Sri
Lanka, in April 1982 for rehabilitation,
development and operation of the oil
storage tank farm consisting of 99 oil
storage tanks at Trincomalle, the Indian
0il Corporation Ltd. (IOC) submitted
an offer in May 1982. Subsequently,
as desired by the CPC, the 10C made a
revised offer on 14.2.83 to CPC. No
reply has so far been received by IOC.

(d) Does not arise.
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Telecast of T.V. Programme
Throughout Day

SHRIMATI PRAMILA
DANDAVATE :
SHRI RAVINDRA VARMA:
SHRIMATI KISHORI

SINHA :

2188.

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether there was a proposal
to provide T.V. Programmes throughout
the day ;

(b) if so, whether the proposal was
to be implemented from Diwali 1983 ;
and

(c) the reasons for not implemen-
ting the proposal ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) No, Sir.

(b) and (¢) Do not arise.

Community T.V, Sets For Villages

2189. SHRI CHANDRAJIT
YADAYV : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the number of villages which
will be provided community TV sets ;

and

(b) whether they will get the sets
free of cost or they will have to make
some payment or a part payment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
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TARY AFFAIRS (SHRI MALLIKAR-
JUN) : (a) It is proposed to install one
TV set in each of the 4,000 villages
sclected under INSAT scheme by the
end of Sixth Plan period.

(b) The sets will be provided and
installed free of cost.

uweqrA & fawst FA3wa & fag
#fafazs amar sfaad
HIAT

2190. st =wgdw: Far Fwt HAY
qg AATA F FIT FI (% ¢

(%) #ar usreaqra sy AR faea
e 7 framl gra useq §  fasrefr
FT FAFAA a7 % faq FHfqfazt sammr
afqard w7 frar g ;

(=) afz gf, @1 Tsteqra & T
fastelt & fwasr w39wa f@ar a7 st
fraa fafgz amy a7 ; &

() Tsa gt fag g A1 & am
fras Ffafaze suwey & ; Far g9
fFarat #Y sgzaswar g g Smad
AN Ffafgzea anm & wror fasar
& foad Fysaa T @y a7 &z
aedad qu satar FAT1 @ ?

Fat wat (st dto faa @iwe) : (%)
¥ () gIAM TAEATA  UST FLHTY
sy fasredt 1€ 7 oFT A A7 W 2
AT VT qTF 9T @ & ST |

Charter-Hire of Semi-Submersible
Rigs by O.N.G.C.

2191, SHRI LAKSHMAN
MALLICK : Will the Minister of
ENERGY be pleased to state ;
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(a) whether Government propose
to give price and other preference to the
Indian Companies offering semi-submersi-
ble rigs for charter-hire by the Oil and
Natural Gas Commission ; and

(b) if so, the details regarding the
change in the tendering norms ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) and
(b) There is no proposal to change the
existing tendering norms being adopted
by the ONGC in the case of charter
hire of semi-submersible rigs by
ONGC. However, preference will
be given to chartering from Indian
parties provided their offers are of
acceptable specifications, have the
requisite and acceptable back up service
and subject to their terms being competi-
tive with the terms quoted in global
tenders.

gzt garg sfafraa, 1972
# g

2192, =it digw fawa ; FA1 =W
stT gAate @ 4g &g a1 F FIA
&4 fF #91 g &1 g9 99
gara sifyfaan, 1972 § & g fqafag
Far §v afoner & gOET #3F A
1000/- 597 & #fys Jaa qm= Fr
sHaifat # g sfufqan & s=adq
amFrg?

W sfC grafe dat (s @i
afew) : oF fadas sagaz, (982 &
@ gwr ® qu fEar g ar, faed
Fg Al F G-gI9 IIIA HIG
afafaaw, 1972 A afifa & sada
@A & fag wogd G #1000 %o
¥ 1600 %o wrfa® as q@Fy 1
sggeqr &1 1€ § | 39 fadgs a7 e
fa=re fg ond o dwraar &1 za dts,
arere afafraw @ 2 (1) F
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fafgsz “mrare A"  geFrEEr @Y
gawia  afTaer § goiga w3 &
JEATE 9T HAT & fa=anT FT @ )

Prices of Antiseptic Liquid

2193. SHRI LAKSHMAN
MALLICK : Will the Minister of
CHEMICALS AND FERTILIZERS

be pleased to state :

(a) whether Government are aware
that the prices of antisepticliquid are
very high ;

(b) whether it is a fact that all
the major manufacturers are foreign
shareholders and if so the (etails regard-
ing the percentage Oof their share in each
company ;

(c) whether the prices of anti-
septic liquid are according to the
schedule of the Price Control Order ;

(d) if so, the details regarding the
approved prices of six major brands for
cach pack and the prices at which the
same are available in the market ; and

(¢) whether Government  will
reduce the prices in order to bring them
within the reach of common people ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C.
RATH) : (a) The cost based prices
fixed by the Government for various
antiseptic liquid preparations under the
Drugs (Prices Control) Order, 1979 are
fair and reasonable.

(b) to (d) Antiseptics are price
controlled under the Drugs (Prices
Control) Order, 1979. A Statement
showing the names of the six major
manufacturers of antiseptic liquid pre»
parations, their foreign equity, name of
the product manufactured by them, pack
size, retail price approved by the Govern-
ment and the sale price wherever availe
able is attached,
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(e) The scope for reduction in
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used in the manufacture of these anti-

price would depend upon whether there septics.
is any reduction in the price of inputs
Statement
SI.  Name of the Foreign Name of the Pack Price Selling
No. Manufacturer equity antiseptic size fixed price
% age formulation by the
manufactured Govern-
ment
- (Rs.) (Rs.)
1 2 3 4 5 6 7
1. Alkali & Chemicals 51 Savlon Liquid 50 ml. 3.22 3.22
corporation of bottle :
India Ltd. 112 ml. 4.84 4.84
bottle
2. Reckitt & Colman 39.95 Dettol Anti- 55 ml. 3.15 3.15
of India Limited septic bottle
112 ml. 4.76 476
bottle
3. Astra-IDL 25.75 Iteol 115 ml. 3.21 Not intimat-
bottle ed by the
Co.
450 ml. 9.60 -do-
bottle
4. Fairdeal Corpora- Nil Fairgenol Plain 1 litre 15.23 -do-
tion Antiseptic Liquid 5 litre 45.78 -do-
55 ml. 1.62 -do-
5. Warner Hindustan 40 Listrin Anti- 85 ml. 291 4.38
Limited septic (the 200 ml. 5.60 9.20
Company now 400 ml. 9.37 15.20
calls Listrin
Liquid)
6. Boots Co. (India) 53 Hydrogen 140 ml. 2.73 2.73
Limited peroxide bottle
400 ml. 6.08 6.08

bottle
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Telegraph/ Telephone link between
Baramana and Bilaspur

2194. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether the project for pro-
viding a telegraph/telephone link between
Barmana and Bilaspur in Himachal Pra-
desh has been cleared by the Power
Telecommunication Coordination Com-
mittee ;

(b) if so, the date on which it has
been cleared ;

(¢) if not, the likely date by which
it would be clcared in view of the
urgency of the linking of the site of an
industrial project (cement factory) with
the district headquarters which are not
linked up at present on account of
power parallelism ; and

(d) the date on which the project
was received for clearance by the
P.T.C.C.?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI VIJAY N. PATIL): (a)
No, Sir.

(b) and (¢) The details of Electric
Power line and other details are to be
received from the electricity Board. It
normally takes about thrce months for
examination and issue of clearance after
complete details are available. The
cement factory at Barmana is having a
telephone from npearest cxchange at
Dehar District Mandi.

(d) It was reccived by the PTCC
on 28.10.83.

Installation of 25 line sax at Taunidevi.
District Hamirpur, Himachal Pradesh

2195. PROF. NARAIN CHAND
PARASHAR Will be Minister of
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COMMUNICATIONS be
state :

pleased to

(a) whether the Power Telecom-
munication Coordination Committee has
cleared the case of installation of the
25 line SAX at Taunidevi, District
Hamirpur of Himachal Pradesh ;

(b) if so, the date on which it has
been cleared ; and

(¢) if not, the likely date by which
it would be cleared and the date on
which the request was received by the
P.T.C.C. and the reasons for delay ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI VIJAY N. PATIL) : (a)
No, Sir.

(b) and (¢) The Power Telecom-
munication Coordination  Committee
clearance is not required for installation
of exchange as such. However in this
case, the justification for installation of
25 lines SAX requires certain number of
subscribers. Some of the subscriber
lines have been referred for PTCC
clearance during March 1983. The
Electricity line details and other techni-
cal details have not been so far received
from Himachal Pradesh State Electricity
Board. The case is being persued. It
normally takes about three months for
examination and issue of clearance after
complete details are available,

Relaxation in Norms for Opening of
Branch Post Offices/Public Call
Offices in Hilly and Backward
Areas of the Country

2196. PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether the hilly and backward
arcas of the eountry are given any relaxa-
tion in norms for opening Branch Post

" Offices, Public Call Offices/Call Offices

and the upgrading of Branch Post Offices/
Extra Departmental Sub-Offices to the
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status of Divisional Sub-Offices in terms
of requirement of (i) population (whether
single village or a cluster of villages), (ii)
distance from the existing Post Office,
(iii) annual income or therc relaxations
are on account of difficult geographical
terrain ;

(b) is so, the nature of relaxation
allowed in each case ;

(¢) whether any priority is accorded
for allotting any quota for hill States/
regions in this regard ;

(d) if so, the nature thereof ; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI VIJAY N. PATIL) :

(a) Postal

Rural branch post offices in the areas
declared as backward are opened on sub-
sidised norms. Such post offices are
also opened under these relaxed norms in
the hilly areas falling under triabal and
backward areas. No other relaxation is
available for other post offices.

Telecom. Yes, Sir.

(b) The details of relaxation allowed
are laid on the Table of the House
[Placed in the Labrary. See No. LT No.
7171/83]

(¢) No, Sir.
(d) Does not arise.
(e) Postal

Targets for opening branch post
offices are fixed for normal, backward
and tribal areas, ycar to ycar and some
priority in this process is already avai-
lable to these areas and hence there is no
question of any additional priority.

Telecom.

Planning of Long Distance Public
Telephones in different States of the
country is done in an integrated fasion
within the ambit of relaxed norms as
given in Annexure-IT and III. However,
as the relaxation in case of hilly areas is
more than in case of backward and
ordinary areas, normally the hilly arcas
do get an indirect benefit.

Refugees At Ferozeshah Kotla,
New Delhi

2197. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether it is a fact that a large
number of displaced persons from West
Pakistan, staying at present at Kotla
Ferozeshah, have been awaiting perma-
nent rehabilitation since 1949;

(d) if so, the steps taken so far to
rehabilitate them on a permanent basis ;
and

(c) if not, the reasons therefor and
the likely date by which any concrete
steps would be taken in this regard and
the reasons for delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) to (¢) The displaced
persons from West Pakistan were allotted
tenements constructed for them at Kotla
Ferozeshah as a measure of their resettle-
ment.

Review of Production of Fertilizers in
Public Undertakings

2198. SHRI PRATAP BHANU
SHARMA : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) whether Government  have
reviewed the production of various grades
of fertilizers in public sector under-
takings during last six months of current
financial year ;
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(b) if so, the details thereof ; and

(c) their actual production against
the target fixed for that period ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILISERS (SHRI R.C.
RATH) : (a) Yes, Sir.

(b) The emphasis during the review
was to assess the shortfall in production
durirg the current year, analyse the
reasons therefor, remove the constraints
and make a realistic assessment of the
production that could be achieved till
the end of the current financial year.

(c) Target and actual production of
public sector fertilizer plants during the
first half (April-September, 1983) of the
current financial year, are given below :—

Actual Pro-
duction
(In lakh tonnes)

Target

DECEMBER 6, 1983

Nitrogen 8.27 6.87

l’2 05 1.50 1.07

Power Stations Facing Performance
Problems Due to Indigenous Sets

2199. SHRI ARJUN SETHI : Will
the Minister of ENERGY be pleased to
state :
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(a) whether there are some power
stations in the country which are facing
performance problems due to indigenously
manufactured power generating sets and
auxiliary equipments fitted in them ;

(b) if so, the names of such power
stations having imported generating sets ;
and

(c) the details regarding their com-
parative perfomance alongwith their load

factors during the last one year ?

THE MINISTER OF ENERGY

(SHRI P. SHIV SHANKAR) : (a) to (¢)

Apart from the quality of equipment, the
performance of thermal power stations
also depends on a number of other
important factors, such as the quality of
coal, proper maintenance of plant and
machinery, and the conditions of opera-
tion. The poor performance of thermal
plants, therefore, cannot be attributed
solely to the place of manufacture of the
generating sets and auxiliary equipment.

The names of all the thermal
stations, with their plant load factors
during 1982-83, where generating units
are partly or fully indigenous are given
in statement-I. Names of the thermal
stations with fully imported units, to-
gether with their plant load factors
during 1982-83, are given in state-
ment-IL.

Statement-I

Thermal power stations having partly or fully indigenous units

S. Station Capacity PLF (%)
No. (MW) 1982-83 .
1 2 3 4
1. Badarpur 720 49.1
2, LP. Station 282.5 53.0
3. Faridabad Extn. 180.0 28.3
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1 2 3 4

4. Panipat 220.0 35.9

5. Bhatinda 440 51.0

6. Kota 110 Rolled on 23.9.1982
7. Obra 1550 43.4
. 8. H'Ganj ‘B’ 1-4 220 34.6

9. H'Ganj ‘C’ 5-7 230 33.8

10. Panki 249 50.8

11. Singarauli (NTPC) 630 64.2 (For unit-I only)
12. Sabarmati 110 77.4

13. Uka 640 58.3

14. Gandhi Nagar 240 41.5

15. Wanakbori 240 46.4 (For unit-I)
16. Satpura 1-7 7225 61.6

17. Korba III 240 61.5

18. Amarkantak 300 79.1

19. Nasik 910 46.1

20. Koradi 1-6 890 55.8

21. Bhusawal 482.5 30.1

22. Parli 270 75.3

23. K'Gudem ‘B’ 5-6 220 27.0

24, K’Gudem ‘C’ 7-8 220 27.1

25. Vijayawada 420 79.1

26. Tuticorin 630 53.0

27. Ennore 450 37.6

28. Basin Bridge 90 27.0

29. Patratu 620 40.5

30. Chandrapura 780 50.5
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1 2 3 4
31. Durgapur 460 46.2
32. Santaldih 480 30.5
33. Talcher 470 35.2
34, Namrup 111.5 37.3
35. Bongaigaon 120 15.4 (For unit-I only)
Statement-II

Thermal Power Stations having fully imported units

S. Station Capacity PLFY%
No. (MW) 1982-83
1 2 3 4
1. H'Ganj ‘A’ 90 24.7
2. Renusagar 192.5 93.4
3. Dhuvaran 524 75.3
4, A.E. Co. 192.5 63.7
5. Korba-I 90 50.7
6. Korba-Il 200 65.2
7. Trombay (Pvt.) 330 75.1
8. Khaperkheda 90 25:1
9. Paras 92.5 53.1
10. K'Gudem ‘A’ 240 49.9
11. R'Gundem ‘B’ 62.5 77.4
12 Nl re 30 28.9
13. Neyveli 600 73.0
14, Barauni 145 30.2
15. Bokaro 227.5 51.3
16. CESC (Pvt)) 328 57.3
17. DPL 280 36.0
18. Bandel 320 b 3 -

19. Chandrapur 30 41.9
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Import of Soda Ash

2200. SHRI MOHAN LAL
PATEL : ‘Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) the Government policy in regard
to the import of soda ash for the year
1983-84 ;

(b) whether it is a fact that a large
quantity of soda ash has been accumu-
lated at soda ash units ; and

(¢) whether  Government will
consider to put total ban on the import
of soda ash in future ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) In the year 1983-84 import
of soda ash continues to be on Open
General Licence for Actual Users (Indus-
trial) subject to actual user condition.
Export Houses/Trading Houses can also
import the material  against REP -
Additional Licences for sale to eligible
Actual Users as per the policy.

(b) The installed capacity of soda
ash in the country is 7.61 lakh tonnes.
Production during the year 1983-84
(upto October, 1983) was 4.15 lakh
tonnes as against 3.23 lakh tonnes of
the corresponding period of 1982-83.
The stocks at the end of October, 1983,
as reported by the manufacturers, were
28,907 tonnes. The stock is less than
one month’s production capability of the
indigenous industry.

(c) At present there is no proposal
for ban on import of soda ash.

fawet ¥ qwo dto wito wATWAL
& WIECA W HAAATAAT

2201, st dasrw S@E q8i  Fa1
st g7 qg FaTA Y FI0FLA (@

(%) 7 faest # anda Qo
faarz @1 & wevar g ¥ @ &

182
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1982 # =yfgaqi #1 g saga7 fag
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Recommendations of Soft Ware
Committee for Doordarshan
Cameramen

2202. SHRI R.L.P. VERMA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the recommendations made for
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Doordarshan Cameramen by the Soft
Ware Committee ;

(b) the suggestions  given by
Cameramen cadre in this regard ;

(c) when it will be implemented,
details in full ; and

(d) whether Doordarshan Centres
are going to be reorganised on the
pattern of Films Division, details
thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BRODCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN) : () The Working Group to
prepare Software Plan for Doordarshan
has not yet submitted its report.

(b) to (d) Do not arise.

Settlement of Bonus and Other
Demands in Tea Gardens
in Assam

2203. SHRI R.L.P. VERMA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state

(a) the process adopted for settling
bonus and other demands in Tea
Gardens, especially in Assam ;

(b) whether it was followed in
Arun band, Larsing, Gagla Cherra,
Pollarband, Digabar Tea Estates in
Chachar in Assam during this year and
last year ; and

(c) if so, the cause of labour
troubles in all these tea estates ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL): (a) to (c)
Settlement of industrial disputes relatirg
to bonus and other demands in Tea
Estates of Assam falls in the State
sphere, the Government of Assam being
the appropriate authority under the
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Industrial Disputes Act, 1947 to deal
with the matter. Information in this
regard is not maintained in the Ministry
of Labour and Rehabilitation.

Filling up of Vacant Post of Cameramen
Grade-I and Grade-II in
Doordarshan Kendras

2204. SHRI R.L.P. VERMA :

SHRI RAM SINGH
SHAKYA :

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that there
is shortage of cameramen Grade-II in
Delhi Doordarshan Kendra, New Delhi,
Lucknow T.V. and Upgrah Doordarshan,
New Delhi due to which the cameramen
Grade-II are under pressure ;

-
(b) if so, the number of posts of
cameramen Grade-II lying vacant in each
Centre ;

(c) whether Doordarshan Kendras
do not attract cameramen trained from
film institutes or experienced from film
industry because of low pay scales and
no promotional avenues 3 and

(d) the reasons why vacant posts
of cameramen Grade-II and Grade-I
have not been filled so far in each T.V.
Centre ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) and (b) Out of 59 sanctioned posts
of Cameramen Gr. II at Doordarshan
Kendra, Delhi, Lucknow and Upgraha
Doordarshan Kendra, Delhi, only 19
posts are vacant out of which 9 posts
were sanctioned last month. The
Kendra-wise break-up of vacant posts is
as under :
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S. No. Kendra Sanctioned Vacant
1. Doordarshan Kendra, Delhi 37 13
2. Upgraha Doordarshan Kendra, Delhi 9 1
3. Doordarshan Kendra, Lucknow 13 5
TOTAL : 59 19

(c) Some posts have been created
last month and some vacancies are
existing for various reasons like prefe-
rences of trained Cameramen to join
certain stations and thereby avoid
stations having extreme climatic condi-
tions. Post of Camecramen Grade II is
filled 100% by direct recruitment.
Cameraman Grade-I is filled 100% on
promotion from amongst Cameramen
Grade II.

(d) Vacancies arising from time to
time are filled on the basis of prescribed
recruitment rules. This is a continuous
process. So far as Cameramen Grade I
are concerned, at present, only 3 posts
are lying vacant,

Ban on Carrying Coal by Trucks
from Coal Mines

2205. SHRI MANMOHAN TUDU :
Will the Minister of ENERGY be
pleased to state :

(a) whether ban has been imposed
on carrying coal from the coal mines of
Talcher by trucks ;

(b) if so, the reasons for imposing
such ban ;

(¢) whether his Ministry has a
proposal to lift the restriction in carry-

ing coal from the mines of Talcher by
trucks ;

(d) if so. the date from which such
a ban is going to be lifted ; and

(e) the steps taken in the matter ?

THE MINISTER OF STATE IN

" THE DEPARTMENT OF COAL IN

THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) to (e) The
information is being collected and will
be laid on the Table of the House.

Request for a Hydel Project in
Mayurbhanj District

2206. SHRI MANMOHAN TUDU :
Will the Minister of ENERGY be pleas-
to state :

(a) whether Government of Orissa
had requested his Ministry for sanction-
ing a hydro-clectric project in Mayur-
bhanj district in that State ;

(b) if so, when that project is
expected to be accorded clearance by the
Centre ; and

(c) the steps taken in the matter ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) No,
Sir.

(b) and (¢) Do not arise.
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Review of Copyright Act and Cinema-
tography Act to Curb Menance of
Videc Piracy

2207. SHRI ANANTHA
RAMULU MALLU : Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state @

(a) whether Government propose
to curb the increasing menance of video
piracy ;

(b) if so, whether Government also
propose to appoint any Committee to go
into the copyright Act as also the
Cinematography Act with a view to
recommending suitable amendment to
curb increasing mcnance of video piracy;
and

(¢c) if so. the details in this
regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING AND MINIS-
TER OF STATE IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI H.K.L. BHAGAT) :
(a) to (¢) A High-Level Inter Ministry
Group has beea sct up with Representa-
tives from the Ministries of Education,
Information and Broadcasting, Home
Affairs and Law to go into the Copy-
right Act and Cincmatograph Act, with
a view to recommend suitable legislation
to curb video piracy.

Iavestigation of Cases of P.F. Appears
Embezzlement in West Bengal

2208. SHRI SANAT KUMAR
MANDAL : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether the Regional Provident
Fund Commissioner and the Deputy
Inspector General of Police, Enforcement
Branch, West Bengal, have been engaged
in a bitter fight for more than a year
now as to who should investigate the
cases of embezzlement of provident fund
money by employers, as per news item

DECEMBER 6, 1983

Written Answers 188

appeared in the ‘Hindustan Times’ New
Delhi of 6-10-1983 under the heading
“Bengal fecud on PF arrears investiga-
tion” ;

(b) if so, the facts of the case and
how he proposes to resolve this contro=
versy ; and

(¢c) whether he will mention some
of the employers in West Bengal who
have dcfaulted in making payment of
PF and are alleged to have embezzled or
misappropriated provident fund money
involving Rs. 5 lakhs and above ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) and (b) The
Deputy Inspector General of Police
(Enforcement Branch) West Bengal has
written to the Regional Provident Fund
Commissioner, Calcutta that investiga-
tion of cases relating to misappropriation
of provident fund money under Scction
409 of the IPC should be conducted by
the Organisation departmentally. This
matter is under correspondence with the
West Bengal Government.

(c) Up-to-date information is being
collected and will be laid on the Table
of the House.

Rift with E.I.L. over the Product-Mix
of Haldia Petro-Chemical Complex

2209. SHRI SANAT KUMAR
MANDAL : Will th: Minister of
ENERGY be pleased to state :

(a) whether there is a rift over the
product-mix of the proposed Haldia
Petro-Chemical Complex between his
Ministry and the Engineers India Ltd.
who have indicated that the viability of
the project would be in jeopardy if the
product-mix, as recommended by his
Ministry, is accepted ;

(b) if so, the broad facts of the
case ; and

(c) how he proposes to resolve
this rift ?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF "“ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) to (c) Engineers India Limited (EIL)
has been retained by West Bengal
Industrial Development Corporation to
prepare a feasibility report for Haldia
Petro-Chemicals Complex ; therefore,
the question of rift between the Govern-
ment and EIL does not arise.

Bata India Limited

2210. SHRI SANAT KUMAR
MANDAL : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether the Bata India
Limited, Calcutta recently passed a
Resolution at the extra-ordinary General
Meeting amending its Articles of
Association with a view to empowering
the Board of Directors to refuse appli-
cation for sub-division or consolidation
of share certificates into denomination
of less than 25 ;

(b) if so, despite some of the
sharcholders present objecting fto this
proposal and demanding to refer it to the
Company Law Board, it was passed ;
and

(¢c) if so, his reaction thereto and
whether he will look into the matter and
take appropriate action against such
manipulation by this Company and if
not, the reasons therefor ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL) :
(a) Yes, Sir. Such a Resolution was
reportedly passed on 3rd November,
1983.

(b) and (¢) It has been intimated
by the company that one of the share-
holders sought some clarifications on the
Resolution which were given by the
Chairman and thererafter the Resolution
was passed them on. This Department
has since received a complaint from one

of the shareholders of the company.
This is being looked into.

Merger of International Tractors with
Mahindra and Mahindra, ACCI and
CAFI with ICIL and CD with IEL

2211. SHRI SANAT KUMAR
MANDAL : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have since
approved the merger of the following
Companies :—

(i) International Tractors With
Mahindra and Mahindra ;

(ii) Alkali and Chemical Corpo-
ration of India Ltd. (ACCI),
The Chemicals & Fibres of
India Ltd. (CAFI) with ICI
Ltd ; and

(iii) The Crescent Dyes and Chemi-
cals Ltd. (CD) with Indian
Explosives Ltd. (IEL) ;

(b) the present holding of these
companies consequent on merger ; and

(c) whether this merger and
growth of money power is in consonance
with Government’s policy of ‘socialistic
pattern of socicty’ and checking the
monopoly trends ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
GHULAM NABI AZAD): (a) (i) Yes,
Sir.

(a) (i) and (ii) The applications
under Section 23(2) of the MRTP Act,
1969 for amalgamation of M/s Alkali
and Chemical Corporation of India Ltd,
M/s. Chemicals and Fibres of India Ltd
and M/s. Crescent Dyes and Chemicals
Ltd. with M/s. Indian Explosives Ltd.

have been received and are under
examination,
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(b) The shareholding pattern of
M/s. Mahindra and Mahindra Ltd. con-
sequent on merger of M/s. International
Tractor Company of India Ltd. with it
and its present pattern of shareholding,
as reported by the company are given in
the statement annexed.

The question of giving shareholding
pattern of MJs. Indian Explosives Ltd.
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consequent on proposed merger does
not arise at this stage in view of answer
to part (a) (ii) & (iii) above.

(c) The proposals under Section
23(2) of the MRTP Act, 1969 are
examined in the light of criteria laid
down under Section 28 of the said Act
and the objectives stated in the pre-
amble thereof.

Statement

Shareholding Pattern of Mahindra and Mahindra Ltd.

After amalgamation Present
of International
Tractor Company of
India Ltd. in 1977
(Percent) (Percent)
(i) Public Financial Institutions,
Banks & Insurance companies 45.01 44.30
(ii) Foreign holdings 14.99 15.00
(iii) Directors and their relatives
and associates 2.37 2.00
(iv) Public 37.43 38.70
TOTAL : 100.00 100.00
Ceiling On Number Of L.P.G. Connaec- (b) if so, town-wise details of

tions Assigned To Retail Agencies

2212. SHRI ASHFAQ HUSAIN:
Will the Minister of ENERGY be plcased

to state :

(a) whether there is any ceiling on
the number of LPG connections assigned
to different retail agencies in different
towns ;

such ceilings ;

(c) whether it is a fact that connec-

tions are allotted to some agencies in
violation of the ceilings ; and

(d) if so, the reasons for the viola-
tions and action taken on it ?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :

(a) There is ceiling on the sale of refills
by LPG distributors in different towns/
cities.

(b) Towns/Cities with

No of refills per

Population month (ceilings)
1 2 3
1. Below 50,000 2,500
2. 50,000 to 2 lakhs 3,000
“ 3. Over 2 lakhs to 10 lakhs 3,500
4. Over 10 lakhs to 20 lakhs ‘ 4,000
5. Over 20 lakhs to 40 lakhs 4,500
6. Over 40 lakhs (excluding Bombay) 5,000
7. Bombay 6,000

Co-operative Societies are exempted from these ceilings.

(¢) No, Sir. However some old
dealers (appointed prior to the fixing of
the ceilings in 1978) have more custo-
mers.

(d) Does not arise.

Appointment Of L.P.G. Dealers

2213. SHRI ASHFAQ HUSAIN :

Will the Minister of ENERGY be pleased
to state :

(a) the number of LPG dealers
appointed during 1st April, 1980 to 31st
October, 1983 in different towns, town-
wise and State-wise ;

(b) the details of the categories
under which these dealers were appointed
during this period, town-wise and also

number of connections attached with each
dealer ;

(¢) whether the proposed committee
headed by a rctired High Court Judge
to appoint LPG dealers, has been for-
med ; and

(d) if so, the details of such com-
mittee ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b) The requisite information is
being collected and will be placad on the

Table of Sabha.

(c) and (d) Yes, Sir. Fou* Oil Selece
tion Board; have be:n caastituted each
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consisting of a retired High Court Judge
as Chairman and a retired Senior Civil
Servant as member, with headquarters at
New Delhi, Madras, Calcutta and
Ahmedabad.

Performance of Oil India
Limited During 1982-83

2214. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of ENERGY
be pleased to state :

(a) the performance of Oil India
Limited during 1982-83 so far as pro-
duction of crude and exploration is
concerned ;

(b) how does it compare with the
figures of the previous two years, year-
wise ;
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(c) whether the Oil India Limited
has engaged itself in devising ways and
means to cut cost in carrying crude from
the bowl of the earth without hampering
efficiency and quality and, if so, the
precise steps that are being taken in this
regard ; and

(d) the plans, Oil India Limited
have for 1984 for production as alse for
exploration ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b) Crude oil production and
drilling performance of Oil India Limited
(OIL) during 1980-81, 1981-82 and
1982-83 was as under :

Production of
crude oil

(Million tonnes)

Metreage
drilled

(000 metres’)

1 2 3
1980-81 1.25 37.4
1981-82 3.0 63.6
1982-83 2.83 59.9

———— . e et

(c) Oll India Limited has sound
systems of MIS (Management Inspection

Systems)  Budgetory control, Cost
control  and Variance Analysis.
Through an effective use of these

techniques OIL is in a position to
ensure that the Exploration and Produc-
tion objectives are met at minimum costs,
without hampering efficiency and quality
of operations.

(d) During 1983-84, OIL has plan-
ned to produce 2.98 million tonnes of

crude oil and drill ground 94.5 thousand
metres, ’

Monopoly in Nylon Filament
Yarn Industry

2215. SHRI DIGAMBER SINGH :
Will the Minister of ENERGY be pleased
to state :

(a) whether the Nylon Filament
Yarn Industry is at present the monopoly
of a few private industrial houses only ;
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(b) if so, the particulars of these
industrial houses and their licensed
production capacity ; .

(c) whether there is huge margin of
profit in this Industry, if so, when did
Government get its cost-audit done last
and what was the margin of profit found
and fixed, if not, the reasons therefor ;

(d) the steps Government propose
to take to develop this industry in the
public sector also and thus end the mono-
poly of the private Industrial Houses ;
and
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(e) whether Government will get
its cost-audit done now and pass on the
part of the huge profit to the consu-
mers also and if not, the reasons there-
for ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b) At present therc are 9 manu-
facturers of nylon filament yarn ; their
licensed capacities arc as follows :

S. No. Name Approved capacity
(tonnes per annum)
1 2 3
1. Baroda Rayon Corporation Limited 6,000
2. Century Enka Limited 6,000
3. Garyare Nylons Limited 6,000
4. J.K. Synthetics Limited 6,000
5. Jagajit Cotton Textile Mills Ltd. 6,000
6. Modipon Limited 6,000
7. Nirlon Synthetic Fibres & Chemicals Limited 6.000
8. Shree Synthetics Limited 6,000
3. Stretch Fibres (India) Limited 4,200
(c) The profitability of nylon fila~ State Public Sector/Joint Sector to

ment yarn industry has not been studied
recently.

(d) Letters of intent have been
issued for setting up of 9 units in the

manufacture nylon filament yarn.

(e) There is no proposal at present
for a cost-study.
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Details of Highest Paid Top
Executives of Eight Big
Industrial Houses

2216. SHRI DIGAMBER SINGH
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to reply given to Unstarred No. 3509 on
16th August, 1983 and state :

(a) the initial salary on which the
persons referred to in the statement
annexed thereto (other than Chairman
and Managing Directors) who are in
receipt of some lakhs of rupees as
remuneration when they joined the
respective Companies, their qualifica-
tions, educational and technical, and
previous experience in the line ;

(b) whether in all these cases, Govern-
ment’s approval is not called for to the
fixation of remuneration, if so, reasons
therefor ;

(c) the steps Government propose
to take to assume powers to make it
mandatory on the Companies to get
their approval in each case just asis
done in the case of whole-time Manag-
ing Directors and Directors ; and

(d) whether Government will place
some limit to the fabulous remuneration
drawn by these few - privileged
individuals and if not the reasons
therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR!
GHULAM NABI AZAD) : (a) The
information regarding qualifications and
cxperience of the  cxecutives as
available from the Balance Shcets of
the Companies are laid on the Table of
the House [Placed in the Library. See
No. LT No. 7172/83] Other details are
not readily available.

(b) Under the provisions of Section
269, 311, 388, 198, 309 and 387 of
the Companies Act, 1956 appointment
and remuneration of only the Managing
Directors, Whole-time Directors and
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Managers of Public Companies and such
private companies as are subsidiaries of
public companies are regulated. Under
the provisions of Section 314 (1B) of the
Act, the continuance in place of profit of
such employces who are related to
directors of the companies and are in
receipt of remuneration of Rs. 3000/-
per month or more is also regulated. -

(c) At present there is no such
proposal under consideration of the
Government.

(d) Does not arise.
Ban on Cordless Phone

2217. SHRI DIGAMBAR SINGH :
Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether his attention has been
drawn to the news-item captioned
‘Politicians against ban on cordless phone’
appeared in the ‘Indian Express’, New
Delhi of 13 October, 1983 ;

(b) if so, his reaction thereto ;

(c) whether some Companies in
India are manufactnring cordless phones ;
if so, details thereof and how do they sell
it when it is not legal to use this cordless
phone ; and

(d) the action government propose
to take to impound such phones being
used by rich persons in big cities like
Bombay and prevent their smuggling ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI VIJAY N. PATIL) : (a)
Yes Sir. The Government is aware of the
problems indicated in the news time.

(b) A study group was constituted
to examine the problems in the use of
Cordless Telephones in the P&T Network.
Its recommendations are under e¢xamina-
tion by the P&T Board.

(¢) M/s. Electronics Corporation
of India Ltd. obtained a permit with a
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view to carry out experiments for the
design and development of a prototope
of this instrument but so far they have
not obtained an Experimental Licence
which is required for the purpose. No
request has been received so far from any
manufacturer by Wireless Planning and
Cordination (WPC) Wing of the Ministry
of Communications for type approval of
Cordless Telephones which is required
before taking up indigenous manufacture
of wireless equipment. However, the
Commercial Manufacture of such an
equipment is reulated by the Department
of Electronics.

(d) Unauthorised use of attachments
to telephones is liable to action under
the provisions of the Indian Telegraph
Act.

Investment of Huge Money in New
Telecommunication Equipment
Manufacturing Projects

2218. SHRI G.Y. KRISHNA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the
Indian Telephone Industries, a public
sector undertaking of the Ministry of
Communications, has - made plan for
investing huge money in new telecom-
munication  equipment manufacturing
projects ; and

(b) if so, the details regarding the
plan as well as the amount going to be
involved alongwith the projects ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a) and
(b) Following are the major projects of
Indian Telephone Industries Limited
(ITD, which are under execution/con-
sideration :

" Government have approved a pro-
ject for setting up manufacturing capacity
(5 lakh equivalent lines per annum) of
digital electronic switching equipment.
This factory is being set up under ITI at
Manakapur in Gonda District of U.P. at
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an estimated capital cost of Rs. 150
crores (approximately). It has also been
decided in principle to set up another
such factory under ITI at their Bangalore
Complex. The capital cost of this
project is being worked out. It has been
decided to set up manufacturing capacity
for 2 lakh lines of crossbar switChing
equipment per annum of ICP design at
Rae Bareli under ITI at an estimated
capital cost of Rs. 64.5 crores and the
production has already commenced.

In addition, decisions have been
taken to augment the existing manu-
facturing capacities of the Palghat Unit
of ITI to 1.5 lakh cquivalent lines per
annum at an estimated capital cost of
Rs. 33.72 crores and the Telephone
Instruments Divisions of Bangalore and
Naini Units of ITI to 5 lakh tel>phones
and 7.5 lakh critical components thereof
per annum at each place at an estimated
capital cost of Rs. 18.33 crores.

The total cost of all the above
major projects under execution/considera-
tion and other projects is estimated to be
the order of Rs. 430 crores.

Setting up of Rural Exchanges
in Orissa

2219. SHRI K., PRADHANI :
Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether he rccently visited
France and held talks with France'’s
Alcatel Ltd. to enter into a deal to
supply India with Telephone expertise
and equipment for Rural Exchanges ;

(b) if so, the nature of these talks
and any deal concluded ; the parti-
culars of such Rural Exchanges proposcd
to be set up in the State of Orissa, the
most  backward in communications,
particularly in its tribal areas ; and

(c) when these
likely to be sct up ?

Exchanges are

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
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CATIONS (SHRI VIJAY N. PATIL) :
(a) The Minister of State for Communi-
cations did visit France in November
1983 but did not have any talks with
CIT Alcatel Ltd. in connection with
supply of rural exchanges for India.

(b) and (c) Since no such imports
from France are contemplated, question
of setting up rural exchanges from this
equipment in the State of Orissa does
not arise. However, there is a proposal
for import of small containerised elec-
tronic exchanges wunder World Bank
Loan, out of which 8 units of a total of
4400 lines are proposed for district head-
quarters of Orissa during the Sixth
Plan.

French Assistance for Develop-
ment of Coal-mining
Project in Talcher
Fields of
Orissa

2220. SARI K. PRADHANI :

SHRIMATI JAYANTI PAT-
NAIK :

Will the Minister of ENERGY be
pleased to state :

(a) whether India and France
signed a Memorandum of Understanding
last month under which French technical
and financial assistance will be available
for the development of some coal-mining
projects in India;

(b) whether  this understanding
identified the two coal mining projects
in the Talcher fields of Orissa viz.,
Ananta and Nandira for which France
will render assistance for their compre-
hensive development; and

(c) if so, when the work on these
projects will be taken up and how long it
will take to complete it ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) Agreed minutes
of the meeting of the Indo-French
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Working Group on coal were signed on
8th November, 1983.

(b) Yes, Sir.

(©) French side have agreed to
prepare feasibility reports of Nandira by
Fcbruary 1984 and of Ananta by the
end of 1984. The work on these mines
will be taken up after the reports are
approved by the Government of India.
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Clearance of Applications
for Manufacturing
Pesticides

2222. SHRI HARIHAR SOREN :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:
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(a) the names of the companies
which submitted applications to his
Ministry for the manufacture of synthetic
pyrethroid pesticides;

(b) the number of applications
submitted by these companies cleared so

far;

(¢) the manufacturing capacity fixed
by the Ministry; h

(d) the conditions laid down before
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those companies for manufacture of

pesticides; and
(e) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) A Statement is attached.

(b) and (¢) The required information
is as follows :

Names of the Companies whose Capacities
applications have been cleared approved
so far (Tonnes)
1 2 3
1. Searle India Ltd., Bombay 100
2. Camphor & Allied Products Ltd., Bombay 100
3. Alkali and Chemical Corporation of India
Ltd., Calcutta 100
4. National Organic Chemicals Ltd., Bombay 100
5. Rallis India Ltd., Bombay 100
6. Bharat Pulverising Mills Ltd., Bombay 100
7. BASF India Ltd., Bombay 40
8. United Phosphreous Ltd., Bombay 150
9. Gujarat Insecticides Ltd., Ahmedabad 200
10. Decachem Ltd., Madras 20
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(d) and (e) Details of major condi-
tions stipulated are as under :—

1. They shall obtain necessary
registration from the Central
Insecticides Board.

2. They shall go basic by the end
of the third year of start of
production, without import of
intermediates;

3. Adequate steps will be taken to
prevent air, soil and water
pollution,

4. The sale of formulations should
be only in pilfer proof packing.

5. 50% of technical material manu-
factured will be supplied either
Central or State Public Sector
Undertakings and Coperatives
or to the other non-associated
formulators.

Statement
Names of the Companles which
submitted applications for the manufacture
of synthetic pyrethroids pesticides

1. National Organic Chemicals

Industries, Bombay.

2. Alkali and Chemical Corpora-
tion of India Ltd., Calcutta.

3. Secarle India Ltd., Bombay.

4. Camphor & Allied products
Ltd., Bombay.

5. Rallis India Ltd., Bombay.

6. May & Baker India Ltd,
Bombay.

7. Volrho Ltd., Bombay.

8. Hoechst Pharmaceuticals Ltd.,
Bombay.

9. Bharat Pulverising Mills Ltd.,
Bombay.
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10. Shri S.S. Goyal, New Delhi.

11. Hindustan Insecticides Ltd.,
New Delhi.

12. Wellcome Borrough, Bombay.
13. BASF India Ltd., Bombay.

14. Gujarat  Insecticides Ltd.,
Ahmedabad.

15. United Phosphorous Ltd.,
Bombay.

16. Decachm Ltd., Madras,
17. Smt.R. Vijayalaxmi, Madras.

Petro-Chemical Complex in
Orissa

2223. SHRI HARIHAR SOREN :
Will the Minister of ENERGY be
pleased to state :

{a) whether Government have a
proposal for setting up of a Petro-
Chemical Complex in Orissa ;

(b) if so, the steps taken by
Government in this regard ; and

(c) the expected time of imple-
menting the above proposal ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b) Letters of intent have been
issued for the setting up of following
petrochemical projects in Orissa :

(i) To the Industrial Promotion
and Investment Corporation of
Orissa Ltd. for the manufac-

ture of 15,000 TPA polyester
staple fibre,

(i) To Shri Kalyan Sen for the
manufacture of 2,000 TPA
polyacrylamide based floccu-
lants and coagulants,
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(c) It would take about three years
or so to implement the projects after all
approvals.

Refusal of permission to broadcast
script on ‘Relevance of Gandhi’
from AIR, Station, Jaipur

PROF. MADHU DANDA-
VATE :
SHRI AMAR ROY PRA-
DHAN :
SHRI SHUSHIL BHATTA-
CHARYA :

2224,

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that the
All India Radio, Jaipur refused to permit
Shri Siddharaj Dhadda, a respected
Gandhian and former President of the
Sarva Seva Sangh, to broadcast a script
on ““The Relevance of Gandhi” scheduled
for 2 October, 1983 ;

(b) if so, whether the refusal of
permission was a sequel to  Shri
Dhadda’s unwillingness to delete certain
passages from the broadcast script as
demanded by the Station Director ;

(¢) if so, which were the passages
that were considered objectionable by
the AIR authorities ; and

(d) whether demand for alterations
in the script would not amount to tam-
pering with the freedom of speech of
the persons invited to the AIR to give
talks on Akashvani ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) and (b) Shri Siddharaj Dhadda had
been invited by the Station Director, All
India Radio, Jaipur to broadcast a talk
on “The Relevance of Gandhi” in con-
nection 'with Gandhi Jayanti on 2-10-83.
While scrutinising the script of the talk
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brought by Shri Dhadda, at the time of
the recording, the authorities in the
Station found that certain portions
thereof did not conform to the provisions
of the Code and were not also relevant
to the scope of the talk, He was, there-
fore, requested to modify the script
suitably. Shri Dhadda did not agree to
this suggestion and refused to broadcast
the talk.

(¢) Shri Dhadda did not leave the
script behind but took it away along
with him. As such, this information is
not available.

(d No, Sir. All programmes
including talks over AIR have specific
objectives and focus with reference to
the programme requirements. Whenever
a talker is invited to broadcast a talk on
a given subject, the scope of the talk is
explained to him in advance. In case it
is found that the script requires some
modification because it deviates from the
scope, etc. and does not conform to the
AIR Code, the position is explained to
the talker and he is requested suitably.
This cannot, in any way, amount to
tampering with the freedom of the
speech of the talker.

Setting up of a Studio in Delhi for
Video Tapes of Films

2225. SHRI RAJESH KUMAR
SINGH : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that a
studio is being set up by a private
individual on the outskirts of Delhi for
video-tapes of films for selling in the
market ;

(b) if so, the details thereof stating
the reasons for granting permission to
set up a studio for video tapes of films
when production of such tapes amounts
to piracy and there is alround resent-
ment among the film magnates ; and

(c) the estimated investment (in
terms of foreign exchange) for importing
the equipment for the studio ?
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THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) to (¢) Provisional registration has
been granted by the Directorate of
Industries, Delhi Administration to Link
Communications (P) Ltd., Nehru Place,
New Delhi as a Small Scale Service
Industry to set up a Studio for video
filming, editing, Sound dubbing and
titling in 3/4” video tape format. The
Directorate of Industries, Delhi Adminis-
tration has informed that the main
object of the company isto produce
programmes on various ecducational
_subjects for domestic as well as for out-
side market. This Ministry has asked
the Directorate of Industries, Delhi
Administration to see that the facilitics
available with the company are not mis-
used in any way. The estimated invest-
ment for this project on account of
equipments is approximately Rs. 11.70/-
lakhs.

Expansion of Palghat
Telephone Unit

2226. SHRI MANOHAR LAL
SAINI : Will the Minister of COM-
MUNICATIONS be pleased to state ;

(a) whether it was envisaged in the
Sixth Plan to create a capacity of two
lakh lines of crossbar equipment and
expansion of Palghat unit ;

(b) whether "two large electronic
switching factorics with a capacity of
five lakh lines each were to be sct up ;

(¢) if so, whethr the target has
been achieved the details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL): (a) to
(d) The following important programmes
have been included in the Sixth Five
Year Plan (1980-85) of Indian Telephone
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Industries Ltd. (ITI) in addition to on-
going schemes ;

(i) Second phase of Rae Bareli
Unit for creating a capacity
of 2 lakh lines of crossbar
switching equipments ;

(ii) Expansion of Palghat unit, and

(iii) Two large electronic switching
system factories with an
annual production capacity of
5 lakh lines each are also
proposed to be set up.

The ultimate annual Production
capacity of 2 lakh lines of crossbar
switching equipment of ICP design at
Rae Bareli unit of ITI if likely to be
achicved by 1987-88. The project is
presently under execution and has started
production from October, 1982. The
project for augmenting manufacturing
capacity of Palghat unit of ITI from
10,000 to 1.5 lakh equivalent lines per
annum by including manufacture of
digital TAX equipment, RAX equipment
and PAX cquipment, has recently been
approved by the Government. The
annual output as per capacity ' targetted
is exprcted to be reached by March,
1988. The first electronic switching
system factory is being set up at Manka-
pur in Gonda District of Uttar Pradesh
under ITI. The ultimate annual
production capacity of 5 lakh equivalent
lines is expected to be achieved during
1989-90. It has been decided in princi-
ple, to locate the second ESS factory at
Bangalore Complex under ITI. The
approval of the Central Government for
this project is yet to be accorded.

Lffectiveness of external
Services of A.I.R.

2227. SHRI K. MALLANNA :

SHRI NAWAL KISHORE
SHARMA :

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state ;
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(a) the names of the countries in
which our external services through All
India Radio, alongwith the languages,
are being utilised ;

_ (b) whether Government are in
touch with our Embassies and High
Commissions all over the world and have
asked them to get the views of listeners
abroad to ascertain the effectiveness of
the external services of All India Radio ;
and

(¢) if so, whether some letters from
abroad from the listeners are also being
received, and if so, details regarding the
performance of our external services of
All India Radio ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
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AND BROADCASTING AND
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) A statement
showing the languages, Indian and
foreign, in which AIR’s External Services
are broadcast, their timings and the
names of the countries in the target
area, are attached at Annexure.

(b) Yes, Sir

(c) External Services Division of
All India Radio receives a large listeners’
30,000 letters in a month. The listeners
convey their critical assessment and
appreciation on the programmes broad-
cast and also their prefrences for specific
types of programmes like music and
cultural items, programmes depicting
developmental activities, etc.

Statement

Timings, Duration and Target Areas of External Services

Sl. No. Service Timings Duration Targct area/
countries
. (in I.S.T.) Hrs, Mts.
(1) (2) (3) (4) (5)
.
1. Arabic 1000-1030 2 30 West Asia
2315-0115 Saudi Arabia, Egypt,
Lebanon, Syria, Jordan,
Iraq, U.A.E., Kuwait,
Qatar, Bahrain, Oman,
YAR¥*, PDRY*
2. Baluchi 1830-1900 0 30 Pakistan
3. Bengali 0820-1000 6 10 Bangladesh
(from Calcutta) 1330-1630
2130-2300
4. Burmese 0615-0645 1 30 Burma

1645-1745
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(1) (2) (3) (4) (5)
5. Chinese 0315-0415 2 00 China
(Cantonese/ 1745-1645
Kuoyu)
6. Dari 0830-0915 1 45 Afghanistan
1900-2000
7. French 0015-0100 0 45 North West Africa
Tunisia, Algeria, Morocco,
Mauritania, Guinea, Sene-
gal, Mali, Chad, Togo,
Ivory Coast, Upper Volta,
Benin, Cameroon.
1645-1700 0 15 South East Asia
Burma, Thailand, Laos,
Kampuchea, Vietnam.
8. Gujarati 0945-1000 1 00 East Africa
(from Bombay) 2230-2315 Kenya, Ethopia, Somalia,
Zambia, Uganda, Tanzania,
Zaire, Zimbabwe, Malawi,
Mozambique, Sudan,
Malagasy Republic¥,
Seychilles™, Mauritius*
9. Hindi 0430-0530 1 00 South East Asia
Thailand, Indonesia, Malay-
sia, Singapore.
0845-0945 1 45 East Africa
2145-2239 Kenya, Ethopia, Somalia;
Zambia, Tanzania, Zaire,
Zimbabwe, Malawi,
Mozambique, South Africa,
Mauritius*, Malagagy
Republic*, Seychelles®.
10. Bbasa Indonesia 1415-1515 1 00 Indonesia
11. Konkani (news 1005-1015 0 10 East Africa
only) (from
Bombay)
12, Nepali 0700-0745 1 55 Nepal and Nepali speaking
1230-1300 areas of India.

1930-2010
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(1) (2) (3) (4) (5)
13. Persian 0930-1000 2 00 Iran
2145-2315
14. Punjabi (from 1900-2000 1 00 Pakistan
Jullundur)
15. P-ushtu 0745-0830 2 00 Afghanistan
2000-2115
16. Russian 2145-2245 1 00 USSR
Russia  (South West of
Moscow).
17. Sindhi 1730-1830 1 00 Pakistan
18. Sinhala 1830-1900 0 30 Sri Lanka
19. Swabhili 2045-2145 1 00 East Africa
Tanzania, Kenya, Ethopia,
Somalia, Zambia, Uganda,
Zaire, Zimbabwe, Malawi,
Mozambique.
20. Tahil 0530-0615 0 45 South East Asia
Burma, Thailand, Malaysia,
Indonesia, Singapore.
1700-1800 1 00 East Africa
(from Madras) Mauritius*
Malagasy Republic*
21. Thai 1700-1730 0 30 Thailand
22. Tibetan 0745-0800 1 45 Tibet, Bhutan, Tibetan
1800-1930 speaking arecas of India.
23, Urdu 0545-1000 12 15 Pakistan
1400-1700
2000-0100
24. English (General Overseas Service-GOS)
GOS-1 0415-0645 2 30 East and South East Asia

Burma, Thailand, Malaysia,
Singapore, Vietnam, Laos,
Kampuchea, Indonesia,
Philippines, Hong Kong.
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—

(1) (2) (3) (4) (5)

GOS-II 1530-1630 1 00 North East Asia
Japan, North East part of
China, Korea (DPRK &
ROK) Australia and New
Zealand.
Indian Ocean Islands
Mauritius*
Malagasy Republic
Seychilles*

GOS-1IT 1900-2030 1 30 South East Asia
Burma, Thailand, Kam-
puchea, Malaysia, Singa-
pore, Indonesia, Vietnam,
Phillippines.

GOS-1V 0015-0400 3 45 United Kingdom and
West Europe
UK. East Germany,
West Germany, Switzer-
land,  Belgium, Austria,
France, Cyprus, Necther-
lands, Scandenavia, Italy,
Malta, Spain, Portugal,
Greece, Yugoslavia.

2315-0000 0 45 West Asia
Saudi  Arabia, Egypt,
Lebanon, Syria, Jordon,
Iraq, U.A.E., Kuwait,
Qatar, Bahrain. Oman,
PDRY* YAR*

2330-0130 2 00 East Africa
Kenya, Ethopia, Somalia,
Uganda, Tanzania, Malawi,
Zimbabwe, Zambia, South
Africa, Sudan, Mozambique,
Mauritius™ Malagasy
Republic*, Seychelles.

0115-0215 1 00 North West Africa
Tunisia, Moracco, Mauri=
tania; Ghana, Mali, Chad,
Togo; Nigeria, Ivory
Coast, Gambia, Senegal,
Sierre  Leone, Benin,
Niger.

0215-0400 1 45 Australia and New
Zealand.

* Do not fall in the main beam.
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Bio-Gas Plants Target
in Sixth Plan

2228. DR. A.U. AZMI : Will the
Minister of ENERGY be pleased to
state :

(a) whether it was contemplated in
the Sixth Plan to set up about on million
family size plants and 100 community
plants considering the various advantages
obtained through bio-gas plants improved
organic manure, better sanitation and
better conservation of natural resources
including reduction in feeling of trees;

(b) if so, whether the target has
been met with success;

(¢c) whether details of the achieve-
ments in this regard be laid on the Table
of the house; and

(d) wherher the results have been
satisfactory ?

THE MINISTER OF ENFRGY
(SHRI P. SHIV SHANKAR) : (a) Yes
Sir. However, in regard to family size
biogas plants, a target of setting up
400.000 family type biogas plants was
actually projectised in 1981-82 under the
Central Sector Scheme ‘National Project
on Biogas Development’.

(b) and (c) According to reports
received from State Governments and
Khadi Village Industries Commission
nearly 1,12,800 family size biogas plants
have been set up since the beginning of
the Scheme (upto October 1983). The
target for 1881-82, 1982-83 and 1983~
84 totals upto 1,85,000. A total of 113
projects  for community/institutional
biogas plants have been sanctioned, out
ofwhich 29 plants have been commissio-
ned so fad.

(d) The achicvement made so far
during 1983-84 is considered to be
satisfactory.
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Losses Incorred Due to Abolition
of Dual Prices for
Kerosene

2229. SHRI E. BALANANDAN :
Will the Minister of ENERGY be pleased
to state : '

(a) whether Government of Kerala
have requested Central Government to
make good the losses the kerosene
dealers had to incur due to abolition of
the dual price system for kerosene from
March, 1983; and

(b) if so, the reaction of Govern-
ment thereon ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) Yes, Sir.:

(b) It has not been possible to
agree to the request in accordance with
the general decision taken on this
issue.

Installation of Pump Sets
in Orissa

2230. SHRI LAKSHMAN
MALLICK : Will the Minister of
ENERGY be pleased to state :

(a) the percentage-average of pump
sets installed in the State of Orissa so
far as the question of target achievement
is concerned; and

(b) the number of pumps sets to be
installed during the current financial
year in the State of Orissa ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) At
the commencement of Sixth Plan viz.
1-4-1980, the total number of pumpsets/
tubewells energised in the State of Orissa
was 12,958. During the first three
years of the Sixth Plan, i.c., 1980-83,
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against a target of 25140 Pumpsgts,
9942  Pumpsets/Tubewells  constiting
39.54% of the target were energised.

(b) The target fixed for the year
1983-84 cnvisage energisation of 7900
Pumpsets/Tubewells in the State.

wixa g4 gafeefnen fafds
gra wgruee gefagfadt
are = wiaa Afegu
quaz- AT ®i acrg
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st Taw fag uwEr
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S.T.D. Facility in Maharashtra
State

2232, SHRI = CHANDRABHAN

ATHARE PATIL :

SHRI BLASAHEB VIKHE
PATIL :

Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether all the taluka head-
quarters are linked with the district
headquarters and the district headquarters
are linked with the Capital of Maha-
rashtra, and if not, the names of places

which are yet to be linked by direct tele-
phone system;
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(b) whether S.T.D. facilities are
available at the headquarters, if not, the
headquarters which are yet to be provided
with this facility in Maharashtra; and

(¢) whether any scheme had been
drawn up to provide the aforesaid
facilites, and if so, the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI VIJAY N. PATIL):
(a) No, Sir. The names of the District
Headquarters not linked by direct tele-
phone system with State Capital and
Taluka Headquarters not linked with
District Headquarters by direct telephone
system are given in the annexure,

(b) The following Taluka Head-
quarters are having S.T.D. facilities :

1. Bhiwandi (Thana District)
2. Kalyan (Thana District)
3. Miraj (Sangli District)

4. Satara (Satara District)
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5. Karad (Satara District)

6. Jalgaon (Jalgaon District)
7. Shiroli (Kolhapur District)
8. Nagpur (Nagpur District)
9. Wardha (Wardha District)

10. Ahmednagar

(Ahmednagar
District) ;

11, Kopergaon (Ahmednagar District)
12. Nasik (Nasik District)

13. Aurangabad (Aurangabad

District)

The remaining taluka headquarters
are yet to be provided with STD facility.

L]

(¢c) There is a scheme to link
district headquarters with the respective
state capital and in case of Maharashtra
state all district headquarters except
Gadchiroli have been linked with state
Capital Bombay. There is no special
sch:me or priority for taluka head-
quarters.

Statement

Names of District Headquarters not yet linked by direct telephone system with
state capital Bombay and the names of Taluka Headquarters not yet linked by
direct telephone system with District Headquarters in Maharastra State are given

below :

(i) Names of District Headquarters not yet linked by Direct telephone system
with state capital Bombay are as follows :—

(a) Gadchiroli

(i) Names of Taluka Headquarters not yet linked by direct telephone system

with District Headquarters are as follows :—

1. Akola Dist.
2. Amravati Dist.
3, Bhandara Dist.

—Manora
—Chikhalda, Dharni, Tiosa

—Amagaon, Deori, Goregaon, Lakhandur
Arjunimorgaon, Salekasa,
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1 2 3
4. Buldhana Dist. —Jalgaon, Jamod, Motala, Nandura,
Sangrampur, Sindkhedraja, Lonar, Shelgaon.
5. Chandrapur Dist. -—Chimur, Gondpimpri, Nagbhir, sindewari.
6. Gadchirolli Dist. ’ —Abheri, Armori, Chamorshi, Etapalli,
Kurkheda, Sironcha,
7. Jalgaon Dist. —Bhadgaon, Edlabad, Parola. |
8. Nagpur Dist. —Bhiwapur, Kuhi, Parseoni.
9. Wardha Dist. —Karanja, Samudrapur.
10. Yavatmal Dist. —Maregaon, Mahagaon.
11. Punc Dist. —Ghodegaon, Valha.
12. Satara Dist. —Khandala-Bavada, Khatav, Man, Patan.
13. Nanded Dist, —Hadgron, Bhalolli, Mukhed.
14, Parbhani Dist. ~—Patri
15. Dhuli Dist. —Akkaluva, Dhadgaon.
16. Kolhapur Dist .. —Bhudergad, Ajraj, Chandgad
17. Raigad (Kolaba Dist.) —Uran, Khalapur, Murud, Mangan, Sudaghad,
Mbhasla, Poladpur, Shriwardhan.
18. Sangli Dist. —Atpadi, Kavathemahakal, Khanapur,
Malva.
19. Sholapur Dist. ~—Mangalvedha, Malsiras, Madhn, Sangola.
20. Ahmednagar Dist. —Shrirampur.
21. Bhir Dist. —Ambejogani, Ahsti.
22. Nasik Dist. —Baglan (Satana) Kalwan, Peint, Surgama.
23. Osmanabad Dist. —Omarga, Parenda, Kallarm, Bhoom.
24, Ratnagiri Dist. —Khed, Guhagar, Mandangad.
25. Aurangabad Dist. —Soygaon.
26, Sindhudurg Dist. —Malwan, Vengural, Vailhowadi, Rajapur,

Deogad.
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27. Jalna Dist.
28. Latur Dist.

29. Thana Dist.

30. Bombay Dist.

—-Jawahar,
Murbad.

—Bhokardan, Jafarbad.

—Nil

Wada, Mokhada, Shahapur,

—Nil

Schemes to Augment Power Generation
in Maharashtra

2233. SHRI CHANDRABHAN
ATHARE PATIL : Will the Minister of
ENERGY be pleased to state :

(a) whether Government of Maha-
rashtra have during the last two years,
submitted to Central Government schemes
for augmenting power generation within
the State;

(b) whether State Government have
also submitted proposals for sctting up
new power plants during the last two
years;

(c) if so, the particulars of (a) and
(b) above separately;

(d) how many of the proposals
could be cleared for implementations
and the stage of consideration for the
rest; and

(e) the present shortfall of power
vis-a-vis requirement in the state of

Installed Capacity—MW
Peaking Availability—MW
Peak Demand—MW
Deficit—MW

Maharashtra and how much will be
covered when these projects will go into
stream ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) to (d) Two state-
ments showing separatcly the proposals
for augmenting the capacity of the exis-
ting power stations and new schemes
received from the Government of Maha-
rashtra during the last two years and
their present status arc enclosed at
Annexure—I & II respectively.

(¢) The present availability of
power in the State of Maharashtra is
about 61.8 MU a day, a8ainst an esti-
mated requirement of about 74.5 MU a
day, involving a shortfall of the order of
about 16.97;. Considering the benefits
from the on-going/sanctioned schemes
and the share of power from the Central
Projects, the power supPly position in
Maharashtra at the end of the Sixth and
Seventh Five Year Plans is anticipated as
under :—

1984-85 1989-90
6669 8567
4013 5222.
4391 6716

378~ 1494 -



231 Written Answers DECEMBER 6, 1983

Written Answers

233

1 2 3
Energy Availability—Mkwh 25088 33187
Energy Requirment—Mkwh 26923 41235
Deficit—Mkwh 1835 8048

The power supply position will improve further after Maharashtra gets its share
from the ovtput of Vindhyachal STPS (State—I of 6x210MW) of National Thermal

Power Corporation, which is under execution.

Statement - I

S. Name of the scheme Date of Total Present
No. receipt. installed status of
capacity. the scheme
1 2 3 4 5
1. Chandrapura Thermal
Power Station
Unit—®6. 31-3-1981 1 x 500MW Project has
been santio-
ned by the
Planning
Commission.
2. Parli Thermal Power
Station Unit—35. 29-1-1983 1x210MW Awaiting
investment

decision by
the Planning
Commission.

Statement II

New hydro and thermal generation schemes of Maharashtra under examination

in C.E.A.
S. Name of the Installed Date of receipt Present status of
No. Scheme. capacity of report in scheme,
(MW) C.E.A
1 2 3 4 5
A. HYDRO
1. Khadakvasala 2x8=16 Dec.'81 Project cleared by CEA
and sanctioned by
Planning Commission.
2. Bhatsa 1x15=1§ Dec.’81 -do-
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1 2

3. Dudhganga
4. Ujjani

5. Surya

6. Konal

7. Kanher

8, Dhem

9. Talamba

10. Manikdoh

3
2x12=24
1x12=12
1x5=5
1x10=10
1¥4=4
2x 1=2
3 m2=6
1 x 6=6

Dec.’81

March,’82

July,’82

Oct,’82

Apl.’83

Apl.’83
AP1’83

Oct.’'83

The project is in
advanced stage of
examination in CEA/
CWC.

Comments of the state
Govt. on barrage &
canal design hydel civil
design, construction
machinery, and civil
cost aspects etc. are

awaited.

Comments of the state
Govt. on Hydrological,
Hydel Civil designs
B;rrage and  canal
design, Gate design,
construction machinery
etc. are awaited,

Comments of the State
Govt. on Hydrological,
Construction machine-
ry, Barrage & Canals
design, planning aspects
etc. are awaited.

Proposal is - under
examination of the CEA
with in  consultation
agencies concerned,

-do=
~do-

-(k)-
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1 2 3 4

B. THERMAL

1. Dabhol TPS St. 1. 2 x 210 10-6-81

St. II. 3 x 210

2. Khaperkheda TPS 3 x 210 24-6-81

3. Trombay TPS 1 x 500

Extn. Unit
No. 6
(submitted by
Tata Electric

Company)

14-9-82

4. Western
Mabharashtra TPS
(submitted by
Bombay Suburban
Electric Supply Ltd.)

1x 500 27-9-83

(i) Coal for the scheme
has not been linked.
(ii) The coastal move-
ment of coal has not
yet been established.

(iii) MSEB will forward
the detailed project
report after the coal
linkage is established.

(iv) Schemes would be
examined by Deptt. of
Environment and other
agencies  after  coal
linkage is established.

The scheme is in

advanced state  of
techno-economic  ap-
praisal.

(i) Environmental
clearance awaited.

(i) State Pollution
Board clearance awai-
ted.

(iii) Certain  clarifi-
cations in respect of
land for ash disposal,
financing pattern of the
project are awaited
from Govt. of Maha-
rashtra and project
authorities.

(iv) The Scheme will
be taken up for techno-
economic appraisal
after the above infor-
mation is received.

(i) The scheme is under
examination in consul-
tation with  other
agencies concerned.)
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Vacancies/formation of panel for
appointment of Judges in
Supreme Court and
High Courts

2234, SHRI R. PRABHU : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) the total number of vacancies
of judges in the High Courts and Supreme
Court as at present;

(b) whether Government will review
the system of appointment in other to
ensure that these posts are filled in time;
and

(¢) whether Government will consi-
der any proposal to have panel of judges
always ready so that the vacancies
may be filled in as and when they occur ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):
(a) As on 1-12-1983, there were 78
vacancies of Judges in the High Courts
and onc vacancy in the Supreme court.

(b) and (c) The existing procedure
of making appointments to the Courts
and the Supremc Court is basically
sound. Consultation w.th the authoritics
specified in the Constitution for appoint-
ment of Judges to the High Courts does
take some time, and it may not be feasi-
ble to have a ‘‘panel of judges always
ready” from which appointments to the
different High Courts could be made as
and when vacancies occur.

Pending Cases in Supreme Court
and High Courts

2235. SHRI R. PRABHU : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to

state :

AGRAHAYANA 15, 1905 (SAKA)
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(a) the total number of cases
pending as on 1st January, 1980, 1981,
1982 and 1983 in cach of the High
Courts and the Supremc Court;

(b) the number of cases disposed of
during each of these years by each of these
courts; and

(c) whether Government will ana-
lyse the judicial system at work with a
view to ensure that the cases are disposed
of within a reasonable time ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL) :
(a) and (b) Information as furnished by
the Registries of Supreme Court and
High Courts is given in the attached
Statement—I. Information in respect
of disposal of cases during 1983 is not
available as the year is yet to close.
Information in respect of the remaining
years is given in the same Statement,

(c) The 9th Law Commission in
their 77th Report on Delay and Arrears
in Trial Courts have observed that the
system of administration of justice in the
country is basically sound and by and
large suitable. Similar views have been
expressed in their 79th report on Delay
and Arrears in High Courts and other
Appellate Courts.  Both the aforesaid
reports have been laid on the Table of
the House. The Law Commission sugges-
ted measures in these reoorts for speedy
disposal of cases in High Courts and
Trial Courts. They have been commen-
ded to the High Courts and the State
Governments.

The Government have set up the
10th Law Commission and its terms of
reference include review of the system of
judicial administration with a view to
securing elimination of delays, speedy
clearance of arrear, simplification of
procedurcs etc. Its terms of reference
are given in the attached Statement—I1
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Statement--II

Terms of Reference of Law Com-
mission Reconstituted From 14-12-
1981 to 13-12-1984.

(1) To keep under review the
system of judicial administration
to ensure thet it is responsive
to the reasonable demands of
the times and in particular to
secure—

(a) elimination of delays, speedy
¢ clearance of arrears and
reduction in costs so as to
secure quick and economical
disposal of cases without
affecting the cardinal princi-
ple that decisions should be
just and fair;

(b) simplification of procedure
to reduce and eliminate
technicalities and devices
for delay so that it operates
not as an end in itself but as
a means of achieving justice;
and

~

improvement of standard of
all  concerned with the
administration of justice.

(c

(2) To examine the existing laws in
the light of Directive Principles
of State Policy and to sugeest
ways of improvement and
reform and also to suggest such
legislation as might be necessary
to implement the Directive
Principles and to attain the
Objectives set out in the pream-
ble to the Constitution,

(3) To revise the Central Acts of
general importance so as to
simplify them and to remove
anomalies; ambiguities and
inequities.

(4) To recommend to the Govern=
ment measure for bringing the
statute book up-to-date by
repealing obsolete laws and
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parts thereof
outlived their

enactments or
which  have
utility.

(5) To consider and to convey to
the Government its views on any
- other subject relating to law
and judicial administration that

may be referred to it.

Per Capita Consumption of Power

2236. SHRI BHOGENDRA JHA :
Will the Minisier of ENERGY be
pleased to state :

(a) the latest position with regard
to per capita consumption of powecr for
the whole country, for different States,
for North Bihar, Central Bihar and
Chhota Nagpur, respectively ;

(b) the State-wise generation of
power as compared to the installed
capacity ;

(c) the specific steps being taken to
end power scarcity in the whole country
and power famine in Bihar ; and

(d) the specific steps being taken
to bring up power generation ratio to
the national level, to activate former
diesel plants and take up big and small
hydel and thermal projects ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) to (d) The
information is being collected and will
be laid on the Table of the House.

Increase in rates of Daily Wages in
Agriculture Building and Cons-
truction Employment

2239, SHRI ARJUN SETHI :
SHRI P.K. KODIYAN :
Will the Minister of LABOUR

AND REHABILITATION be pleased
to state |
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(a) whether it is a fact that
Government have recently, by notifica-
tion, increased the rates of daily wages
in agriculture, building and construction
employments ; and

(b) if so, to what extent ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI

DECEMBER 6, 1983
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VEERENDRA PATIL) : (a) and (b)
The Central Government have revised
the minimum rates of wages in the
employments in agriculture and building
and construction employments in respect
of which Central Government is the
appropriate Government during the
month of October, 1983. The revised
rates are as follows :—

Category of workers

Rates of minimum wages per day

Unskilled

Semi-skilled/Unskilled Supervisory
Skilled

Highly skilled

Rs. 7.50to 11.25 )
Rs. 9.50 to 14.00 ) According
Rs. 12.00 to 17.75 ) to areas
Rs. 15.25 to 22.25 )

Scrapping of Select List of Promotion
to the Post of Senior Engineering
Assistants in A.L.R.

SHRI JAGPAL SINGH :
SHRI SURAJ BHAN :

2238.

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether a Departmental Pro-
motion Committee in All India Radio
prepared a Select List for promotien of
56 candidates including 10 candidates
from SC/ST communities in April, 1983
for the available post of senior Engi-
neering  Assistants from Engineering
Assistants and the Director General,
AIR, New Delhi did not implement the
said Select List till now ; and

(b) the reasons why another D.P.C.
was held on 29th ‘August, 1983 or pro-
mation of Engineering  Assistant to
Senior Engineering Assisthints under the
same Chairman without declaring and
impléementing the previous Select List
and prepared another Select List of 176

candidates for which sanction/vacancies
were not available at the time of D.P.C.
by including unforeseen vacancies and
the Director General, AIR, New Delhi
declared 67 names excluding all 9 SC
and 1 ST candidates already selected by
previous D.P.C. of April, 1983 ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b) A panel of 55
persons prepared by the Departmental
Promotion to the Senior Engineering
Assisiants Grade, was found to be based
on an inaccurate estimation of the
number of vacancies. The panel was,
therefore, not approv:d by the competent
authority. A fresh panel consisting of
176 persons, was duly prepal’ed in
August, 1983, This panel included 27
persons belonging to Scheduled Caste
and 1 person belonging to Scheduled
Tribe. All the 10 persons belonging to
Scheduled Caste and 1 person belonging
to Scheduled Tribe, who had figured in
the earlier panel, have also been includ-
ed in the latter panel, In fact, 88
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persons from the said panel have been
promoted and this number includes all
the 10 persons belonging to Scheduled
Caste who had figured in the earlier
panel.

Refilling of Gas Cylinders

2239. SHRI BALASAHEB VIKHE
PATIL :

SHRIMATI USHA PRA-
KASH CHOU-
DHARI :

Will the Minister of ENERGY be
pleased to state :

(a) whether it is a fact that except-
ing Delhi. Bombay and Madras, the time
taken for the delivery or replacement of
gas cylinders is inordinately too long all
over the country ;

(b) whether Government have
maintained any statistics of this, and if
s0, the details thereof ;

(c) whether according to the press
reports, the main cause for the delay is
the non-availability of cylinders ;

(d) whether a request from Bharat
Aluminium Company is pending with his
Ministry for a long time where the
public sector undertaking had offered to
produce light but durable cylinders and
if so, why Government are taking so
long to decide this issue when people at
large are suffering ; and

(e) the other measures being taken
to deal with the shortage situation and
to cut delay in delivery ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) The distributors are expected to
supply refills within 24 hours of the
receipt of request. However, on account
of shortage of supplies and cylinders and
localised industrial relation problems, it
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has not been possible to adhere to this
schedule resulting in accumulation of
backlog in some parts of the country.

(b) There is a comprehensive moni-
toring systems maintained by the Oil
Coordination Committee of this Ministry
which gets backlog reports from the
individual oil companies each fortnight.
Based on the extent of backlog various
steps are taken to provide relief to the
effected market.

(c) Yes. Sir.

(d) A request for production of
aluminium LPG cylinders by Ms.
Bharat Aluminium Company Ltd. was
received through Ministry of Steel. Test
marketing of these cylinders (to be
imported) would be undertaken to as-
certain their suitability in Indian
conditions,

(e) Steps have been taken to in-
crease filling of cylinders at various bot-
tling plants and commissioning new
plants. Effects are also being made to
inject more cylinders into the dlstribu-
tion ‘system. With these steps it is
expected that situation is likely to be
normalised by this year end.

Government Purchases of Drugs

2240. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of CHEMI-
CALS AND FERTILIZERS be plecased
to state :

(a) whether it is a fact that recently
Government have issued a directive that
all Government purchases of drugs
should be made from the public sector
undertakings ;

(b) the quantum of purchases now
being made from sources other than the
public sector undertakings ;

(c) whether Government are sure
that this will be adequate as all the

medicines are not being produced by the
public sector undertakings ; and
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(d) to what extent the performance
of the public sector undertakings will
improve on its sale side as a result of
the above decision ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) and (¢) In September, 1983
Government have issucd directives that
Government purchasing  Departments
and Public sector undertakings should
place their orders for the purchase of
drugs and pharmaceuticals manufactured
by the public sector drug companies, but
not made in the small scale sector,
without inviting tcnders. The prices
will be the retail prices fixed by the
Government less the distribution margin
prescribed in the Drugs (Price Control)
Order.

(b) Total purchases made by
Government Departments during the
year 1981-82 were of the order of Rs.
110 crores. Purchases by Government
Departments from sources other than
public sector undertakings may be of the
order of 70%.

(d) Sales of public sector under-
takings to Government Departments may
increase/stabilisc by about Rs. 8 crores
as a result of the above dircctives.

Power Crisis and Wide Gap Between

Demand and Supply in
U'tar Pradesh

2241. SHRI RASHEED MASOOD:
SHRI BED SINGH :

SHRI MOHAMMAD ASRAR
AHMAD :

Will the Minister of ENERGY be
pleased to state :

(a) whether Govenment are aware
of the continuous power crisis and the
widening gap in demand and supply in
Uttar Pradesh scriously affecting the
agricural and industrial sector ; and

(b) if so, the measures taken by
Government to improve the situation ?
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THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) There
is a power shortage in Uttar Pradesh due
to inadequate generating capacity, low
out-put of UP State Electricity Board’s
Thermal Stations and the recent fire in
Obra Thermal Station. Power cuts have,
therefore been imposed by the State
Government. However, agricultural
consumers arc being given power supply
for 6 to 8 hours a day while supply to
industrial sector is to the extent of 67%
to 80%.

(b) The measures being taken to
improve the power supply situation in
Uttar Pradesh include the following :

(i) Plant betterment programmes
have becn initiated to improve
the performance of thermal
units.

(ii) Commissioning of new projects
is being expedited.

(iii) Services of foreign consultants
were obtained for improve-
ment of thermal units at
Harduaganj.

(iv) Extensive monitoring of the
ongoing projects is being done
by the Central Electricity
Authority.

(v) A task force has been consti-
tuted to monitor the restora-
tion work at Obra Thermal
Station.

(vi) Additional drawals from the
Singrauli STPS in the Central
Sector have been allowed to
UP. Assistance from M.P. has
also been arranged.

Employment and Regularisation of
Contract Laboar in Public Sector
Undertakings

2242, SHRI RASHEED MA-
SOOD : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state @
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(a) the existing policy, if any, for
the employment and regularisation of
contract labour being followed by the
sector undertakings ;

(b) the number of contract labour
employed by the public sector under-
takings at present ;

(¢) how many of the contract
labour force, if any, were regularised by
the public sector organisations (name-
wise) during the last two years, parti-
cularly in the category of pcons,
sweepers, lift operators. sccurity guards,
canteen men and the like

(d) if answer to (c¢)be in the
negative, whether Government proposes
to formulate a policy/guideline for the
regularisation of contract labour by the
public sector organisations and also to
abolish the system of cngaging labour
through contractors who take away
major portion of their income ; and

(e) if so, the steps taken by
Government in this direction ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) to (¢) The informa-
tion is being collected and the same will
be laid on the Table of the Housc.

Measures to check Bonafides of Compa-
nies in Foreign Countries Purchasing
Shares of Indian Companies

2243. PROF. MADHU DANDA-
VATE : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether the Company Law
Department proposes to devise some
measures to ensure that the companies in
foreign countries which purchase shares
in Indian Companies arc bonafide com-
panies properly registered ; and

(b) if so, what arc the concrete
devices that are likely to be proposed ?
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THE DEPUTY MINISTER IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
GHULAM NABI AZAD) : (a) and (b)
It may be stated that if a company is
not a bonafide company properly register=
ed abroad and yet purchases shares in
Indian Companies by representing as
such, not only such a purchase of shares
is void under the law but the person
making the purchase is also punishable
with imprisonment extending to five
years under Section 68A of the Compa-
nics Act, 1956. Therefore, as far as
the Companies Act is concerned, the
question of devising any measure to
prevent such purchase docs not arise.

Non-Inspection of Establishments
by E.P.F. Inspectors

2244.  SHRI RAMAVATAR
SHASTRI : Will the Minister of
LABOUR AND REHABILITATION
be pleased to refer to the reply given to
Unstarred Quesiion No. 9903 on 3 May,
1983 and state :

(a) whether disciplinary action has
been taken against those Provident Fund
Inspectors, whose average inspections
were less than 45 per month and so
certificate  furnished by the respective
Regional Provident Fund Commissioners
as dcsired in Central Provident Fund
Commissioner’s circular letter Nos.
Stat. (26) (1) 80 dated 2 April, 1981,
Stat. 26 (1) 81 date! 18 November,
1981 and Stat. 26 (1) 82 Pt. dated 11
February, 1983 ;

(b) whether instead of taking action
against those officials, they are being
posted to sensitive places ignoring the
decisions of Committce of the Secretaries
of Central Government for toning up
administration ;

(¢) whether Government will issue
directions for immediate t(ransfer of
those erring officials from one State to
another with a view to toning up
administration and elimination of cor=
ruption besides taking suitable action ;
and



251 Written Answers

(d) if not, the reasons thereof ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) No discipli-
nary action has been initiated as yet.
However, explanation of Inspectors has
been called for in some cases where the
performance of the Inspectors has been
very poor.

(b) Posting of Inspectors is being
done on the basis of workload, capacity
of the Inspectors and other administra-
tive exigencies.

(¢) It may not be feasible to trans-
fer inspectors from one place to another
on the sole ground thut their average
number of inspections is less than the
prescribed  number.  However, the
question of transfer of a person from one
place to anoth r is considered when
complaints regarding corruption come
to notice.

(d) Does not arise in view of reply
to (¢) above.

De-covering of Covered Establishments
by Regional Provident Fund Com-
missioner, Bihar, Patna

2245. SHRI RAMAVATAR
SHASTRI : Will the Minister of
LABOUR AND REHABILITATION be
pleased to refer to the reply given to
Starred Question No. 190 on 21 July,
1982 and state :

(a) whether it is a fact that in
addition to five establishments one more
establishment M/s. United Ceramic
Works, Dhanbad had also been released
from the purview of the Employees
Provident Fund Act, 1952 on 24 March,
1981 by the Regional Provident Fund
Commissioner, Bihar, Patna without
obtaining prior permission from the
Central Provident Fund Commissioner
as required vide his circular letter No.

8 (16) 74 EI dated 28 May, 1977
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(b) whether it is also a fact that
the then Regivnal P.F. Commissioner
had suppressed the name of this particu-
lar establishment ; and

(c) if so, what action has been
taken against the said erring Commis-
sioner for violating the instructions of
the Central Provident Fund Commis-
sioner and also for suppressing the fact,
if not, the reasons thereof ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) ; (a) The Provi-
dent Fund authorities have, while con-
firming the de-coverage of M/s. United
Ceramic Works, Dhanbad, reportcd that
according to the instructions issued by
them in January, 1981, it was not
necessary for the Regional Provident
Fund Commissioner for de-coverage of
wrongly covered establishment.

(b) and (c) It has been reported
that the name of the establishment was
inadvertently omitted while furnishing
the reply to the question. The omission
was, however, reported to the Central
Provident Fund Commissioner as soon
as it was detected. In the circumstances,
the question of taking any action against
the Regional Provident Fund Commis-
sioner does not arise.

gfrega e que wafeafewsa fao
& Frearal § stafagl qar
qA & QI
FeqnaA

2246. st THTFATX WEE: F91
@A AT IEE WA AT FATH &Y
Fq1 F f ;— ‘

(%) #a1 gfozad g3g que wrAiey-
feweq fao & wreanal # avafugi qar
I & qraw ¥ gemad A qfg g g ;
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(&) afe gf, @Y 3gaq IearEa &
FITAIAT A1 Q1T AT §

() 2ar & gearfaa gar sirafuai 5y
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fao grar gearfaa sitafaai &1 sfawa
R
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AF7 & fag Far FFanE v ?

AR WY IEIE  "AWY ¥ -
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JeargT #1 gea 1981-82 & 105.34
FAT YU T  FIFT 1982-83 ¥
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Fr§o e o UHo — YT 952.62 786.76
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11807.29 10534.29

(m) ¥ F wemifam  gwal #
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Ao Ero fto Tdo FT &1

(=) =gt oF gga et #T G-
avi F1 dqw 2, amaifer faft g@
fasr w1 55 sfaqa st geama fas
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arfo e dro udo gI1vr wew Fafwear
ITHETO Ft T faFr 97.29 A wqq
ar ) smqifes T geqa fafsdy &
s fragie gqasa agf § |

(%) a1 (F) deqra saqAT FFTH
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YT @eq fafaear ITFTO FT ATIA-
Fata] 1 IqAsaar aar sgAfEd w
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wfa ot @ g @A w fafea g
gra oa mae ¥ ged g Emd
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Films Financed by National Film
Development Corporatien

2247. SHRI GIRIDHAR GO-
MANGO : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state the total
number of films produced during last
three years, financed by National Film
Development  Corporation, language-
wise ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT  OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN) : During the years 1979-80,
1980-81 and 1981-82 the National
Film Development Corporation financed
a total number of 46 films as per the
language break up given below :—

Hindi 23
English 9
Tamil 2
Assamesc !
Gujarati 1
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Kannada 2
Bengali 3
Oriya 2
Marathi 2
Sanskrit 1
_4_6_

The Communication facilities in
Backward aud Tribal Areas of
Orissa

2248, SHRI GIRIDHAR GO-
MANGO : Will the Minister of COM-
MUNICATIONS be Pleased to state :

(a) whether it is a fact that some
blocks, tehsil, sub-divisional and district
headquarters of Orissa particularly” of
backward and tribal areas are yet to be
provided with telecommunication facili-
ties and direct connection between them
by the Telecommunication Circle of his
Ministry ;

(b) if so, the names of the places
and the measures taken by his Ministry
to provide telecommunication link with
these arcas during annual plans of Sixth
Five Year Plan ; and

(c) the reasons for non-inclusion of
these arcas for telecommunication facili=
ties, though the liberal norms and policy
to provide the minimum facilities in
tribal areas are there to excute the
schemes by that Circle ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI VIJAY N. PATIL) : (a)
Yes, Sir.

(b) The names of the places with-

out telecommunication facility are given

below @

Block Headquarters

1. Bendhugaon

2. Desmanthpur



257  Written Answers AGRAHAYANA 15, 1905 (SAKA)

3. Khairput
4. Kudumuluguma

5. Podia
6. Amanguda
7. Krishnaprasad

Tehsil Headquarters

1. Machakund
2. Motu
3. Nuapada

All sub-divisional and district head-
quarters are having Telecommunication
facilities.

Heirarchical direct links are not

available at the following places, these
are parented to the nearest trunk centres.

Sub-divisional Headquarters
1. Banki
2. Athamallick
3. Parlahara
4. Bhaeyanagar
5. Nawpada Tanwat
6. Gunupur
7. Deogarh

8. Kuchinde

9. Benigarh
10. Panposh
Tehsil Headquarters
1. Kanika
2. Niali

3. Birmaharajpur

4. Surda
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5. Madnapurrampur

6. Khariar
7. Bisam
8. Telcoi
9. Banapur

10, Nimapada

11. Pipili
12. Hemgiri
Telecommunication facilities are

being provided progressively during such
year of the 6th Five Year Plan depend-
ing upon the availability of financial
resources and material/equipments.

(c) Telecommunication facilities in
the seven block and three Tehsil head-
quarters indicated in part (b) above are
not technically feasible on open wire
due to inaccessible terrain and power
parallelism. Alternative links for these
stations are being examined.

Policy of Recruitment and Employment
in Private Sector Projects

2249. SHRI GIRIDHAR GO-
MANGO : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether Government are going
to formulate the policy of recruitment
and employment in Private Sector Pro-
jects and industries on the line of Public
Sector Undertakings ;

(b) if so, whether the Bureau of
Public Enterprises has undertaken the
study of these proposals on these lines ;

(c) if not, what are the difficulties
and defects therefor for extending the
recruitment policy in Private Sector
Projects therefor ;

(d) whether it is not a fact that
most of the Private Sectors arc getting
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. ’
loans from nationalised banks and other
facilities from the Government and are
bound by the terms and conditions of
Government ; and

(e) if so, why these terms of
employment are not acceptable by
them ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARAM-
VIR) : (a) to (e) The proposal to extend
the policy of recruitment through
Employment Exchanges in the Public
Sector to the Private Sector was examin-
ed in consultation with the concerned
Ministries, including the Ministry of
Law, Justice and Company Affairs, in
pursuance of the recommendations made
by the Committee popularly known as
the Mathew Committee,

2. The proposal was finally drop-
ped in view of the opinion of the
Ministry of Law that it appeared to be
unconstitutional.

Opening of P.C.Os. in Jalore and
Sirohi Districts in Rajasthan

2250. SHRI VIRDA RAM
PHULWARIA : Will the Minister of
COMMUNICATIONS be pleased to
state ©

(a) the number of Public Call
Offices opened during the period from
1980-81 to October, 1983 in Jalore and
Sirohi districts in Rajasthan ; and

(b) the number of Public Call
Offices proposed to be opened alongwith
the dates when they will be opened, the
details in this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI VIJAY N. PATIL); (a)
Thirteen Long Distance Public Call
Offices in Jalore District and Four in
Sirohi District have been opened from
1980-81 to October, 1983,
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(b) Eight Long Distance Public
Call Offices are proposed to be opened
by March, 1984 as per details given
below :

District Place
1. Jalore 1. Keswana
2. Sirana
3. Surana
4. Bali
5. Morsin
6. Bhervi
2. Sirohi 1. Michelgarh
2. Surpogal
uwea & et st fadgd
fast ¥ Ag aswrA |
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Surplas Female Workers in
B.C.C.L.

2253. SHRI A.K. ROY : Will the
Minister of ENERGY be pleased to
state :

(a) whether he is aware that large
number of female workers have become
surplus in different areas of the Bharat
Coking Coal Limited and are being made
idle or transferred from one place
to @nother causing hardship to them and
expenditure to the company;

(b) if so, facts in detail giving the
number of such female workers being
transferred or transported as on
1 October, 1982 and the reason for
their becoming surplus in their places;
and

(¢c) whether he would constitute an
expert commitice to assess the role of
the female workers in the coal industy ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) (a) to (c) Infor-
mation is being collected and will be
laid on the Table of the House.

Study Made on Catalytic
Reformation of the
Coal Gas to Make
Ammonia

2254. SHRI A.K. ROY : Will the
MINISTER OF CHEMICALS AND
FERTILIZERS be pleased to state :
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(a) whether any catalytic refor-
mation of the coal gasin the line of
natural gas to wmake ammonia; if so,
facts thereof in detail;

(b) whether he is aware of great
possibility of using coal gas as the raw
material for fertilizers in the area where
coal is available in abundance as in
Eastern India; and

(c) if so, the steps taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FFRTILIRERS (SHRI R.C.
RATH) : (a) Government have no infor-
mation on such a study in the country.
Hower, it is understood that a forign
consultancy company has been associated
in seting up two small plants in Europe
where coke oven gas was reformed for
Ammonia preduction. Details of the
plant, however, are not known.

(b) and (c¢) As the reserves of
coking coal in the conntry are very
limited and the technology of manu-
facture of ammonia by direct catalytic
reformation of coal gas is not yet establi-
shed, it is premature to consider the
production of fertilizer through this
process with coal gas as raw material.

Schemes for Rural Electrification
in Madhya Pradesh

2255. SHR1 PRATAP BHANU
SHARMA : Will the Minister of
ENERGY be plcased to state :

(a) whether it is a fact that
Madhya Pradesh Electricity Board has
submitted various Schemes of rural
electrification to Rural Electrification
Corporation, New Delhi during 1982-83
and 1983-84;

(b) if so, the details thereof; and

(c) how many of them have been
sanctioned by Rural Electrification
Corporation, New Delhi during these two
years upto October, 1983 and district-
wise details thereof ?
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THE MINISTER OF ENERGY
(SHRI P. SHIV SHNAKAR): (a) Yes,
Sir.

(b) and %c) The information is
being collected and will be laid on the
Table of the House.

Microwave Link Between
Bhopal and Vidisha

2256. SHRI PRATAP BHANU
SHRMA : Will the Minister of COM-
MUNICATION be pleascd to state :

(a) whether it is a fact that Gover-
ment had given an assurance that micro-
wave link for STD service between Bhopal
and Vidisha would be completed by
March, 1983;

(b) whether Government are aware
that the work is still not completed in
this project;

(c) the effective steps Government
are taking to complete it ; and

(d) when STD service between
Vidisha and Bhopal will start working ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI VIJAY N. PATIL):
(a) No, Sir,

(b) Yes, Sir.

(¢) Civil works are completed and
towers erected. Equipment is being
received and installation work is in pro-
gress.

(d) STD service between Vidisha
and Bhopal will start working by the end
of the current Plan period.

Linking of Vidisha Telephone
Exchange With Trunk Auto-

matic Exchange of Bhopal

2257. SHRI PRATAP BHANU
SHRMA : Will the Minister of COM-
MUNICATIONS be pleased to state :
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(a) whether Government have any
plan to connect Vidisha Telephone
Exchange with Trunk Auto Exchange
(TAX) of Bhopal;

(b) if so, how much time it will
take to complete this ; and

(c) the extra facilities which Vidisha
subscribers shall get due to this linkage ?

THE DUEPTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) and (¢) Bhopal Digital Trunk
Automatic Exchange is planned to be
commissioned during 1987-88 after
which subscribers of Vidisha will be able
to deal directly their trunk calls to a
number of stations in the country inclu-
ding Bhopal.

Shortage of L.P.G. in
North India

2258. SHF.I ASHFAQ HUSAIN :
Will the Minister of ENERGY be pleased
to state :

(a) whether Government are aware
of the acute shortage of L P.G. in most
part of North India particularly Uttar
Pradesh;

(b) whether these shortages are man-
made and in order to sell the cylinders on
premium;

(c) the steps taken by Government
to improve the supply and stemline the
distribution;

(d) whether Government will
arrange special supply to areas Where
there is long waiting list of backlog;
and

(e) the actual backlog position of
towns in north India ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) Yes, Sir.
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(b) No, Sir.

(c) Steps have been taken to pro-
gressively increase filling of cylinders at
Mathura, Jullunder and Koyali bottling
plants and commissioning of a new bot-
tling plant at Allahabad. Efforts are
also being made to inject more cylinders
in the distribution system and thus
increase supplies. With these steps, it is
expected that the situation is likely to be
normalised by January, 1984.

(d) Close monitoring of supplies of
L.P.G. from bottling plants to each
market is maintained by oil companies
to ensurc adequate supplies to clear
backlog.

(e) As against a normal monthly
demand of 6789 tonnes of L.P.G. in the
towns of North India, the actual backlog
in monthly supplies is 2623
This works out to an average backlog
of 11 days.

tonnes.
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Capacity Utilisation of ECI
Fertilizers Units

2259. SHRI ASHFAQ HUSAIN :
Will the Minister of CHEMICALS AND

FERTIEIZERS be pleased to state :

(a) the details of the capacity
utilisation of various units of the Fertilizer
Corporation of India for the last ten
years unit-wise and year-wise;

(b) whether it is a fact that the
plant and technology of these units have
become out-dated; and

(c¢) if so, whether Government
propose to replace the old plants with
new plants ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) The details of the capacity
and capacity utilisation of various units
of the Fertilizer Corporation of India for
the last ten years, unit-wise and year-
wise is given below :—

INSTALLED CAPACITY

Unit Nutrient Capacity With effect from

Sindri Fert. N 117000 te. per year Upto Sept.  *79
219000 te. per year October *79 onward
P205 150000 te. per year October, '79 onward

Gorakhpur Fert. N 80000 te. per year Upto March '76
131100 te. per year April '76 onward
Ramagundam  Fert. N 227700 te. per year November '80 onward
Talcher Fert. N 227700 te. per year November  *80 onward
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CAPACITY UTILISATION (%)

Year Sindri Gorakhpur Ramagundam Talcher
Fert. B P205 Fert. N Fert. N Fert. N
Cap. Util. Cap. Util.  Cap. Util. Cap. Util. Cap. Util.
1974-75  76.7 = 91.3 — o
197576  66.7 — 72.0 - sy
1976-77 46.7 — 76.3 —_ e
1977-78  23.0 - 67.7 — ke
1978-79 — — 67.2 —_ ——
1979-80 21.1 11-2 $9.0 — o
1980-81  10.5 12.2 45.6 27.9 73
1981-82  54.2 13.4 55.8 25.9 20.1
1982-83 57.4 6.9 56.6 32,8 9.0
1983-84 553 4.8 54.6 22.0 6.4
Upto Oct,
1983
(b) and (¢) No, Sir. However, (m) gfe ag, a1 ga% Fq7 FrIor g7

schemes for debottle-necking/modernisa-
tion are examined as and when the need
for improving the production performance
of the different units.

€ 77w qwen
2260. =t Tw @ qfawr : Fav
Fat 74 7g AN FY FIOF 15 ¢

(%) #ar ag @w & fs gEsT et
QAT & AT g% §gA F awedr
g9 ®T A9 ;

(=) afz g, @ ag gwewT A g

Y e qur 7g fead aag § g@ w7
# ST Ei

Fort WAt (s dto fra waw) (%)
& ()@ ¥ faa ¥ fafweq gwvre
AF@EFAT F1IU FF ¥ faq gy
® F gaw frg @ & §'qq &
fafws sawaY %Y 7w & 2000 To Fo
aF qafeq afz geft aar gad fag
Ardwrfas aqawr far st <@ § arfs
qiw 1 gezaq ®7 F qu fwar o g
Fai daet faega Ao Afs §F aeg
Tl & arg-arg S9i ¥ a2 qaTTAy
AN & STAW FTA, AT qaey,
Fot dvew, Fai & afrwooita sa) 5
39T quT Fwi & af grfufeay @
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ggaata AT fama & st @A
atfae & 1 faga & qad § A1 & €9
YT # G FIA qO1 A AN F6
¥ i #1 Ama@war &1 €NFa A
gufas &1 & qU FA & fag s
griw #@ ¥ wgwar & fag S
AATZFTT AVE F &4 T AaqT )

Money Given For Rural Electrifi-
cation Diverted to Other Purposes
by Some State Elec-
tricity Boards

2261. SHRI RAM PYARE
PANIKA : Will the Minister of ENERGY
be pleased to state

(a) whether it is fact that the money
given by Central Government to th‘e
States for the purpose of rural electri-
fication has been diverted to other purposes
by a few Electricity Boards ; and

(b) if so, the action taken against
such Electricity Boards which have mis-
utilised the funds earmarked for rural
electrification 7

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) Yes, Sir.
Only a very few State Electricity Boards
have diverted some funds which were
given by Rural Electrification Corporation,
for rural electrification projects.

(b) Rural Electrification Corporation
asked these State Electricity Boards to
plough back the diverted money. In order
to ensure that the funds earmarked for
the REC schemes are not diverted, REC
has modified its loan policy and revised
loan disbursement pattern.

Microwave System in the
Industrial Area of
Mirzapur District

2262. SHRI RAM PYARE
PANIKA : Will the Minister of
COMMUNICATIONS be pleased to
state
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(a) whether Government are going
to put Micorowave system for extending
the communication facilities in the
Industrial area of Mirzapur District in
Uttar Pradesh to create industrial
infrastructure ; and

(b) if so, what time it will take for ~
the installation of the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATTIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir ;
however a microwave system linking
Mirzapur town and Allahabad is planned
and under execution.

(b) Does not arise. However, the
installation of a microwave system
linking Mirzapur town and Allahabad is
likely to be completed in the early part
of the 7th Five Year Plan.

Rationalisation of Power
Tariff

2263. SHRI CHITTA BASU : will
the Minister of ENERGY be pleased to
state ;

(a) whether Government propose to
set up any machinery to rationalise power
tariffs in different States ; and

(b) if so, the steps already taken in
that direction ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) and (b)
The electricity tariff for different
consumers is decided by the State
Governments/State Electricity Boards
taking into account various factors
including cost of production, cost of
purchase of power if any, cost of
transmission and distribution operating
and other expenses and the socio-eco-
nomic policies of the Government.

As per the Electricity (Supply) Act,
1948, the State Electricity Boards have
to fix the electricity tariff keeping in view
the broad principles indicated in Section
49 & 59 of the Act as well as any policy

directives which might have been issued
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in this regard by the State Government
under Section 78A of the said Act.

Through the Electricity (Supply)
Amendment Act, 1983, Section 59 (1) of
the Electricity (Supply) Act, 1948 has
been amended. The amendment provides
for adjustment of the tariffs so as to ensure
that the total revenues in any year of
account shall, after mceting all expenses
properly chargeable to revenue, including
operating, maintenance and management
expenses, taxes (if anmy) on income and
profits, depeciation and interest payable on
all debentures, bonds and loans, leave
such surplus, as is not less than 3% or
such higher percentage as the State
Government may notify, of the value of
fixed assets of the Board in service at the
beginning of such year.

Increase in Production of Subsidiary
Companies of C.L.L.

2264. SHRI CHITTA BASU :
Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that Coal
India Limited recently asked its subsi-
diary companies to increase their produc-
tion figures by two and half percent;
and

(b) if so, the implication thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) and (b) In
order to improve capacity utilisation and
increase productivity in coal mines, a
drive has been launched in Coal India
Ltd. to improve the load factor of tubs/
trucks/dumpers and other coal containers,
as coal production is msesured in terms
of these containers. The production
yield from each tub/truck/dumper and
other coal container is expected to
improve by 2.5 percent over its rated
capacity. Each colliery is thus required
to give a minimum additional production
of 2.5 percent,
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This drive should result in actual
increase in coal production and not
merely in inflated figures relating to pro-
duction.

Progress in Connecting of Chikmagalur
District Headquarters by S.T.D.

2265. SHRI D M. PUTTE
GOWDA : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) the progress made in respect of
connecting Chikmagalur District Head-
quarters (Karnataka State), by S.T.D;
and

(b) by what time, the system will
be commissioned ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI VIJAY N. PATIL):
(a) The required transmission and swite
ching equipments have been ordered and
major portion of switching equipment has
been received.

(b) Subject to the receipt of all
equipment in time Chickmagalur District
Headquarters (Karnataka State) is likey
to get STD facility by end of current
plan.

Increase in Wages of Workers

2266. SHRI CHHITUBHATI

GAMIT :
SHRI NAVIN RAVANI :
SHRI SURYA NARAYAN
SINGH :
SHRI K, MALLANNA :

Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that Union
Qovernment have recently announced the
increase in the wages of certain categories
of workers now engaged in seyeral ficlds;
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(b) if so, the details regarding
fields covered by this policy of Govern-
ment; '

(c) whether agricultural (landless)
labour have also been covered under this
announcement, if so, the details thereof;

(d) whether State Government have
also been asked to increase the wages in
the respective States ; and

(e) if so, the names of the States
which have enhanced the wages ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) to (e) In
the 31st Session of State Labour Minis-
ters’ Conference, it was decided that
minimum rates of wages should be
revised atleast once in 2 years or on a
rise of 50 points in the consumer price
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index number, whichever is earlier. This
decision was communicated to the State
Governments and Union Territory
Administrations and subsequently follo-
wed up from time to time. In pursuance
of this decision, Central Government
have recently revised minimum rates of
wages in 29 mining employments, the
employment in agriculture and the
employments in building and construction
industry in respect of which Central
Government is the appropriate Govern-
ment. A statement indicating the revised
rates of wages in these employments is
appended (Appendix I). State Govern-
ment have also been fixing/revising mini-
mum wages in various scheduled employ-
ments from time to time. A statement
is appended (Appendix II) indicating
details of wage revisions carried out by
the States in various scheduled employ-
ments during the last 3 months according
to the information available with this
Ministry.

Statement-I

1. Mining Employments

Unskilled Rs.
Semiskilled/

Unskilled Super;'isory Rs.
Skilled Rs.
Clerical Rs.

II. Agriculture and Building and
Construetion Employments.

Unskilled - Rs.
Semi-skilled/

Unskilled Supervisory Rs.
Skilled & clerical Rs.

Highly skilled Rs.

Above ground

15.25 to 22.25 p.d.

Below ground

9.75 p.d. Rs. 11.75 p.d.
12.25 p.d. Rs. 14.75 p.d.
15.00 p.d. Rs. 18.00 p.d.
15.00 p.d. —

7.50 to 11.25 pd. ]

] According

9.50 to 14.00 p.d. to
12.00 to 17.75 p.d. areas.

[ W R —
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Statement-II

Name of the States/
Administration.

Name of the employmements in which
minimum wages have been fixed/revised
during the last 3 months.

)
1.

2.

Andhra Pradesh.

Goa, Daman & Diu.

10.

Khandsari factories.

Toddy Tapping including seclling and
conveyance.

Cinemas.
Hotels, Restaurants or eating Houses.
Cotton carpet weaving establishments.

Automobile engineering  workshops
including service repairs.

Agriculture.

Forestry & Timbering Operations.
Agriculture.

Construction or maintenance of roads
or building operations.

Stone breaking & stone crushing.
Motor Transport undertakings.

Automobile Repairing workshops &
garages.

Any industry in which any process of
printing of letter press, lithography,
photographer or work incidental to

such process, book binding is carried
out.

Any residential hotels, restaurant or
eating houses.

Cinema exhibition industry.
Shops & commercial establishments,

Cashew factories & establishments,
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3. Orissa.

4. Kerala.

5. Dadra & Nagar
Haveli.

6. Pondicherry.
7. Uttar Pradesh.

8. Tamil Nadu.

9, Karnataka,
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Construction or maintenance of roads
or building operations.

Stone breaking or stone crushing.
Construction or maintenance of dams
embankments, irrigation  projccts,
sinking of wells and tanks.

Rubber Products industry.

Bricks manufactories.

.

All employments including agriculture.

Agriculture in Mahe Region.

Agriculture.
Match and fireworks manufactories.

Cashew industry.

Electronic Trunk Automatic Exchange
in t= e Capital

2267. SHRI G.Y. KRISHNAN :

SHRI CHINTAMANI
JENA :

SHRI NAVIN RAVANTI :

Will the Minister of COMMUNI-
CATIONS be pleascd to state :

(a) whether it s a fact that the first
Electronic Trunk Automatic Exchange
in the capital has come into operation;

(b) if so, the details regarding the
handling capacity alongwith the main
advantages of the clectronic exchange
technology brought into oparation;

(¢) the total cost involved; and

(d) whether there is any proposal to
establish such exchanges in other cities
also,if so, the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMNUNICA-
TIONS (SHRI VIJAY N. PATIL) :
(a) Yes, Sir.

(b) The capacity of the Delhi
Electronic Trunk Automatic Exchange is
8,000 lines. The main advantage of
electronic technology is increased reliabi-
lity due to use of electronic components.
Electronic exchanges are easy to operate
and maintain.

(c) The total cost of the Delhi
Electronic Trunk Automatic Exchange
Project is Rs. 16.2 crores.

(d) Yes, Sir. Electronic Trunk
Automatic Exchange have been com-
missioned at Bombay and Calcutta with
capacities of 8,000 lines and 3,000 lines
respectively. The Trunk Automatic
Exchange at Calcutta is being expanded
to 4,000 lines. Electronic Trunk Auto-
matic Exchange with a capacity of 4,000
lines is under installation at Madras and
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is scheduled to be commissioned during
the current financial year. Network of
electronic Trunk Automatic Exchanges is
proposed to be extended further to more
stations in the country.

10000 MW Thermal Power to be
Commissioned by Ceatre by 1991

2268. SHRI M.V. CHANDRA-
SHEKARA MUR-
THY

SHRI B.V. DESAI :

Will the Minister of ENERGY be
pleased to state ;

(a) whether Union Government are
considering to commission at least 10,000
MG of thermal power in the Central
Sector by 1991;

(b) if so, whether the National
Thermal Power Corporation has been
entrusted with task to complete the
programme at a cost of Rs., 6,600
corers;

(c) whether the Corporation has
also been asked to complete a network
of transmision lines measuring 10,000
kms. to connect the super thermal station
with national grid;

(d) whether the Corporation has
also received assistance of the order of
US $ 3,400 million; and

(e) if so, whether more multilateral
- assistance was expected for the two
projects at Korba and Ramagundum ?

THE MINISTER OF STATE FOR
ENERGY (SHKI DALBIR SINGH) :
(a) Thermal power projects in the Central
Sector with an aggregate capacity of
about 10,700 MW have been approved
so far to yield benefits during the Sixth
Plan and beyond.

(b) and (c¢) National Thermal
Power Corporation (NTPC) has been
entrusted with the commissioning of 9960
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MG of power generation capacity in the
Central Sector out of the projects appro-
ved so far. The total approved cost of
these projects, alongwith 8761 circuit
kms. (ckt.) of associated transmission
lines, is about Rs. 6306 crores. = In the
addition there is a proposal for the
commissioning of 1660 ckt. kms of
transmission lines under the Central
Transmission Project at an estimated cost
of about Rs.395 crores.

(d) For various projects of NTPC
agreements have been finalised for
assistance totalling about US $ 3,400
million,

(e) Yes, Sir.
Magnet-Hydro Dynamic Plant

2269. SHRI M.V. CHANDRA
SHEKAR MURTHY :

SHRI B.V. DESAI :

Will the Minister of ENERGY be
pleased to state :

(a) whether India-built magneto
hydro dynamic plant which is capable of
raising the efficiency limit of the conven-
tional thermal power plaats, is likely to
go into operation by the end of the
year;

(b) if so, by what time, the same is
likely to go into operation;

(c) whether this plant was set up
with the help of Soviet Union; and

(d) to what cxtent this new plant
will raise the thermal unit efficiency ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) and
(b) Test running of an experimental pilot
Magneto Hydro Dynamic Plant (MHD)
of 5 M.W. thermal input, sponsored by
the Department of Non-Conventional
Energy Sources is likely to begin by the
middle of 1984,

(c) This R & D project is being
executed with scientific cooperation from
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the Institute of High Temperature, Mos-
cow, USSR.

(d) The Indian pilot plant is an
experimental unit consisting of only the
MHD part, and does not have the system
for downstream heat extraction and
commercial power generation. A full
scale commercial MHD in combination
with steam power Plant can reach an
efficiency of 50-55 per cent, as against
3 5-40 per cent in a conventional thermal

power unit.

Subjects Discussed at the Meetings
of Labour Secretaries
Held In Delhi

2270. SHRI M.V. CHANDRA-
SHEKHARA MURTHY : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether administrative difficul-
ties of different States in the implementa-
tion of various labour laws and welfare
schemes was one of the subjects discussed
at the meeting of the State Labour
Secretaries which was held in New Delhi
on 23rd September, 1983;

(b) if so, whether prevention of
labour unrest was stressed in the meeting;
and

(c) if so, what were the other. sub-
jects discussed and decisions arrived at ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENRA PATIL) : (a) to (c¢) The
items listed in the Agenda of the Labour
Secretaries Conference were  as
follows :—

1. Preliminary discussion on items
in the Agenda of Labour Minis-

ters’ Conference.

2. Follow-up action on Industrial
Committees,

3. Hours of work in industry with
particular reference to ratifica-
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tion of convention No. 30
concerning hours of work (com-
mercial and offices).

4. Procedures for payment of
compensation under Workmen’s
Compensation Act, 1923,

5. Working of the Maternity Benefit
Act, 1961, -

6. Working of the Equal Remune-
ration Act, 1976,

7. Emigrant Workers :—

(a) Publication on rights and
dutles of emigrants.

(b) Setting up of Manpower
Corporation.

(c) Skill upgradation progam-
mes.

Employment and Training

8. Employment Exchanges.

9. Decentralisation of vocational
Rehabilitation Centres for the
Physically Handicapped and
Coaching-cum-Guidance Centres
for Scheduled Caste and Schedu-
led Tribes.

10. Improvement of working of
Apprenticeship Training Scheme.

The main conclusions and sugges-
tions arising out of these discussion are
given in the Statement attached.

Statement

(i) The conciliation machinery has
to be made more effective so
that a large number of disputes
could be settled at that level.

(ii) A survey may be undertaken to
sec what preventative measures
could be initiated to tackle indus-
trial unrest.
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(iii) The monitoring machinery at the

State level has to be strengthe-
ned, so as to get adequate and
“timely feed back information
relating to labour unrest.

(iv)'A Sub-Committee constituting

of representatives of the Depart-
ments of Labour, Industry and
Company Affairs might be set
up to study the basic problems
which stood in the way of for-
ming workers co-operatives to
run sick units.

(v) The Vigilance Committees at the

districts and Sub-divisional levels
are to be activised to ensure
quick identification, release and
rehabilitation of bonded labour.

(vi) There should be liberalisation of

qualifiications prescribed for
appointment of judges of Trib-
unals/Courts under the Industrial
Disputes Act.

(vii) There should be a separate

section in the industrial Disputes
Act relating to essential services.

(viii) Labour enforcement officials

should be imparted proper train-
ing regarding disposal of dis-
putes.

(ix) A Management Information

(System), the outline of which
would be scnt by the Centre,
might also be set up in the
States.

(X) Sections 7 and 7A of the Indus-

trial Disputes Act, providing for
only retired High Court Judges
or persons from the High Court
for appointment as Presiding
Officers should be amended.
Labour Officers with wide
experience in conciliation should
also be made eligible to become
presiding officers.

(xi) Compulsory arbitration should

be introduced,
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(xii) There is a need to expand the
net-work of training facilities
available in the State as well as
for providing adequate staff to
the Employment Exchanges.

(xiii) More trades should be designated
under the Apprenticeship
scheme.

(xiv) Basic training centres for trades
population in States should be
opened.

(xv) Funds for extending employment
exchanges facilities at sub-divi-
sional and block level should be
provided.

(xvi) Public sector recruitment
through employment exchanges,
should be made obligatory.

(zvii) Provision should be made in the
Employment Exchanges (Com-
pulsory Notification of Vacane
cies) Act to make employers in
the private sector recruit their
manpower through Employment
Exchanges.

(xviii) Quotas for trainers’ training
should be increased in States.

(xix) State Governments should take
steps to increase the network of
VRCS and CGCS in their
States.

(xx) The maternity Benefit Act may
be extended to all classes of
establishments which are not at
present covered.

Thermal or Nuclear Plants in Lieu
of Salient Valley Project in Kerala

2271. SHRI A. NEELALOHI-
THADASAN NADAR ; Will the Minis-
ter of ENERGY be pleased to state :

(a) whether Government will
sanction some thermal plants or nuclear
plants to Kerala to compensate the
giving up of Silent Valley Project ; and
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(b) if so, the details thereof 3

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) :(a) and
(b) There is no proposal to sct up a
thermal plant in Kerala as an alternative
to the Silent Valley Hydro-electric
Project. The Department of Atomic
Energy havc recently reconstituted the
Site Selection Committee set up for
locating a nuclear power station in the
Southern region. The committee will
consider the sites recommended by the
carlier Site Selection Committee and
review the position as well as consider
new sites for location of atomic power
stations in the different regions of the
country.

Absorption of Apprentices in Various
Establishments

2272. SHRI A. NEELALOHI-
THADASAN NADAR : Will the Minis-
ter of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the number of apprentices at
present taken in the various industries
of the country ;

(b) whether Government have issued
any directions to absorb the apprentice
trainees in the regular vacancies of the
establishments in which they are working
whenever the vacancies arises ; and

(c) if so, the details thereof and
action taken thercon ? '
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THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) The number
of apprentices engaged in the various
industrics as on 30.9.1983 was 141831%
(including Graduate and Technician
Apprentices).

*Provisional

(b) and (¢) Yes, Sir. Central
Government Ministers/Departments and
State Goveraments have been requested
to advise the establishments under their
jurisdiction to earmark 50% of the
vacancies in the establishments for
direct recruitment and also provide
adequate employment opportunities to
passed out apprentices subject to a
minimum of 50% of the direct recruit-
ment vacancies.

Exploration of Qil during last
three years

2273. SHRI A. NEELALOHI-
THADASAN NADAR : Will the Minis-
ter of ENERGY be pleased to state the
details of the efforts made by Govern-
ment to explore oil during the last three
years and the progress in that direction ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
Government have made extensive efforts
for exploration of oil during the last
three years. The position with regard

to progress made in this regard is as
under :

1980-81

1981-82 1982-83
SEISMIC SURVEY
(i) Onshore 4274 5915 84717
(SIK) (SLK) (SLK)
952.4 963.82 3013
(LK) (LK) (LK)
(ii) Offshore 23893 21341 27198
(LK) (LK) (LK)
METREAGE DRILLED
(’000 metres) 251.0

386.0 440.0
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As a result of thcse efforts oil/gas
was struck in Gujarat, Assam, Tripura,
Arunachal Pradesh, Rajasthan, West
Bengal, Orissa in on-shore areas and
West Coast and East Coast off-shore
areas.

Standard Line
Kilometres

NOTE : SLK :

LK : Line Kilometres

Cochin Oil Refinery

2274. SHRI A. NEELALOHI-
THADASAN NADAR : Will the Minis-
ter of ENERGY be pleased to state :

(a) when the Cochin Oil Refinery
was established and what is its annual
production ;

(b) whether Government are having
any expansion scheme of the Cochin Oil
Refinery ; and

(c) if so, the details and the pro-
gress made in that direction ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
‘(a) and (b) Cochin Refineries Ltd. was
incorporated as a public limited Com-
pany on September 6, 1963 with an
installed capacity of 2.5 million tonnes
of crude per annum. The present
capacity of the refinery is 3.3 million
tonnes per annum. Government have
approved the proposal for expansion of
the present refining capacity to 4.5 mil-
lion tonnes per annum with Secondary
Processing Facilities involving installa-
tion of a Fluid Catalytic cracking unit of
1 million tonne capacity.

(c) The work connected with the
Secondary Processing and capacity
expansion Projects is progressing well,
and are scheduled for completion in
1984,

Expansion of Postal Services in 1983-84

2275. DR. VASANT KUMAR
PANDIT : Will the Ministry of COM-
MUNICATIONS be pleased to state :

(a) whether Planning Commission
has allocated a total outlay of Rs. 36
crores for expansion of postal services in
1983-84 ;

(b) the amount that would be
spent for construction of postal build-
ings, staff quarters and rural postal
facilities ;

(c) whether the expansion of rural
postal/telecommunication net-work
suffers due to lack of mechanisation
and modernization ; and

(d) how much money would be
spent on the above in Madhya Pradcsh
in the year 1983-84.

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI VIJAY N. PATIL) : (a)
Yes, Sir.

(b) 2962 lacs.
(¢) Yes, Sir.’

(d) Rs. 183.85 lakhs.

Poor Reception of A I.R. Programmes
in Nowgong, Assam

2276. SHRI BISHNU PRASAD :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government have
received any complaint about the poor
reception of A.ILR. programmes in
Nowgong, Assam ; and

(b) if so, the reaction of Govern-
ment thereto and the steps taken there-
on?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
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AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN) : (a) and (b) Representations have
been received from time to time regard-
ing provision of better coverage and
signal strength in the N. E. region
including Assam. So far as Nowgong
is concerned a major portion of the
District including the Nowgong Town-
ship is within the primary grade day
time coverage of the 50 KW MW trans-
mitter at Gauhati.

During the 6th Plan, the power of
one of the short-wave transMitters at
Gauhati is proposed to be increased
from 10 KW to 50 KW. After the
completion of this project, the coverage
and signal strength in the entire State of
Assam including Nowgong, is expected
to be improved further.

Private Sector in the Field of
Communication

2277. SHRI BISHNU PRASAD :
will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government have becn
urging the private scctor to cnter in the
field of Communication ; and

(b) if so, what is the response ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (2) No,
Sir. p

(b) Does not arise.

A= am WEfAE dw J¥AA T
WA | FY AT

i /et WE Ao A
=) Tt &at:
o argenfza qEdwT :

2278.

Fa1 FA w'-ﬂ.ug FATT A FAT FLA
fa s
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(F) 7 g @2 g f% &« aqw
gmigfas &g snam ¥ fagd fadhy ag
d wd amwFwEang ;

(@) afz gf, a1 acaasY =0 Far

4

(n) 71 2@ @19 Y R@y go I9-
WSt 1 9 §Yq ggET sr fadr;
Cigd

(%) afz g, @ qedaH araar &
st gar @ st afe ad, @Y wmd Fan
Freor § 7

Fal wareg & ¥Afean faam o
T A (ot Mt e faw) o (F)
AT (|) 1982-83 & fao &= &
miEfas Tg AONT F, FT &F a1, A9
F1 FFATE 692 FNT FIX FMAT IAT

g1

() & (T) &0 FY A&
giafus amdAl ¥ o9 faar war &l
THET g I AT MFfas &7 srany
¥ 92 g0 AT F1 @ 1T AT FArAA
ad F1 9 F9 & fao fFar srdar

Establishment of New Unit to
Manufacturc Telephone
Equipment

2279. SHRI MOHANLAL PATEL :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the Indian Telephone
Industries is considering to establish new
units to manufacture equipments in the
country in near future ;

(b) the number of such wunits likely
1o be sct up and the sites selected ;
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(c) their capacity of manufacturing
telephone exchanges ; and

(d) the amount earmarked for the
said projects ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a) to (d)
Government have approved a project for
setting up manufacturing capacity (5 lakh
equivalent lines per annum) cof digital
electronic  switching equipment. This
factory is being set up under Indian
Telephone Industries Limited (ITD) at
Mankapur in Gonda District of U. P. at
an estimated capital cost of Rs. 150
crores (approximately). It has aiso been
decidod in principle to set up another
such factory under ITI at their Bangalore
Complex. The capital cost of this project
is being worked out. It has been decided
to set up manufacturing capacity for 2
lakh lines of cross-bar switching equipment
per annum of ICP design at Rae Bareli
under ITI at an estimated capital cost of
Rs. 64.5 crores and the production has
already commenced.

In addition, dccisions have been
taken to augment the existing manufac-
turing capacities of the Palghat Unit of ITI
to 1.5 lakh equivalent lines per annum at
an estimated capital cost of Rs. 33.72
crores and the Telephone Instruments
Divisions of Bangalore and Naini Units of
ITI to S lakh telephones and 7.5 lzkh
critical components thercof per annum at
each place at an estimated capital cost of
Rs. 18.33 crores.

Visit of High Powered Economic
Mission From Canada For
Financing Kahalgaon Thermal

Project in Bihar

2280. SHRIMATI MADHURI
SINGH : Will the Minister of ENERGY
be pleased to state :

(a) whether it is a fact that a high
powered economic mission of Canada had
recently visited India to negotiate for
construction and financing of Kahalgaon
Thermal Project in Bihar ; and
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(b) if so; the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (4) No high powered
Economic Mission of Canada has recently
visited India to negotiate for construction
and financing of Kahalgaon Thermal
Project in Bihar.

(b) Does not arise.
Guidelines for DAVP Advertisements

2281. SHRI R. K. KODIYAN :

SHRI NARAYAN CHOU-
BEY :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that
according to the DAVP guidelines, no
DAVP advertisements can be given for
the first four monthe to newspaper ;

(b) if so, whether it is a fact that
the Times of India a newspaper started
from Lucknow, started getting Central
Government advertisements from the very
next day of its publication ; and

(¢) if so, the details and reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKA-
RJUN) : (a) Yes, Sir.

(b) and (c) No advertisement has
been released by Dircctorate of Adverti-
ising and Visual Publicity to the Lucknow
cdition of the Times of India. However,
if was found that an Union Public Service
Commission advertisement released by
DAVP for publication in the Delhi edition
of the Times of India had been published
without authority in the Lucknow edition.
The matter was immediately taken up
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with the management of the paper who
has since regretted their mistake.

Setting up of Mini-cells for Supervising
the Progress of Mine-development

Projects

2282. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of
ENERGY be pleased to state :

(a) the steps Government have
taken to raise coal output in view of
the serious shortfall in the supply of
coking coal and scaling down of the
Sixth Plan production target by 11 mil-
lion tonnes i

(b) when the proposed mini-cells
for a supervising the progress of mine-
development projects are going to set
up ; and

(c) What are they going to cost to
the exchequer ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) Earlier this year
there had been some shortfall in the
supply of coking coal to the steel plants.
The supply has now been increascd and
the stock of indigenous coking coal at
the steel plants as on 2.12.83 was 3.9
lakh tonnes. The target for coal pro-
duction in 1984-85 has not yet been
finalised by the Planning Commission.
However, it is expected that the target
will be finalised at a level lower than
that envisaged at the beginning of the
Sixth Five Year Plan. This is because
the demand for coal, as projected at the
beginning of the Plan period, has not
materialised. For the current financial
year the Government have instructed the
coal companies to ensure that production
targets are fulfilled. Operational cons-
traints within the control of the coal
sector are being removed. Liaison is
being maintained between the coal and
power sectors to ensure that production
of coal does not suffer due to inadequate
availability of power.
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(b) and (c) There is no proposal
under consideration to set up separate
mini-cells. However with a view to
expediting the execution of coal projects,
the Government have advised CIL to
strengthen the project implementation
machinery, within the present set up of
CIL and its subsidiary companies, by
setting up a separate management
organisation foreach project backed by
a more thorough system of monitoring.

Equal Pay for Equal Work for Men
and Women Workers

2283. SHRI SUSHIL BHATTA-
CHARYA :

SHRI BRAJAMOHAN
MOHANTY :

SHRI RAJNATH SONKAR
SHASTRI :

Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether wage rates for men
and women are equal ,for equal work in
India ; and

(b) if not, what effective steps have
been initiated by Government to do away
with disparities in wages structure ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) According
to the Equal Remuneration Act, 1976
no employer shall pay to any worker,
employed by him in an establishment or
employment, remuneration, whether
payable in Cash or in kind, at rates less
favourable than those at which remune-
ration is paid by him to the workers of
the opposite sex in such sstablishment or
employment for performing the same
work or work of a similar nature.

(b) If any specific complaint about
violation of Equal Remuneration Act,
1976 is brought to the notice of the
appropriate  Government, necessary
action will be taken.
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¥ qwq st fagt & Aw & fedd
aiwq & fog szaa

2284. =it Tw fasa qaaE - Far
Fat 74 7z a1 1 F97 FI40 f

(%) 3§ 3t@ qmw &1 fagy &
dw & fedt &@yeq & fag g fraq
@rgdy fag g § ; o2

(@) za% & feav arzda aggfaq
wifaat st sqafas saarfadi &
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sufagal #1 fao qoe & ?

Fat dxea & qfean fawm A
Uy HA (i it Ay faw) o (F)
T (@) &= Fwafaa¥ g7 1980-81
A g &7 1 qezT & gfa & 0 W@
T fad & dF/gey fow dw 4
uxfraat a1 d&q1 A a5 ¥ faqwas
AT AT 1980 ax wrgafad sfaqy
gafga sasrfedl 1 5o & geaia
& 0 oxfraa) Y gear faza a7 &

FeF7 faFt &g fagy & a=1,
gew1 Ao aw
oy 847 230
sqqfag snfaat 129 30
47 23

aagfaa samfaar

T@neA & Sdw wAwa ¥ agglea
wfaat/sggfea sasifagl &
sl & fag snefwa qa
®Y s fara A

2285. st w fasna qraam @ Fa1
TAIA - HIX II& HAl a4 a@ &
a1 F34t 5 ¢

(%) ga& #xi9g & 77 A aqt &
A ggafaa arfaal & aggfea
saarfaal & s & fag srfaa g

fraa qgf &1 st mifag @< faar qar
g aT

(&) zFT FqaTT AR 9 AT 9
a1 g ?

W@WIEA AT IAE HATRT ¥ e
@t (st M Tw) - (F) A (@)
T §A19T g1 aa 19 a9l & e,
1 afgaiaa EAMET ¥ar
(Yo T@o q@o) & dT “dY”, Aot 1
(Traf=a) & Fasw uF 98 FY aA-
arifaa fFar A fF sgafag samfa
% fag anzfya ar)
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Afafas saEd @ Fqei
%t frafaa AT

2286. =it ua fasma ar@a| . Far
QAT AT FHIIW HAY 78 AATH F1HU
w3 % -

(%) 71 a7FT 71 faar dfafas
FATHTY FT FHEATH F) AW &
fau ud s=T Ar=rT d@lgar aam &

g

(=) #ar s¥FT &1 fa=R oF
fafzaa wwafa & arz AMafas s
#Y ¥am0 frafaa sza FT9 €

(w) afz gf, @ Fa1 aww G
TSI & FATHIL & ga9 H WY qaar
/AT ; #HIT

(7) 87 dfafas  Fawd )
Auitare gear feadr @, faasy aamd
1983-84 & gtwia frafwa fxo A
& qEqT & 7

gaar T gaww wAIEq § a9
dadla ®w fawm § gowst (s
afeas1g @) : (F) ST FHA F7 92
& srgE fwar s w@rd

(m)& (=) & 39 dfafas
FATHILE N &HFT FIY A F AATL
g gwg fagfea fso sy gg faare
fog oA & faq a7 & 1 T @Y s
gt & dAfafas sawe &1 @w
faawa fegaal & feafa agr seq ary
geligardl & arg fagif  gfaqpd
qderell § gA% awd g 9T fanz
F3@T | da1 e wiw (1) ® B, qa-
fawar &7 &1 g5 7 gsar
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Fal @=xr=y § aggfaa sfa)
agafaa swnfadi &
sarfaa feg g ag

2287. =it Tiw fasa q@aw @ F4r
Fat 7Y 78 @ #1 FI7 F4q o

(%) 3% darqg F et avErd
gowAt T fawi § fegd dF ant
# drua wggiEa qifaal @ agaiaa
sasifaal & fau smifma fFaq aqz
garcfaa feg w0 T IFFT AR
sAlRT FAT § 5 AT

(@) 3a% o aq7 & 7

@t gAEa & wigen fawm § sy
|/t (%t qmalT fag) @ (F) @i (@)
AT TFHA &1 AT G § AT GAT-92T
qT @ & ST |

Cases Pending with Rural Electrifica-
tion Corporation Relating to
Mabharashtra

2288. SHRI UTTAM RATHOD :
Will the Mirister of ENERGY be pleascd
to state :

(a) whether it is a fact that several
cases are pending in Rural Electrifica-
tion Corporation Office from Maha-
rashtra ; and

(b) if so, the number of such cascs
and reasons for delay in setting them
up ?

THE MINISTER OF ENERGY
(SHRI P, SHIV SHANKAR): (a) and
(b) The Rural Electrification Corpora-
tion has received 141 schemes for
financial assistance from Maharashtra
State Electricity Board upto 31st Octo-
ber, 1983. Out of these, 86 schemes
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have been sanctioned. Twentynine more
schemes have been appraised out of
which fifteen (15) are under process for
sanction in the Corporation Head Office
and fourteen (14) have bzen returneq to
State Electricity Board for effecting
revision. Balance twenty-six  (26)
schemes are still to be appraised b}’ th.e
field staff of the Corporation. This is
being expedited.

N.T.P.C. Agreement with British
Electricity International for
Rihand

2289. SHRI P. M. SAYEED :
Will the Minister of ENERGY be pleased
to state :

(a) whether National Thermal
Power Corporation signed an agrccTncnt
with the British Electricity Interna(}onal
providing for service to thg National
Thermal power Corporation in connee-
tion with the designing, construct.mn and
commissioning of the Rihand project ;

(b) if so, the details of the agree-
ment ;

(¢) to what extent the British
Electricity International will help the
project 3 and

(d) by what time the same is likely
to be implemented ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) to (d) The first
stage (2 x 500 MW) of Rihand Supcr
Thermal Power Station is being executed
by National Thermal Power Corporation
with financial assistance from U. K.
NTPC has entered into a consultancy
agreement with British Electricity Inter-
national Ltd., which will provide design
and engineering scrvices for the Project.
The scope of the consultancy servi.ccs
includes various aspects of project
management, l'ke qualit¥ assurance in
regard to plant and equipment, control
and instrumentation, approval .of draw-
jngs, etc., so as to ensure timely and

proper completion of the Projects. The
first unit of 500 MW is expected to be
commissioned in 1987-88.

Directives to State Government for
Skill Upgradation Programmes for
Labour Markets in West Asia

2290. SHRI P. M. SAYEED :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether his Ministry have
cautioned State Governments not to be
slack in skill upgradation programme
lest the Labour markets in West Asia
are lost ;

(b) if so, whether Government had
sent reminder to State Government in
this direction as the response to earlier

suggestions had not been satisfactory in
most cases ;

() if so, the details of the direc-
tives issued to the State Governments in
this regard ; and

(d) how many States have imple-
mented the directions issued by the
Centre in this regard so far ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) The need
for undertaking skill upgradation pro-
grammes for overseas employment is
being examined in consultation with the
State Governments,

(b) Since the response of the State
Government to the earlier suggestions
were not satisfactory, the position was
reviewed in a meeting in June, 1983,
In pursuance of the decision of this
meeting, assistance of the major Central
Public scctor undertakings has been
sought for identification of specific skills
for which upgradation programmes can
be undertaken.

(c) and (d) After the examination
is complete and the skills are identified,
the State Governments will be suitably
instructed to implement the scheme,
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aigAT AT waaaT § gew afea
TN FIAHIET AATAT

2291, sit gfg @ st @
gEM A gaww A 9z q@H F
g1 &30 f5 ¢

(%) #a1 &7 ATHIT 7 FE@EAA ®
farme & fag axig af fFdy fage
MNFAT F FATA AT F FFAAT
atr aredv faai & w9 afsg aF
gigsrz7 @nry &1 faota faar g ;

(@) #ar gg wr = § fa aredz
Fqr SgANT gAIRI A1 faeraarEr
@y gu aar qifFeard ¥ a7 ga drar-
adf &% F A & I|/WHF XA
STAFIIY TX GG IAFT AANGA qFTH D
fau, g=a afsqa arer grade g
A AT § 5 AT

() afz g, @ w7 @+ A qiv T
qU 1 & fag gas1 wAey qafaa
favia &a a% & F ?

A T qERW  gEAE § q9q
gadta wva fawr § 39 wat (=i afea-
®ISA) : (%) oA, g1

(&) &tz (1) arswT T staang
# aeq afig a1 grena siafzr ®@y

qara w1 fag  gad  d@wiadt qar
gazasita {97 @7 qar gAY 9T
s q@El & art § agfag v &
fa=z %73 & a1z faar nar a1 qofy,
9= Al aren gasia ghgse qma
& wew o faare gaeia & faeare
widt qsat #y sifaw =9 2 gug
ferar strgam
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UTEAA & STaanT faq §
TIFAT HNATF &
wratea @yaAn

2292. =it afg 7w S : FAT WA
#AY qg qaTA Y FI1H4A 5

(%) 2@ & fafwsa wodl aar &9
s EEl & fray fas § e 6%
adfas Fafas ad § T T AR
forst #Y TsgaATT T §9 TSy @A
gt auT 92 9T @ qIE

(@) sarag &= & f& 16 g q¥
e ¥ o aafegs a7 § F Usteygr
& Sraaae fod & gz gaar a@f §

() weheas F1 Fratwa @@ F
forn fpaan sgaam Fawe wdfaa § ;

(w) stawaz for Y adaag s1d-
NI grwar feaay & ;

(3) g fasga &7 & Wi &Y
gfaa & fag svers &1 F1aiag @@
# fau wifaq gaaw figwT d gz
AT ATIRAT & ; ST

(@) afz gi, A s9a *ratqg @y
# faeea 19 & F1or FaT§ ?

A qAET A 39 A@A (o fawg
g0 qifE®): (F) SraFrd oF T 1 v
@Y & a9 ANT 92TF qT 7@ < qQAT |

(@) uweara & SR faq &
AT STFAL FT FTAT9A TG § qqT

Tq 59 &7 F1d Fees S1FIC YR
F fagaor & &
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(n) faer wATeT AT e fade
gfaz Y quAd 3% fawifia frg g
q1AgeY & A1y 9T S gxarfad qAw
qed HISIAT TTF AEA & A 14T
IaF! fEATSA 3% AT TIF HE )
gaa fear snar 1 A ATASE ¥
agare, et s1e Aeq &) fgwrea &
TR gq GUWT S1aT §, 9@ FHATY
site gfqe & & FFAT FTAAT 2.6
gfaz a% ag= sar €

() Nggz  erF  HEw  famar
FaaA forer o W g, 1 =9 gug
FEAWMT Faq 2.48 gfaz & 2, @
g1 fgwsa &1 sitfaer fag ad

grar|

(z) st agf 1 fadt =% gew &
femsa/gsa ¥ aragsi & fomge gz
EAEAIGIE S

(=) 9z7 & adf 3zar .

Insurance  Money of Sugar
Vikas, the Offshore rig
at Bombay High

2294. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
ENERGY be pleased to state :

(a) whether itisa fact that Sagar
Vikas, the off-shore rig at Bombay high,
was gutted more than a year back;

(b) whether it is also a fact that
the said rig was insured;

(c) if so, the particulars of the
insurance;

?*

(d) whether the insurance money
has since been received; ang
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(e) if not, the reasons for delay in
getting the insurance money and the
steps being taken in this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b) Yes, Sir.

(c) and (d) The ONGC had taken
a package insurance policy with United
India Insurance Company which covered
not only the loss.on the Jack-up rig
‘Sagar Vikas’ but also other damages
such as loss to the platform, cost of
controlling the well, cost of drilling a
substitute well, seepage, pollution control
and removal of debris etc.

All the claims arising out of the
blow-out totalling to $ 59.58 million
have since been settled and the ONGC
have already received payment for § 40-
75 million so far and the balance amount
is also being received shortly.

(c) Some time was taken in nego-
tiations with the insurance companies,

Bipartite Wage Agreements

2295. SHRI K. RAMAMURTHY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state
the steps being taken for early clearance
of the bipartite wage agreements arrived
at in the public sector undertakings,
carly implementation of the decisions
of the national tripartite Conference,
amendment of the ESI Act for raising of
the ceiling limit from Rs. 1,000 to Rs.
1.600, raising the ceiling on bonus from
Rs. 750 to Rs, 1.000, amendment to
Gratuity Act protection to unorganised
labour, enforcement of minimum wages
and protection against illegal layoff,
lock-out and closu-¢ ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : The matters
relating to the recommendations of the
National Tripartite Conference  and
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amendments to the various Acts mentioned
are at an advanced stage of consideration
bv Government Protection of unorganised
labour and enforcement of minimum
wages are under constant review in
consultation with the State Governments.
There is already necessary provision in
the Industrial Disputes Act for protection
against illcg.] lay off, lock-cut and closure.
The State Governments have been advised
to bring forward necessary amendments
to the Act if the existing provisions are
found to be inadequate.

The Bipartite wage agreements in
the public sector undertakings are cleared

by the Government with utmost expedition.

Implementation thereafter is with the
Public Enterprises conce:ned.

Laws for Agricnltural Workers

2296. SHRI K. RAMAMURTHY :
Will the Minister of LABOUR AND
REHABIT ITATION be pleased to state
the names of the States which have
enacted laws for agricultural workers ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : So far only the
State of Kerala has enacted “The Kerala
Agricultural Workers Act, 1974,

e T fean &) afear ity s
g AT qfNRAE &
fog fazmi & o

2297. sitwat Feorm @@t : F7 FAT
HY ag a9 &) FI7 FI fF

(%) wto fear & afear &k

FAAHAT Fraar @ ofeasEr & fag
fra fra 2a) & =or fagr mar @ ex
gq g&1< fwadr gaafa & w0 faar

T

(@) w1 afepeman & go dwifag
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ary guar gifa ay wfa fFadr & ;
AT

() g7 afkarsrarei & #17 & gaw
4 frady wafa g€ & 7

Fal wamg & g fawe &
usy WA (it FwEre fog) o (F)
gt afipsar & fao fia g fean
fao #iT #o @AWE AT (o Fo H
F%7) ¥ 65 fafqaa otz as & ufw
# faw oF Fr-gawa 9T gearEs g
& 1 ot aF |1l qfedrsar edfiga T8
gE e

(=) swdelr afersar &1 faswg
frgre a9 fase gx—sit @@ ggrAn
g faTs) 9T g—F F1FT F+ FeATE
A & fqu f&gr «r Tar & ggme
AT & AP, 30 @A KT TaH T
IeqT3A TATAL o 36 FAT gfF aF
FT TIZT N Y FWTIATE | '

() amdsr ofeiwar & fag
fanfor-zae a3 fauior &1 &0 9z &
ge frar s q@1 &1 39 a2 |4
ST F NI FY F1ATE & FY
o1 &Y  fswr arava fwar A @
g d@ra d, arifuw #rat & fao,
faafo-goszor @@ &gw g Fa0Q W
Tw e

Y & faadt sawF dast
®I FeqIIA AT, WA
IqA HT gAFY
g€ aifa

2298. sitadt oo m@': Fa1
WA AIT IAE A 47 qA Ay
Far Fy
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(%) a0 oz faadt saes daal
FY IeqraA mAar HAa: (FAAr g aw
FIT T @4AT § ITATET TAF! @qHAT F
F7a1z g1 @ & AT afe af), @ waw
FATHFIINE ;

(@) ¥ YA ARATHT FAAT
#1983 a%w I Afg ¥ 7§47 A
faaar gemaa gar ;

() Fa1 LAY IFLF qAFT T 1976
g wrd, 1983 aF 64 AT WU &1
TN gAT § ; WX

(@) #a1 ITAFq 412 FT &M

geqraT & wfas @i, Fyaq # gaw4
#t qeegar 2, afg gf, ay z@daq &
ATFHTTGIT 4T FIFATE F7 7 WG & 7

@A AIT JATE HA(GW § I
A3t (s IwEeE @) ¢ (F) 617 (D)
FUAT IFTF §4F FT FeAIEA GHAT
1,51,800 27 argdraa sfaad & &K
fargdt S91F §97 1 JeargT @war
2,19,000 2= arzgtse #1¥ 1,50,000
A qr2ar S afa aw g1 1980 &
fagraz, 83 a& # yafy & A T
ATl FT Ieqigd 19 faar aar g :

(Sea1Ed 000 #o zo #)

ag ( ERC) faeadr
o T 285
1980-81 46.6 23.0 18.3
1981-82 74.1 118.7 20.2
1982-83 75.8 125.8 10.4
1983-84 23.2 60.2 1.1

(wster & faaraz, 1983 a=)

sgw feafa qraz guear #, qaz
genid ¥ FITIT U 4g/IAI-TE14,
ITFTO FT @U&Er Fraw & gfzar
feeq & ®107 a9 1980-81 § 9
qI Y FH ZY TA OFFHT F F9 quar
ITANT & fad ggE 17 2 |

() a0 TFF T 19i6-77 &
1982-83 & AUA aTWT §6 FUT
&7 AT o d=dt gfa gd 1978 &
HITHF IFE (A7 § gadsq & qzana
Ta qiF q91 & AT qATHT 64 FAT
w77 &Y gifa g€
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(=) Qe i (%) & (@) &
Sfeafaa won Y asg § 7 A
gqayw & qfcora w@ey grfaat g€
Tq uss &1 faafaa T gafea &
st g€ gfafeaa 5@ & @y wsw
qER § gAY fFarar g1 ATF
AT IUFTOT F GR@ATF fd I
¥ uF diq zatza & afafiaa feaa fga
goAd g47 &1 N sgafa &R
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